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In the Matter of:

Ranjit Chaudhary

j ...Applicant(s)
: JALE Versus-
BLEAR =
g ,-, Eg § Departraent ol Environment, Forest and Climate
-~
ﬁf ey Change, Govt. of Bihar & Ors.
™~ -
4 >
E‘T? _ E £ 2 ...Respondent(s)
i B
SPERE -
\&* < g 8 » Counter Affidavit filed ou behalf of Respondent no. 5
H : E % ;d 4 S
“23:518 il
“ I, Abhay Kumar s/o Late Sheodayal Sharma aged about 50 years old,

by occupation- Government Service, presently posted as Member

Secrctary of the State Environinent Impact Assessment Authority,
(SEIAA) Bihar working for gain at the “Beltron Bhawan”, 2nd Floor,
Shastri Nagar, Bailey Road, Patna, Bihar- 800023, do hereby solemnly

e

acquainted  with

affirm and state as followed:

I. That [ have made mvself the facts and

VN{‘CLmlstances of the Original Application filed by the applicant

[ have thoroughly gone through all the documents pertaining
STH\EN
I \T
*

/ e
" i
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to the subject matter of this instant case and 1 am competent to
file the instant Affidavit before this Hon’ble Tribunal.
_—
That the respondent in compliance to the Solemn Order dated
Hon’ble Tribunal vide an Order dated 25t March, QOEFyhected
P e

the respondents to file their counter affidavit.

That it is stated that the State Environment Impact Assessment
Authority (SEIAA in short) is an instrumentality of the Central
Government being constituted under the Environment Impact
Assessment Notification 2006 (as amended from time to time)
(hereinafter referred Lo as ‘the EIA notification’ for brevity) issued by
the Central Government represented through the Ministry of
Environment, Forest and Climate Change, Government of India,
New Delhi (MoEF&CC in short). The said statutory notification was
issued under the provisions of the Environment (Protection) Act,

1986. -

That it is stated that role of the SEIAA is to consider and grant
Environmental Clearances as per the Schedule mentioned in the
KIA Notification as arended from time to time. y
e

That the MoEF&CC had issued a notification on September 14,
2006, prescribing the requirements [or prior environmental
clearance (EC) for certain Nnew projects, or the
ecxpansion/modernization of existing ones, based on their
environmental impacts. These activities, listed in the notification’s

schedule, must receive a prior clearance from either the Central

. Government or the Statc Environment Impact Assessment

uthority (SEIAA) before construction or land preparation begins.

e notification also mandates the creation of SEIAAs in each state

@v"
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or Union Territory, which will consist of a Chairman, Member-
Sceretary, and two cther experts. The authority’s decisions must
be unanimous. Additionally, projccts are categorized into two
groups (A and B) based on their environmental impact scope. This
notification supersedes an carlier one from 1994, with the new
provisions effective immediately.
Copy of the Notification dated 14.09.2006 issued by the MoEF&
CC is annexed hereto and marked with the letter R/ 1.
i
6. That the answering respondent states that the SEIAA after
carefully analysing granted EC for Category ‘Bl'only to various
project proponents in the State of Bihar after carrying out
comprehensive analysis and  after adhering to the procedure
prescribed under the EIA Notification viz. Compliance of the Terms
of Reference (TORs), Environment lmpact Assessment Study

Report (EIA Report), public consultation/public hearing etc.

7. That the grant and timeline of EC was monitored by the Hon’ble
Supreme Court from time to time in the matter of Civil Appeal No.

3661-3662 of 2022 State of Bihar and Ors Vs Pawan Kumar and

Ors case. .
8. That the answering respondent submits that the MoEF&CC has
formulated the new guidelines ie. "Enforcement & Monitoring
Guidelines for Sand Mining" (EMGSM-2020) supplemental to the
existing guidelines i.¢. ‘Sustainable Sand Management Guidelines
2016 (SSMG-2016)’, which focus on the effective monitoring of the

sand mining since from the identification of sand mineral sources
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9. That the answering respondent states that the Environmental
Clearances were 1issuad by the SEIAA after thorough assessment of
environmental impacts and inclusion of appropriate conditions to
ensurc sustainable mining practices, as mandated by the
Sustainable Sand Mining Management Guidelines, 2016 issued by
the MoEF&CC and the subsequent Sustainable Sand Mining
Management Guidelines, 2020 does not deal with Standard
Environmental Cond:tions For Sand Mining and on the issues of
Sustainable Sand Mining Management Guidelines, 2020guidelines
are silent, the same has to be read with Sustainable Sand Mining
Management Guidelines, 2016. P

10. That the answering respondent states that the Environmental
Clearances for sand mining in Bihar issued by SEIAA Bihar
consistently include specific conditions restricting the depth of
mining to 3 melers or water level, whichever is less, and mandate
that mining be carried out in an environmentally sound manner.

=

11. That some ECs arc brought on the records.

12. For example, in Specific Condition No. 5 of the EC it has been
provided that scmi-raechanized, preferably manual method shall
be used for the river bed mining. In some of the ECs under Specific
Condition No. 5 it has becn provided that the project proponent
shall undertake the sand mining limited to 03 meter (three meter)
depth by semi mechanized method (without using any heavy

machine), preferably by manual excavation. <

]
v

——
/q x
Q/- 15 act, the Joint Committee Report also mentions under Clause
e, i g ; .
b4 : &) of the report that sand excavation is carried out using semi
g

nized machinery in compliance with EC conditions. Thus,

cpv- ,5_-—-""-_



X 73

there is no violation 1o this cffect that has been pointed out by the

Commitiec.

14. That the answering respondent states that the point 19 under the
heading STANDARD ENVIRONMENTAL CONDITIONS FOR SAND
MINING of the Sustainable Sand Mining Management Guidelines,

2016, states as follows:

STANDARD ENVIRONMENTAL CONDITIONS FOR SAND-MINING

Tmpact | SL |  Environmental Conditions

Category . No.

Sustainable 19 DLandmgupun t"}'l_(:"iocation, thickness

Mining of sand, deposition, agricultural

Practices land /Riverbed, the method of mining
irrm_\' be manual, semi-mechanized or

| mechanized; however, manual method

of mining shall be preferred over any

other method.

Therefore, it is apparent that cven in the guidelines it is
contemplated that mechanized, semi-mechanized are permitted
however manual mining is to be preferred.

Copy of the extract from Sustainable Sand Mining
Management  Guidelines, 2016  particularly standard
environmental conditions for sand mining is annexed hereto

and marked with the Letter R/2.

R —

15. That the answering respondent states that the Ministry's Office

Memorandum regarding catcgorization of Category 'B' projects into

ategory ‘Bl and ‘B2’ specifically addressed river sand mining and
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“...No river sand mining project, with mine lease area less than 5
ha, may be considered for granting EC. The river sand mining
projects with lease arca more than equal to 5 ha but less than 25
ha will be categorized as ‘B2’ In addition to the requirement of
documents, as brought out above under sub-para (ii) above for
appraisal, such projects will be considered subject to the following
stipulations: (a) The mining activity shall be done manually. The
depth of mining shall be restricted to 3 m / water level, whichever

is less...”.

6. That the answering respondent further states that sand mining is
regulated in terms of the Mines and Minerals (Development and
Regulation Act), 1957 [MMDR Act] and the Mineral Concession
Rule framed by the concerned State Governments. The State
Government is empowered to formulate the rules for preventing
illegal mining, transportation and storage of minerals (including
sand) by excrcising the powers conferred by section 23(C) of the
Mines and Minerals (Development and Regulation) Act, 1957. o

s

7. That the answering respondent no.5 submits that as per the
provisions ol the Water (Prevention and Control of Pollution) Act,
1974, the Air (Prevention and Control of Pollution) Act, 1981 and
the Environment (Protection) Act 1986. It is humbly submitted that
the State Pollution Control Board is the Nodal Agency to deal with

cases related to pollution or environment management. ot

18. That the respondent no. 5 states and submits that the answering
respondent are ready and willing (o abide by the order/s

Jirection/s made by this Hon'ble Tribunal and has taken all

< B> L



19. That [ have thoroughly gone through the contents of this counter
affidavit and 1 have fully understood the same I am competent to

file and sign the instant Affidavit before this Hon’ble Tribunal.

20. [ state that the statements contained in Paragraphs no. 1 to 4 and
arc truc to my personal knowledge, whercas those made in

Paragraphs 5 to 17 are true (o the best of my knowledge and belief

and the rest arc my humble submissions before thiS/H(Lu—’bfe""
Court. ’

(1Y

oot % laill
oy presh PDNAy Kumar

mﬂ’d oo

Ab;m:ﬂ‘iahaw RR|1518/ 2014 DEPONENT

I? ri.,p‘m.d in my office.
Identificd by me

Advoeate.

VERIFICATION

Verified at Patna, Bihar by the deponent above named on this ﬁqeaglday
of May, 2025, and say that the contents of this affidavit made in
paragraph nos. 1 to 5, and 15 are true to my knowledge, those made in
paragraph no. 6 to 14 are information derived from records which I
verily believe to be true and the rest are my respectful submissions

before this [Hon'’ble Tribunal.

Identified by me

Advocate.
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ANNEXURE -R/1

<Published in the Gazette of India, Extraordinary, Part-1l, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14" September, 2006

Notification

5.0, 1533 Whoreas, a draft notification under sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
cetivines based on their potential environmental impacis as indicated in the Schedule (o tie
arifiension, betag undertaken in any part of India', unless prior environmental clearance has
noen aceorded in accordance with the objectives of National Environment Policy as approved
iy the Union Cabinet on 18" May, 2006 and the procedure specified in the notification, by
e Central Government or the State or Urion territery Level  Environment lmpact
Assossment Authonty (SEIAA), to be constitute | by the Central Government in consultation
#hothe State Government or the Union territory Administration concerned under sub-section
st efsevton 3 of the Environment (Protection) Act, 1986 for the purpose of this netification,
was published in the Gazette of India \Extraorcivary, Part 11 section 3, sub-section (i) vide
rember S.0. 1324 (1) dated the 13 September 2005 inviting objections and suggestions from
ali persony itkely (o be affected thereby within a period ol sisty days from the date ¢n which
capies of Guretie cuntaining the said notification were made available 1o the public:

- ~ . L s « . ¥
And wherzas, copies of the said notification were made available 1o the public on 15"
Septemiber, 2005

Amt wheress. all objections and suggestions received in response 1w the above
menticned draft noufication have been duly cons;-.‘erecl by the Central Government;

Now, therelore, in exercise ¢f the powers cf.im'u.‘l'rcd by sub-section (1) and clanse (v)of
seth-section (2) of section 3 of the Environment { Protection? Act, 1986, read with clavse ()
of sub-rule (3) of rule 5 of the Eavironment (Protections Rules, 1986 and in supersession of
the notificaiion number S.0. 60 (B} duted the 27" Tanuary, 1994, except in respect of things
gone or omitied w be done befors such supersession. the Central Governmen hereby directs
that on and from the dae of its publication the required construction of new pijects or
activities or e expansion or modernization ol existing ﬂrl'leL‘;lS or activities listed in the
schedule (o this noiiflcation  entailing capacity addition with change in process and or
technology shall be undertaken in any part of (odia only alter the prior environmental
clearanve from the Cenival Government or as the case may be, by the State Level Environment
Impaci Assessment Authority, duly constituted by the Cential Government under sub-section
(3 of secninn 3 of the said Act. in accordance wi b the procedure specified hereinalter in this
notification,

. My
Includes the territoria) walers
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2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Frviconment and Forests for matters falling under Category "A” in the Schedule and at State
izvel the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, 1s started on the project or activity:

3 All new projects or activities listed in the Schedule to this notification;

(1 Expansion and modernization of existing projects or activities listed in the Schedule to
this notification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;

{ity  Any change in product - mix in an existing manufacturing unit included in Schedule
hevend the specified range.

3 State Level Environment Impact Assessment Awthority:- (1) A State Level
Fnvironment Impact Assessment Authority hereineer referred to as the SEIAA shall be
constituted by the Central Government under sub-se:tion (3) of section 3 of the Environment
(Protection} Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Governmen' or the Union territory Administration
concerned.

(2) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws,

(3) The other two Members shall be either a pro:essional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

(4) One of the specified Members in sub-paragriph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5} The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shali constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

(6) The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

(7 All decisions of the SETAA shall be unanimous and taken in a meeting.

4, Categorization of projects and activities:-

() All projects and activities are broadly categorized in to two categories -

Category B, based on the spatial extent of potential impacts and potential 1
health and natural and man made resources. '
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(ii) All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance  from the Central Government in the Minisiry of Environment and
Foreste (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this not:fication;

(iti)  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and rodernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, bul excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
environmental clearance from the State/Union territory Environment Impact Assessment
Auwthority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Unioa territory level Expert Appraisal Commitiee (SEAC) as (o be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B” project shall
be treated as a Category “A’ project;

5, Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category ‘A” and Category ‘B’ respectively,
EAC and SEAC’s shall meet at least once every month.

{a)  The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Centrzl Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

(b) The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State or Union territory for reasons of administrative convenience and cost;

(c)  The EAC and SEAC shall be reconstituted after c\-%ry three years;

{d) The authorised members of the EAC and SEAC, concerned, may inspect any site(s)
connecled with the project or activity in respect of whech the prior environmental clearance is
sought, for the purposes of screening or scoping or appraisal, with prior notice of at least seven
days to the applicant, who shall provide necessary facilities for the inspection;

(e) The EAC and SEACs shall function on the principle of collective responsibility. The
Charperson shall endeavour (o reach a consensus in each case, and i1f consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-
~An application seeking prior environmental clearance in all cases shall be made in the

prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendlx L. ﬂflel the identification of prmpectwe suc{a) for t]'l{? pmjccl andf’or ac,tlvmeq to

land, at the site by the appllcant The applicant shall furmﬁh '1long with lhe
of the pre-feasibility project report except that, in case of construction projegigea llvlme' ite

3
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7 Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth be:ow in this notification. These
four stazes in sequential order are:-

» Stage (1) Screening (Only for Category ‘B’ projects and activities)
Stage (2) Scoping

Stage (3) Public Consultation

Stage (4) Appraisal

[. Stage (1) - Screening:

In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made 1n Form | by the concerned State level
Expert Appraisal Commitiee (SEAC) for determining whether or not the project or activity
requires further environmental studies for preparation of an Environmental Impact Assessment
(ELA) for its appraisal prior to the grant of environmenta clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category 'B1’ and remaining projects shall be termed
Category ‘B2 and will not require an Environment Impact Assessment report. For categorization
of projects into Bl or B2 except item 8 (b). the Ministry o¢ Environment and Forests shall issue
apprupriate guidelines from time to lime,

[I. Stage (2) - Scoping:

(1) “Scoping™: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B1" projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects {;1{ activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing 21111rclcvanl environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form 1A including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal

Committee or State level Expert Appraisal Committee concermned only if considered necessary by

the Expert Appraisal Committee or State Level Expert Apprawsal Committee concerned, Terms
of Relerence suggested by the applicant if furnished and other information that may be available
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
nrojects  and  aciivities listed as Category ‘B° in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housin:) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the concepiual plan.

(ii) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c )
Schedule the Terms of Reference shall be conveyed along with the clearance for prea
activities .If the Terms of Reference are not finalized and conveyed to the applic#
days of the receipt of Form I, the Terms of Reference suggesied by the a

4
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Reference shall be displayed on the website of the Ministry of Environmient and Forests and the
concernz¢ State Level Environment Impact Assessment Authority.

(iii} Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation of the EAC or SEAC concerned at this stage itself,
In case ol such rejection, the decision together with reasons for the same shall be communicated
to the applicant in writing within sixty days ol the receipt of the applicaiion.

I1I. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category Bl projects or aclivities shall undertake
Public Consultation, except the following:-

{a) modernization of irrigation projects (item 1{¢) (i1) of the Schedule).

1] all projects or activities located within indust-ial estates or parks (item 7(c)
of the Schedule) approved by the concerned 1uthorities, and which are not
disallowed in such approvals.

(c) expansion of Roads and Highways (item 7 (I) of the Schedule) which do not
involve any further acquisition of land.

(d) all Building /Construction projects/Area Development projects and Townships
(item 8).

(e) all Category *B2’ projects and activities.

(f) all projects or activities concering national defence and security or
involving other strategic consi.ierations zs determined by the Ceniral
Government.

(ii)  The Public Consultation shall ordinarily have two components comprising of:-

(7}  a public hearing at the site or in its close proximily- district wise, 1o be carried out in the
manner prescribed in Appendix IV, for ascertaining concerns of iocal affected persons;

{b)  obtain responses in writing from other concerned pe-sons having a plausible stake in the
environmental aspects of the project or activity.,

(i) the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union ierritory Pollution Control Committee
(UTPCC)) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

(iv) in case the State Pollution Control Board or the Union territory Po
Committee concerned does not undertake and complete the public hearing wi
period, and/or does not convey the proceedings of the public hearing within th



directly to ‘he regulatory authority concerned as above, the regulatory wuthority shall engage
another public agency or authority which is not subordinate to the regulatory authority, to
compleie the process within a further period of forty five days..

(v) I the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely expressed, it shall report the facts in detail to the concerned regufatory authority, which
may. afler due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public heariug.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity. the concerned regulatory authority and the
State Poilution Control Board (SPCB) or the Union territory Pollution Control Commitiee
(UTPICC) shall invite responses [rom such concerned persons by placing on their website the
Summury EIA report prepared in the format given in Appendix [IIA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request [or arranging the public hearing . Confidential information including non-disclosable or
legally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulato. v authority concerned may also use
other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this puolic consultation process shall be
forwarded to the applicant through the quickest available mears.

(vil)  Alter completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes in the draft
EIA and EMP. The final EIA report, so prepared, shall be submitted by the applicant to the
concerned repulatory authority for appraisal. The  applicant may alternatively submit a
supplementary report to draft EIA and EMP addressing all \111&: concerns expressed during the
!public consultation. ‘

IV. Stage (4) - Appraisal:

(1} Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
oucome of the public consultations iacluding public hearing proceedings, submitted by the
applicant to the regulatory authority concerned for grant ot cnvironmental clearance. This
appraisal shall be made by Expert Appraisal Commilttee or State Level Expert Appraisal
Cemmiuee concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or th ough an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned shall make categorical rccommendations to the regulatory
authority concerned either for grant of prior environmente! clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(i) The appraisal of all projects or activities which are not required
consultation, or submit an Environment Impact Assessment report, shall b
basis of the prescribed application Form 1 and Form 1A as Ltppiicab]r
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validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iii)  The zporaisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the recespi of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall e placed before the
competent authority for a final decision within the next {ifteen days .The prescribed procedure
for appraisai 1s given in Appendix V ;

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansien with increase in the
production capacity beyond the capacity for which prior environmenta! clearance has been
granted under this netification or with increase in either lease area or production capacity in the
case of mining projects  or for the modernization of an existing unit with increase in the total
production capacity beyond the threshold limit prescribed in the Schedule to this notification
tarough change in process and or technology or involving a chinge in the product —mix shall be
iiade in Ferm I and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days, whe will decide on the due diligence
necessary including preparation of EIA and  public consultations and the application shall be
eppraised accordingly for grant of environmental clearance.

8.Grant or Rejection of Prior Environmental Clearance (EC):

() The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forly five days of the receipt of the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Cgmmittee concerned or in other words within one hundred any five days of the receipt of the
fial Environment Impact Assessment Report, and where Enviro‘menl Impact Assessment is not
required, within one hundred and five days of the rereipt of
requisite documents, except as provided below.

the complete application with

(i) The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisa! Commillze concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
Apprisal Committee concerned, the regulatory authority shall reguest reconsideration by the
Expert Appraisal Committee or Stale Level Expert Appraisal Committee concerned within forty
five days of the receipt of the recommendations of the Expert Appraisal Committee or State
Lzvel Expert Appraisal Committee concerned while stating the rzascns for the disagreement. An
ittimation of this decision shall be simultaneously conveyec to the applicant. The Expert
Appraisal Committee or State Level Expert Appraisal Comiaittee concerned, in turn, shall
zonsider the observations of the regulatory authority and furnish its views on the same within a
(vrther peniod of sixty days. The decision of the regulatory authority after considering the views
1e Expert Appra;tdl Cnr’nnml&c or State Level Fxpﬂrl Applalsa] Commlttee concemed shall

7
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applicant may proceed as if the envirenment clearance sought for has been granted or denied by
the regulatory authority in terms of the final recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned.

(iv)  Onexpiry of the period specified for decision by the regulatory authority under paragraph
(1) and (ii) ahove, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Commitiee concerned shall be public documents.

(v} Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or activilies, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned. unless any of these is
sequentially dependent on such clearance either due to a requirement of law, or for necessary
technical reasons.

(vi)  Deliberate concealment and/or submission of false or misleading inflormation or data
which is material to sereening or scoping or appraisal or decision on the application shall make
the application liable for rejection, and cancellation of prior environmental clearance granted on
tFat basis. Rejection of an application or cancellation of a prior e vironmeniaf clearance  already
g.anted, on such ground, shall be decided by the regulatory a.thority, alter giving a personal
heuring Lo the applicant, and following the principles of natural justice.

9. Yalidity of Environmental Clearance (EC):

The “Validity of Environmental Clearance™ is meant the period from which a prior
environmental clearance is granted by the regulatory authority. or may be presumed by the
applicant  to have been granted under sub paragraph (iv) of paragraph 7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clezrance granted for a project or
ac;ivity shall be valid for a period of ten years in the case of Rivgr Valley projects (item 1(c¢) of
thel Schedule), project life as estimated by Expert Appraisal Co}wmiuee or State Level Expert
Api)l‘uihiill Committee subject to a maximum of thirty year- for mining projects and five years in
the case of all other projects and activities. However, in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited oualy to such activities as may be
the responsibility of the applicant as a developer. Thic period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made Lo the regulatory authority by the applicant  within the validity period, together with an
updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Commitlee or State Level Expert Appraisal Committee as the cass muy be.

1¢.  Post Environmental Clearance Monitoring:
(i Iishall be mandatory for the project management to submit half-yearly compliance reports

in respect of the stipulated prior environmental clearance terms and conditions in hard and soft
»pies to the regulatory authority concerned, on 1™ June and 1 December of each calendar year.

J(/ i 1 11 such compliance reports submitted by the project management shall be public
: g

o a ggument: .Copies of the same shall be given to any person on application to the concerned
\‘~ \. latorggiyithority. The latest such compliance report shall also be displayed on the web site of
Z - o 5 ayic rne} regulatory authority.
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11. Transferability of Environmental Clearance (EC):

A prior environmental clearance granted for a specific project or activity to an applicant
may be transfered during its validity to another legal person entitled to undertake the project or
activity on appiication by the transferor, or by the transferee with a written ‘no objection™ by the
transferor, Lo. and by the regulatory authority concerned, on the same terms 2nd conditions under
which the prior environmental clearance was initially granted, and for the sa-ne validity period.
No reference t the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12.  Operation of EIA Notilication, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (E1A) notification number $.0.60 (E) dated 27" January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending ¢n the date of final publication of this notification, the Central Government may
rele x any one or all provisions of this notification except the lint of the projects or activities
requring prior environmental clearance in Schedule I |, or cont.rue operation of some or all
provisions of the said notification, for a period not exceeding one vear from the date of issue of
this notification.

[No. J-11013/56/2004-TA-11 (I)]

(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA

85



SCHEDULE

(See paragraph 2 and 7)

LIST CF PRGJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Category with threshold limit Conditions if any
Project or Activity
A B -
1 Mining, extraction of natural resources and power zeneration (for a specified
production capacity)
1 | &4 - (3) 4) _ (3
I{a) | Mining of minerals | > 50 ha. of mining lease area <50 ha General Condition
> 5 ha .of mining| shall apply
Asbestos mining irrespective of | lease are:1. Note
mining area Mineral prospecting
(not involving
| drilling) are exempted
| provided the
| concession areas
have got previous
clearance for physical
L ~ o survey
1ih) Cilshore and | All projects Note
onshore oil and gas Exploration  Surveys
exploration, (not involving drilling)
deyelopment & - are exempted provided
prdduction { the concession areas
. | have got  previous
| clearance for physical
SUrvey
1(c) Raver Valley | (i) =2 50 MW  hydroelectric| (i* < 50 MW 2> 25|General Condition shall
projects power generation; MW hydroelectric japply
(ii) = 10,000 ha. of culturable| power generation;
command area (i) < 16,000 ha. of
culturable  ¢ommand
area
1(d) Thermal Power| = 500 MW (coal/lignite/naphta | < 500 MW |General Condition shall
Flants & gas based): (coal/lignite/naptha & |apply
> 50 MW (Pet coke diesel and| gas based),
all other fuels -) <50 MW
= 5SMW (Pet coke
Jdiesel and all other
fuels )

10




) 2) 3) ) 1 3)
1(e) Nuclear — power| All projects = [
projects and i
processing of t
nuclear fuel |
2 Primary Processing
2(a) Coal washeries = 1 million ton/annum | <lmillion ton/annum General — Condition  shall
throughput of coal throughput of coal apply
(If focated within mining
area the proposal shall be
ipprased together with the
| mining proposal)
2 (b) Mineral = 0. Imillion ton/annum | < U.lmillion ton/annum |General Condition  shall
benericiation mineral throughput mineral throughput appiy
(Mining  proposal  with

Mineral beneficiation shall
be appraised together for
grant ol clearance)

11
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3 Materials Production
(1) @ 3 @ I ®
3(a) Metallurgical a)Primary
industries (lerrous | metallurgical industry
& non lerrous)
All projects
b) Sponge iron
manufacturing Sponge iron|General  Condition  shall
> 200TPD manufacturing apply for Sponge iron
<200TPD manutacturing
¢)Secondary )
metallurgical Secondary  metallurgical
processing industry processing industry
All toxic and heavy| i.)All toxic
metal producing units | andheavymetal producing
= 20.000 tonnes| units
fannum <20,000 tonnes
Jannum
= ii.)All other
non —toxic
secondary  metallurgical
processing industries
>5000 tonnes/annum l
{ f
3(b) | Cement plants 2 1.0 million| <1.0 million|General Condition  shall
tonnes/annum tonnes/annum  produciion [apply
production capacity capacity. All Stand alone

%

grinding units
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4 Materials Processing
(1) (2) 3) 4) (5
4(a) Petroleum refining | All projects - -
industry
4(b) | Coke oven plants | 22.50.000 <2,50,000 & :
tonnes/annum >25,000 tonnes/annum

4(c) Asbestos  milling | All projects - -
and asbestos based
products i
4d) Chlor-alkali 2300 TPD production| <300 TPD  production [Specific  Condition  shall
industry capacilyor  a  unit| capacity apply

located out side the|and located within a
notified industrial area/| notified industrial area/| No new Mercury Cell

eslate estale bused plants  will  be
permitted and  existing
units converting to
membrane cell technology
are exempted from this
Notification
| d(e) ‘ Soda ash Industry | All projects - -
4t Leather/skin/hide | New projects outside | All new or expansion of| Specific condition shall
processing the industrial area or| projects located within a| apply
industry expansion of existing [ notified industrial area/
units out side the| estate ‘
\ industrial area i
5 Manufacturing/Fabrication
5(a) Chemical All projects - N ' F
fertilizers i
5(h) Pesticides industry | All - units  producing | - i-
and pesticide | technical grade |
specific | pesticides |
interme Jiates |
(excluding ]
formulations) i
|

13



(1)

(2)

3)

4)

(8)

3(e)

Petro-chemical
complexes |
(industries  based
on processing of
petroleum

fractions & naturali
gas and/or |
reforming to!
aromatics) |

All projects

S(d)

Manmade  [ibres
manufacturing

Rayon

Others

General  Condition

apply

shall

S(e)

| Petrochemical

| based processing
| (processes  other
| than cricking &
j reformat on~ and
not covered under
the complexes)

Located out side the
notitied industrial area/
€state

Located in a notified
industrial area/ estate

Specilic  Condition

apply

shall

Synthetic  organic
chemicals industry
(dyes & dve
intermediates; bulk
drugs and
inermediates
excluding
formulations;
synthetic ‘rubhers:
basic | arganic
chemicai. ' other|
synthetic 0rganic1
chemicals and !
chem:ical !
intermediates)

drug

e 7 =1
| Located out side the

notilied industrial area/
estate

Located in a notflied
industrial area/ estate

Specific  Condition
japply

shall

S(g)

Distilleries

(i)All Molasses based
distilleries

(ii) All Cane juice/
non-molasses based
distilleries =30 KLD

All  Cane  juice/non-
molasses based distilleries

<30 KLD

General Condition

apply

shall

S(h)

&
Integrated #_ p: s
industry /02:. v

All projects

General Condition

L

shall
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) ) ! (3) @) (5)
5(i) Pulp & papf:rll’uip manulacturing | Paper manufacturing [General  Condition  shall
industry excluding ! and industry  without  pulp |apply
manufacturing  of | manufacturing
paper from waste| Pulp& Paper
paper and : munufacturing industry
manufacture  of | -
paper from ready
pulp  with  out
bleaching
5(j) Sugar Industry > 5000 ted cane crushing|General  Condition  shall
capacity apply
5(k) Induction/arc All projects ‘General Condition  shall
furnaces/cu.pola rapply
furnaces TPH or ;
more i
|
I -
6 Service Sectors
6(a) Oil & gas| All projects -
transportation pipe | -
line f(crude and
refinery/
petrochemzical
products), passing
through n'ational
parks i l
fsanctuaries’coral
reefs /ecologically
sensitive areas
including LNG
Terminal
|

15
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(1) 2) 3 4) ()
6(b) Isolated storage & | - All projects General Condition  shall
handling of apply
hazardous
chemicals {As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
7 Physical Infrastructure including Environmental Services
T(a) Air ports All projects - -
7(b) | All ship bicaking| Al projects - -
yards including
ship breaking units
| 7{c) Industrial  eswates/ | I @ least one industry | -Industrial estates housing |Sp-cial condition shall apply
Ji parks/ compiexes/!| in the proposed | at least one Category B
| areas, export | industrial estate falls | industry and area <500| Note:
i processing  Zones| under the Category A, | ha. Industrial Estate of area
' {EPZs), Special | entire  industrial area below 500 ha. and not
Economic  Zones | shall be treated as housing any industry of
(SEZs),  Biotech | Category A, category A or B does not
Parks, L«lather irrespective of the area. I'L‘Puirc clearance.
Complexes. |
Industrial estates with
area greater than 500
ha. and housing at least| Industrial estates of area>
onec  Category  B| 500 ha. and not housing |
industry. any industry belonging to
Category A or B."
7(d) Common All integrated facilities | All facilities having land |Generul  Condition  shall
hazardous  waste | having incineration | fill only apply
treatment, siorage | &landfill or
and mspoml izcineration alone
facilities (TS A
4 _ A
® P‘\, \
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(1) (2) 3) (4) (5)
Tie) Ports, Harbours | = 5 million TPA of| < 5 million TPA of cargo|General Condition  shall
cargo handling | handling capacity and/or | apply
capacity (excluding | ports/ harbours =10,000
fishing harbours) TPA of fish handling
capacity
7 Highways i) New National High| 1) New State High ways; |General Condition  shall
witys: and and apply
i
i} Expansion  of| ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM, | than 30 km involving
involving  additional | additional right of way
right of way greater| greater than 20m
than 20m involving| invelving land
land acquisition and| acquisition,
passing through more
than one State.
7(g) Aerial ropeways All projects General  Condition  shall
apply
7(h) Common All projects General Condition  shall
Effluent app!‘r
Treatment Pl\mis 1
(CETPs)
(i) Common All projects General Condition  shall
Municipal Solid apply
Waste
Management
Facility
(CMSWMF}
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(1) 2) =" I () | 135)

8 Building /Construction projects/Area Development projects and 'Townships

8(a) Building and =20000 sq.mitrs and #(buill up area for covered
Construction <]1,50,000 sq.mtrs. of| construction; in the case of
projects built-up arca# facilities open to the sky, it

o will be the acivity area )

8(b) Townships and Covering an area = 50 ha| ""All projects under Item

Area Development and or built up area| 8(b) shall be appraised as
| projects. L =>1,50,000 sq .mtrs ++ Category B1
Note:-

General Condition (GC):

Any project or activity spectlied in Category ‘B’ will be treated as Category A, il located n
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) #ct, 1972, (ii) Critically Polluted areas as notified by the Central Pollution
Contro] Board fro.n time to time, (ii1) Notified Eco-sensitive areas, (iv) inter-Siate boundaries
and international bundaries,

Specific Condition (SC):

If any Industrial Esiate/Complex / Export processing Zones /Special Economic “ones/Biotech
Parks / Leather Complex with homogeneous type of industries such as Items 4(d). 4(f), 5(e), 5(1),
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior environmental clearance, individual industries including proposed industrial
housing within such  estates /complexes will not be required to take prior environmental
clearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estales/complexes  must  have a clearly identified managemeni with the legal
responsibility of =psuring adherence to the Terms and Conditions of prior gnvironmental
clearance, who maI be held responsible for violation of the same throughout 1‘13 life of the
complex/estate). | |

18
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APPENDIX 1
(See paragraph — 6)

FORM 1

@D Basic Information

Name of the Project

Location / site alternatives under consideration:

Size ol the Project: *

Expected cost of the project:

Contact Information:

Screening Category:

o Canacity corvesponding to sectoral activity (such as production capacity for
meutfaciuring, mining lease area and production capacity Jor mineral

piroduction, area for mineral exploration. length for linear transport
infrastrucitre, generation capacity for power generation eic.,)

(IT)  Activity

1. Constructjon, operation or decommissioning of the Project involvjng actions,
which will cause physical changes in the locality (topography, land use, changes

in water bodics, etc.)
Details thereof {with
approximate quantities /rates,
S.No. Information/Checklist confirmation Yes/No wherever possible) with source
of information data
1.1 Permanent or temporary change in land use,
land cover or topography including increase
in  intensity of land use (with respect to
local  land use plan)
1.2 Clearance of :xisting land, vegetation and
buildings? B ~
1.3 Creation of new land uses?
1.4 stigations e.g. bore

Pre-constructio

1.5

houses. s S
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affecting drainage or run-off?

1.6 Demolition works?
1.7 Temporary sites used for construction works N

jor

housing of construction workers? )
1.8 Above ground buildings, siructures or
earthworks including lineir structures, cut
and
fill or excavations

1.9 Underground works including mining  or

tunneling?
1.10 Reclamation works?
1.11 Dredging? ]
1.12 Olfshore structures?
1.13 Production and n:anulacturing processes? B

'I =
1.14 Facilities for storage of goods or materials? -
1.15 Facilities for treatment or disposal of solid

i waste or liquid eifluems?

1.1& Facilities for iong term  housing of

yperational wurkers?
1.17 New road, rail or sea traffic during

construction or operation?
1.18 New road, rail. air waterbormme or other

transport infrastructure including new or

altered routes and ktations, ports, airports etc? {

| L

1.19 Closure or diversion of existing transport

routes or infrastructure leading to changes in

traffic

movements’

1.20 New or diverted transmission lines or |

pipelines?
1.21 Impoundment, damming, culverting,

realignment or other changes (o the |

hydrology of walercourses or aquifers?
1.22 Stream crossings’
123 Abstraction or transfers of water form ground qf.""_ Q

or surface waters” / b © =X
1.24 Changes in water bodies or the land surface -

\

20
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.25 Transport of personnel or materials for
construction, operation or decommissioning? ]
1.26 Long-term dismantling or decommissioning
or restoration works? -
1.27 Ongoing activity during decommissioning
which could have an impact on the
environment? = o
1.28 Influx of people to an area in either|
temporarily or permanently’ o | L
1.29 Introduction of alien species? i
[1.30 Loss of native species or genetic diversity?
1:31 Any other actions? ;
|
. Use of Natural resources for construction or operation of the Project (such as land,
water, materials or energy, especially any resources which are non-renewable or in
short supply):
i Details thereof (with
approximate quantities /rates,
i §.No. Information/checklist confirmation Yes/No wherever possible; with source
of information data
2.1 Land especially undeveloped or agricultural
land (ha)
l
2.2 Water (expected source & compeling users)
unit: KLD - L
.3 Minerals (MT)
24 - : : ]
Construction material - slone, aggregales,
and / soil (expecte source — MT)
2.5 Forests and timber (source — MT) | ]
2.6 Energy includin¢ electricity and fuels
(source, competing users) Unit: fuel (MT),
energy (MW) ]
2.7 Any other natural resources (use appropriate
standard units)
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3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.

Details  thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
e information data
31 Use of substances or maerials, which are
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and
waler supplies) —
3.2 Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)
33 Affect the welfare ! people e.g. by changing living
conditions?
14 Vulnerable groups ol people who could be affected
by the project e.g. kospital patients, children, the
| elderly etc,,
| 3.5 Any other causes
4. Productingg of solid wastes during construction or uperati'm or
clecmnrnissll ning (MT/month) |
Details thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
______ information data
4.1 Spoil. overburden or mine wastes '
4.2 Municipal waste (domestic and or commercial

wastes)




terials, sewage and

4.4 Other industrial process wastes
4.5 Surplus product
4.6 Sewage sludge or other sludge from effluent ]
treatment
4.7 Construction or demolition wastes
i
4.8 Redundant machinery or equipment
4.9 Contaminated snils or other materials
4,10 Agricultural wastes o o |
4l Other solid wastes -
I
5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr) q
f -
Details  thereof = (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
. possible) with source of
information data |
5.1 I[Emissions from combusioa ol fossil fuels from |
stationary or mobile sources '
3.2 Emissions from produsiion processes
53 Emissions from materials  handling  including
storage or transport
54 Emissions from consiaucton activities including
lant and equipment -
5.5 handling of materials
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5.6 Emissions from incineration of waste ]
5.7 Emissions {rom burning of wiste 111 open air (e.g.
slash materials, construction debris)
5.8 Emissions from any other sources |
6. Generation of Noise and Vibration, and Emissions of Light and Heat:
Yes/No Details  thereof (with
approximate
: quantities/rates, wherever
S.No. Information/Checklist confirimation possible) with source of!
information data with |
source of int‘nrmatiﬂnl_
_ data o
6.1 From operation of equipment e.g. engines, ‘
ventilation plant, crushers |
|
!
1
|
|
6.2 From industrial or simiiar processes R i
6.3 From construction or demolition
6.4 From blasting or piling | '|
6.5 From construction or operational iraffic
6.6 From lighting or cooling systems
6.7 From any other sources
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7. Risks of contamination of land or water from releases of  pollutants into the

ground or into sewers, surface waters, groundwater, coastal waters or the sea:

R Details  thereof  (with
approximate
8.No. Information/Checklist confirmaiion (quantities/rates, wherever
possible) with source of
e information data
1.1 From handling, storage, use or spillage of
hazardous materials
|
i |
1.2 From discharge of sewage or other effluents to
water or the land (expected mode ard place of
discharge)
1.3 By deposition of poliu!a_illes emilted 1o air into the
and or into water
& [Fromany other sources
;
! 1.5 Is there a risk of long term build up olT"pullulalﬁgc-in .
i the environment from these  sources?
|
8. Risk of accidents (P*uring construction or operation of the Project, which (‘mqld
affect human healtH or the environment |
I Details  thereof  (with
approximate
S.No. Information/Checklist confirmation quantities/rates, wherever
possible) with source of
information data
8.1 From explosions, spillages, fires elc from storage,
handling, use or pieduction of hazardous
substances ]
8.2 From any other causes
8.3 Could the project be aliected by natural disasters
causing environmental damage (e.g. floods.
earthqumhum etc)?
. "\ |
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9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts  with
other existing or planned activities in the locality

Details  thereof (with
approximate

S. No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data

9.1 Lead to development of supporting.

lities, ancillary development or development
stimulated by the project which could have 5 :
impact on the environment e.g.:

* Supporting infrastructire (roads, power supply,
wasle or wasle waler tre; lment, elc.)

*  housing development

*  extractve mdustries

*  supply industries

i = other
02 Lead to after-use of the site, which could havean
| impact on the environment
93 Set a precedent for later dTvelopmen[s
(9.4 Have cumulative effects due to proximity to other
existing or planned projects with sitilar  effects

(III) Environmental Sensitivity

Aerial distance (within 15
S.No. Areas Name/ km.)

Identity | Proposed project location
boundary

e
/l"/ /r T Areas. roﬁ under international conventions,

= Ul nagiapal or | legislation for their ecological,
f,i y .. §@pe ¢ al or other related value
Ve oo
AL A 1 OE ]
Z( Pbﬁ\%::&ﬁq ‘)1’1 ,{f . o6
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2 Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests o
3 Areas used by protected. important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration
4 Inland, coastal, marine or underground waters
5 State, National boundaries
6 Routes or facilities used by the public for access
to recreation or other tourist, pilgrim arcas
7 Defence installations
8 Densely populated or built-up area
9 Areas occupied by sensitive man-made land uses
haspitals, schools, places o worship. community
facilities)
10 Areas containing impertant, high quality or scarce N
TESOUrces
(ground waler resources. surface resources,
forestry, agriculture, fisheries, tourism, minerals)
Fl i
11 Areas already subjec{t—all to pollution or
environmental damage. (thesg where existing legal
environmental standards _ «re exceeded) | |
12 Areas susceptible (o natural hazard which could

cause the project to present environmental
problems
(earthquakes, subsidence, landslides, erosion,
flooding

or exireme or adverse climuiic conditions)

(IV). Proposed Terms ol Reference for EIA studies
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APPENDIX 11
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to previde full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1. Will the existing landuse get significantly altered from the project that is nol consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (1) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) to
appropriate scales. If not availa:le attach only conceptual plans.

1.2. List out all the major proje<t requirements in terms of the land area, built up area, water
consumption, power requirement. connectivity, community facilities, parking needs elc.

3. What are the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing landuse,
disturbance to the local ecology).

1.4, Will there be any significant land disturbance resulling in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5. Will the proposal involve }lieration of natural drainage systems? (Give details on a
contour map showing the naturai drainage near the proposed project site)

1.6. What are the quantities of warthwork itvolved in the construction activity-cutting, filling,

reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
malterials from outside the site etc.)

1.7. Give details regarding walter supply, waste handling eic during the construction period.

1.8. Will the low lying areas & wetiands get altered? (Provide details of how low lying and
wetlands are getting modified from the propesed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of westes generated during construction including the construction
labour and the means of disposa:)

2. WATER ENVIRONMENT
've the total qu.mtity of water requirement for the proposed project with the breakup of

ts for various uses. How will the water requirement met? State the sources &
nti uea d furnish a water balance statement.
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2.2. What is the capacity (dependable flow or yield) of the proposed source of water?

2.3. What is the quality of water required, in case, the supply is not from a municipal source?
(Provide physical, chemical, biological charzcieristics with class of water quality)

24. How much of the water requiremen: can be met from the recycling of treated
wastewater? (Give the details of quantities, snurces and usage)

2.5. Will there be diversion of waler from other users? (Please assess the impacts of the
project on other existing uses and quantities ¢ consumption)

2.6. Whal is the incremental pollution load from wastewater generated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity)

2.7. Give details of the water requirements mer from water harvesting? Furnish details of the
facilities created.

2.8. What would be the impact o the land use changes occurring due to the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

2.9. What are the impacs of the proposal on the ground water? (Will there be tapping of
ground water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts) ‘

2.11. How is the storm water fronh within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site layout
indication contour levels)

2.12. Will the deployment of consirvction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)
2.13. What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quan:ties of wastewater generation, treatment capacities with

technology & facilities for recycling anc dispasal)

2.14. Give details of dual plumbing vvstem if treated waste used is used for flushing of (oilets
or any other use.

there any threat of the project to the biodiversity? (Give a description of the local
with it’s unique features, if any)
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3.2. Will the construction involve extensive clearing or modification of vegetation?  (Provide
a detailed account of the trees & vegetation affected by the project)

3.3. What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal for tree nlantation, landscaping, creation of water bodies
etc along with a layout plan to an appropriate <cale)

4. FAUNA

4.1, Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

4.2. Any direct or indirect impacts on the avifauna of the area? Provide details.

4.3, Prescribe measures such as corridors, fish ladders ete to mitigate adverse impacts on fauna

5. ATR ENVIRONMENT

5.1. Will the project increase atmospheric cencentration of gases & result in heat islands?
(Give details of background air guality levels with predicted values based on dispersion
models taking into account the iicreased trallic generation as a result of the proposed
constructions)

5.2. What are the impacts on genezation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relation to ali the meteorological parameters.

5.3. Will the proposal create shortuye ol parking space for vehicles? Furnish details of the
present level of transport infrastruciure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc.. with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed Tr mitigation of the above.

5.6. What will be the impact of DG bets & other equipment on noise levels & vibration in &
ambient air quality around the projcc‘. site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures?
‘What are the considerations taken into azcouni?

6.3, Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explici:ly spelt out.

6.4, Are there any anthropological or archaeological sites or artefacts nearby? State if any
other significant features in the vicin:ty of the proposed site have been considered.

proposal result in any changes to the demographic structure of local
ovide the details.
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7.2. Give details of the existing social infrastructure around the proposed project.

3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the safeguards preposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy eflicient processes? (Give details ol energy
conservation measures in the selection of building materials and their energy efTiciency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1. Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per squaie foot of built-up area? How have you tried to minimize
energy consumption?

9.2. What type of. and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass vou plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural f¢atures are being used in the building? Tllustrate the
applications made in the proposed projegt.

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substzntiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shadmg of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-e'licient space conditioning, lighting and mechanical
systems? Provide technical details. Prcvide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning !oad assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9. 8 What are the likely effects of the building activity in altering the micro-climates? Provide
assessment on the likely impacts of the ])I‘Op()bﬂd construction on creation of heat island
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9.9. What are the thermal characteristics of the buildirg envelope? (a) roof; (b) external walls;
and {(¢) fenestration? Give details of the material used and the U-values or the R values of the
individual components.

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans.

9.11. If you are using glass as wall material prevides details and specilications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewalile energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures [or each item
wise activily to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impac:s as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps to be taken in case of emergency such as accidents at the site
including fire.
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APPENDIX I11
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS
1. Introduction =  Purpose of the =eport

= Identification of project & project proponent

= Brief description of nature, size, location of the project
and its importance to the country, region

= Scope of the study - details of regulatory scoping carried
out (As per Terms ol Reference)

2 "Project Description *  Condensed description of those aspects of the project
(based on project [leasibility study), likely to cause
enviroamental effects. Details should be provided 1o give
clear picture of the following:

= Type ol project
* Need for the project

. Location (maps showing general location, specific
location, project boundary & project site layout)

. ize or magnitude of operation (incl. Associated l
activiticy required by or for the project |

*  Proposed schedule for approval and implementation
*« Technology and process description

* Project description. Including drawings showing project
layout, components of project ete.  Schematic
representattons of the feasibility drawings which give
information, important for EIA purpose

. Desceription of mitigation measures incorporated into
the project to meet environmental standards, environmental
operaticg conditions, or other EIA requirements (as
required by the scope)

*  Assessment of New & untested technology for the risk
of technological failure
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3. Description of  the|* Study area. pEIJd . components & methodology
Environment
. Establishment of baseline for valued environmental
components, as idertified in the scope
. Base maps oi alt environmental components
4, Anticipated *  Details OI‘E;E‘;aigated Environmental impacts due to
Environmental  Impacts | project location, possible accidents, project design, project
& construction, regular operations, final decommissioning or
Mitigation Measures rehabilitation of a completed project
. Measures for minimizing and / or offsetting adverse
impacts identified
. Irreversible and Irretrievable commitments of
environmental components
= Asscssment of significance of impacts (Criteria for
determir.ing significance, Assigning significance)
*  Mitigation measures
3. Analysis of Alternatives| * [n case, the scoping exercise results in need for
(Technology alternative s
& Site)
= Description of each alternative
¢ Summary of adverse impacts of each alternative
= Mitigation measures proposed for each alternative and
*  Seleclion of alternative
6. Environmental . Technical aspects of monitoring the effectiveness of
Monitoring Program mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules?}
7+ Additional Studies «  Public Consultation
= Risk assessment
*  Sociil [mpact Assessment. R&R Action Plans
8. Project Benefits . tmprovements in the physical infrastructure
Pl - . Improvements in the social infrastructure
( P‘k_% . Employment potential —skilled; semi-skilled and
/ - z unskilled
' o\ :
/ « . P o\l Onrher tangible benefits
Ly L
2 o e I
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19, Environmental Cost | If recommended at the Scoping stage
Benefit Analysis .
10. EMP . Description of the administrative aspects of ensuring
that mitigative measures are implemented and their
| elfectiveness monitored, after approval of the EIA
11 Summary & Conclusion | » Overall justilicaiion for implementation of the project
(This will constitute the
summary of the EIA| -« Explanaton of how, adverse effects have been
Report ) mitigated
12. Disclosure of | = The names of the Consultants engaged with their
Consultants engaged | brief resume and nature of Consultancy rendered
— =

a5
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APPENDIX IIT A
(See paragraph 7)

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the ful! EIA Report condensed to ten A-4
size pages at the maximum. It should necessarily cover in brief the following Chapters of the
full EIA Report: -

1. Project Description

Description of the Environment

Anticipated Environmental impacts and mitigation measures
Environmental Monitoring Programme

Additional Studies

Project Benefits

b =L A
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APPENDIX IV
(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged w1 a systematic, time bound and
transparent manner ensuring widest possible public particination at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
jurisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Urson Terntory in which the project is sited and
the Applicant shall make separate requests to ich concerned SPCB or UTPCC for holding
the public hearing as per this procedure,

2.2 The Applicant shall enciose wik the letter of request, at least 10 hard copies
and an equivalent number of sofl (electronic) conies of the dralt EIA Report with the generic
structure given in Appendix Il including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Reference communicated afler Scoping (Stage-2). Simultancously the applicant shall arrange
to forward copies, one hard and one soft, of the above dralt EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and to the following
authorities or offices, within whose jurisdiction the project will be located:

(a) District Magistrate/s

ib) Zila Parishad or Municipal Corpoation

(c) District Industries Office

(d) Concerned Regional Office of the Ministry of Environment and Forests

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shali arrange to widely publicize it within their
respective jurisdictions requesting the interesiad persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
inspection electronically or otherwise to the public Juring normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft EIA available for reference at a nctified place during normal office hours in the
Ministry at Delhi.

24 The SPCB or UTPCC concerned shall also make similar arrangements for
T blicity about the project within the State/Union Territory and make available the
the draft Environmental Impact Assessment report (Appendix III A) for
lect offices or public libraries or panchayats etc. They shall also additionally
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make available a copy of the draft Environmental Impact Assessment report to the above
five authorities/offices viz, Ministry of Environment and Fore-ts, District Magistrate etc.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCE or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment reper. [rom the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses;

32 The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing,

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and only on the recommendation of the
concerned District Magistrate the postponement shall be notified to the public through the
same National and Regional vernacular dailie: and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Pollution Control Committee;

34 In the above exceptional circumstances fresh date, time and venue for the public
consultation shall be decided by the Member —Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above.

4.0 The Panel

41 The District Magistrate or his or her representative not below the rank of an
i Additional District Magisirate assisted by a rgpresentative of SPCB or UTPCC, shall
supervise and preside over the entire public hcari:Ig process.

5.0 Yideography
5.1 The SPCB or UTPCC shall arrange o video film the entire proceedings. A copy
of the videotape or a CD shall be enclosed with the public hearing proceedings while

forwarding it to the Regulatory Authority concerried.

6.0 Proceedings

6.1 The attendance of all those who ar: present at the venue shall be noted and
annexed with the final proceedings.

6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a presentation
on the project and the Summary EIA report.

Every person present at the venue shali be granted the opportunity to seek
¥ in@matio or clarifications on the project from the Applicant. The summary of the public

L
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
reeorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or ber representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and he comments of the Applicant
<hall also be prepared in the local language and in English and annexed to the proceedings:

0.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the preject is located, office of the
concerned Zila Parishad, District Magistrate .and the SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the Applicant concerned. '

7.0 Time period for completion of public hearing

Fia The public hearing shall be completed vithin a period of 45 (forty five) days from
date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the puirlic hearing .The applicant may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned aleng with the final Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations.

7.2 If the SPCB or UTPCC fails (o hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or author'it){_ Q0 pngletP. the process, as per procedure laid down in this notification.
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APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

l. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

» Final Environment Impact Assessment Report [20{twenty) hard copies and 1 (ane)
soft copy)]

A copy of the video tape or CD of the public hearing proceedings

A copy of final layout plan (20 copies)

-

A copy of the project feasibility report (1 cop 3

2. The Final EIA Report and the other relevar! documents submitted by the applicant
shall be scrutinized in office within 30 days [ror. the date of 1ts receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
/SEAC enclosing a copy each of the Final E14 Report including the public hearing
proceedings and other public responses received along with a copy of Form -lor Form
| A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3. Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form 1
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
the Schedule .In the case of Item 8 of the Schedule. considering its unique project cycle ,
the EAC or SEAC concerned shall appraise all Chuegory B projects or activities on the
basis of Form 1, Form 1A and the conceptul !pian and stipulate the conditions for
environmental clearance . As and when the opplicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fificen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting sha.i be finalised within 5 working days of
the meeting and displayed on the website of the concerned regulatory authority. In case
the project or activity is recommended for grant ¢ EC, then the minutes shall clearly list
oul the specific environmental saleguards and conditions. In case the recommendations
are for rejection, the reasons for the same shall aiso be explicitly stated.
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APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT ~

L. The Expert Appraisal Committees (EAC(s) and the State/"JT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligil:dity criteria;

Professional: The person should have at least (i) 5 years of formal Universily training in the
concerned discipline leading to a MA/MSc Degree, or (ii? in case of Engineering
fTechnology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (i) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association fe.g. Chartered Accountancy
Jor (v) a University degree . followed by 2 years of foriaal training in a University or Service
Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience gained by
them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years

2. The Members of the EAC shall be Experts with the reguisite expertise and experience in the
following fields /disciplines. In the event that persons fullllling the criteria of “Experts” are not
dvailable, Professionals in the same field with sufficient ex})eriem:e may be considered:

. Environment Quality Experts: Experts in measurement/monitoring. analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant scctors.

. Environmental Impact Assessment Process Fxperts: Experts in conducting and
carrying oul Environmental Impact Assessments (EIA«) and preparation of Environmental
Management Plans (EMPs) and other Management plais and who have wide expertise and
knowledge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts
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. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4, The Chairperson shall be an outstanding and experienced eavironmental policy expert
or expert in management or public adminisiration with wide experience in the relevant
develonment sector.

5 The Chairperson shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secrelary.

7. The maximum tenure of a Member, including Chairp.rson, shall be for 2 (two) terms of 3
(three) vears each.

8. The Chairman / Members may not be removed prior 1> expiry of the tenure without cause
and proper enquiry. Z A
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ANNEXURE - R/2

sUSTAINABLE SANIY MINING
MANAGEMENT GUIDELINES
2016
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FOREWORD

Environmenlal Protection and Sustainable Development have been e comerstenes of the policies and
p 1zedures powverning the industrial and other developmental activities in India The Minisiry of Environment, Forest
& Climate Change has taken several policy initiatives and enacted environme rital and poliution control legislations to
pevent indiscriminate exploitation of natural resources and to promote intzgration of environmental concerns in
gy slopmental projects. One such initiative is the Notification on Enviroynental Impact Assessment (EIA) of
d alopmental projects issued on 14" September, 2006 under the provisions of Environmant (Protection) Act, 1986
ma-ing EIA mandatary for cerlain categories of developmental projects.

Another land mark decision has been taken with the new notifications date< '15.01.2016 and 20.01,2018 on mining
of minor minerals and constitution of District Level Environment Impact Assessment Authority and District Level
Ervironment Appraisal Committee This will ensure envirenmentally sustainable mining especially for sand and gravel
uader close supervision of district authorities. Use of information technology and information technology enabled
services for scientific monitoring of mining and transportation of mined out inaterial is another important feature of
sbove nolification.

Sand and gravel are one of the most important construction materials. Ensuring their availability is vital for the
ceqelopment of the infrastructure in the country. There are different sources c‘-!ts‘and and gravel, the most important
ampng them is the river. As the requirement of these construction malterials s rise, they also are very vital for the
I eadlth, physical character of the river and the different important functions ef {he river. The extraction of sand and
¢ravel from the river bodies has to be regulated and done with adoption of required environmental safeguards.

In wiew of evolving scenario in industry and development sector, My Ministy has prepared a "Sustainable Sand
Mimng Management Guidelines”. The Guidelines infer-alia focus on preparation of District Survey Report
Management Plan; Marine Sand Mining and Impac! on Marine Biodiversity, Issues and Management of Mining in
Ciuster Management of Sand Deposited after Flood on Agricultural Field of Farmers, Mining of Sand from Agricultural
["ie:ld: fanitoring System for Sustainable Sand Mining using Information Technclogy System, Creation of District Level
Fryircoment Impact Assessment Authority (DEIAA) and District Level Expert Appraisal Committee (DEAC) for
granting Lnvironment Clearance for Mining of Minar Minerals, Exemption of certain cases for requirement of
Frwirst mont Clearance and Standard Environmental Conditions for Sustainable Sand Mining.

tha Guidoiines will help the Departments of Mines and Geology, State Paliticn Control Boards/Commitiees,
Irdustres, Regulators, Authorities and various Stakeholders to ensure env . onimentally sustainable mining in the
Country I{-“
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Paryavaran Bhawan, Jor Bagh Road, New Delhi-110 ":E
Tel.: 011-24695136, 24695132, Fax : 011-24695328
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PREFACE

Sand s naturally occurmng granular material composed of inely divided rock and mineral
pa:ticles. Sand and gravel together known as aggregate, represent the highest volume of raw material
usad on earth The mining of aggregate has been continuing for rany years. Now the mining of
aggregates has reached a level threatening the environment and ecosystem besides also reaching a
leve of scarcity that would threaten the economy. It is recommended rhat sand and aggregate mining,
and quarrying should be done only after sound scientific assessment and adopting best praclices to
limit the impact on the environment.

The main objectives of the Guidelines, inter-aiia, includes to ensure that sand and gravel
mining is done in environmentally sustainable and socially responsible manner, availability of
adequate guantity of aggregate in sustainable manner; improve the effectiveness of monitoring of
mining and transportation of mined out material; conservation of the river equilibrium and its natural
environment by protection and restoration of the ecological sysiem; avoid aggradation at the
downstream reach especially those with hydraulic structures such as jetties, water intakes etc; to
ensjre the rivers are protected from bank and bed erosion beyond its gtable profile; no obstruction to
the river flow, water transport and restoring the riparian rights and in-stream habitats; to avoid
poliution of river water leading to water quality deterioration; to prevent depletion of ground water
resarves due to excessive draining out of ground water;and streaimiining the process for grant of
ernwvironmental clearance (EC) for sustainable mining.

The recommendations for management of sustainable sand extraction are the key objectives
of the Guidelines. Emphasis is given to the setting up of monitoring plans that will provide data on
prodile changes and sediment transport capacity to enable the authorities to evaluate the long-term
effest of the mining activities both upstream and downstream of sanc extraction sites. Special
emrhasis is given on monitering of the mined out material, which is key tc the success of environment
management plan. So use of IT and IT enabled services for effective manitoring of the quantity of
mired cut material and transportation along with process reengineerirg has been made a part of the
Guiseline The Guidelines propose delegation of responsibility and authority to the cutting edge level
ie the District Environment Impact Assessment Authority along wih streamiining the process of
it act assessment, environment management pian and environment clearance in cluster situation.
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{ EXECUTIVE SUMMARY ]

The sand anq gravel are one of the most important construction materials. Ensuring their
availability is vital for the development of the infrastructure in the country. Thers are different
sources of sand and gravel, the most important among them is the river. As the require ment of these
construction materials is on rise. they also are very vital for the health, physical character of the
river and the different important functions of the river. The extraction of sand and gravel from the
river bodies has to be regulated and done with adoption of required environmental safeguards.

For making available these resources, a mapping of these resources at the district level,
identification of appropriate sites for extraction, appraisal of the extraction process, putting in place
the required environmental safeguards, and rigorous monitoring of the volume of extiacted material

is requi ed to ensure sustainability of the entire process.

Tre district is the unit of administration which is best placed to <o the mapping of these
resourcas, adopt the best environmental practices for extraction of these materials znd monitor its
extractio and movement. The large number of leases which are awarded. :t. 2 scattered geographical
location «f the availubility of these materials and decentralized requirement and usage of the sand
and aggregales also places districts in a unique position to play a vital role in adoption of
environmental safeguards needed for sustainable extraction of river sana and gravel.

Recommendations for management of sustainable sand extraction are the key objective of
the Guidelines. Emphasis is given to the setting up of monitoring plans that will provide data on
profile changes and sediment transport capacity to enable the authorities to evaluate the long-term
effect ¢| the mining activities both upstream and downstream of sand ex{:fiction sites.

-5'1?:1:cial emphasis i3 given on monitoring of the mined out matr;rilaL which is key to the
success of environment management plan. So use of IT and IT enabled services for effective
monitoring of the guantity of mined out material and transportation along with process reengineeting
has been made a part of the Guideliness. The Guidelines proposes delegation of responsibility and
authority to the cuiting edge level i.e. the District Environment Impact Assessment Authority along
with streamiining the process of impact assessment, environment managemcnt plan and environment
clearance 11 cluster situation,

Piuometion of manufactured sand, artificial sand and alternative tecirnologies in construction
materia s and processes are also required for reducing the dependence :nd demanad on naturally
occurriti2 sand and gravel. Development of slag sand, sand from stone cki2s and there certification

‘m;m'tam step in this directicn.
* x
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L INTRODUCTION |

Sustainable Development is built on three pillars - environmental, social and cconomic.
Sustainable developmuent cannot be achieved if the environment is protected but poverty is prevalent
ina significant part of the population. Similarly, sustainable development cannot be achieved through
inappropriate economic growth, if it undermines the environment in which people and businesses
exists. These Guideliness support that fundamental concept, promoting environmenta! protection,
limiting negative physiological, hydrological and social impacts under pinning sustainab'e economic
growth.

Sand and gravel have long been used as aggregate for construction of roads and building.
Today. the demand for these materials continues to rise. In India, the main sources of sand are river
flood plain, coastal sand, paleo channel sand, and sand from agricultural fizids.

River sand mining is a common practice as habitation concentrates :long the rivers and the
mining locations are preferred near the markets or along the transportation route, for reducing the
transporteiion cost. Fiver sand mining can damage private and public prop2rries as well as aquatic
habitats. ¥i: cessive removal of sand may significantly distort the natural eqailibrium of a stream
channel.

Removing sediment from the active channel bed in river interrupt the continuity of sediment
transport through the river system, disrupting the sediment mass balance in the river downstream
and induces channel adjustments (usually incision) extending considerable distances (commonly
one kilom:eter or more) beyond the extraction site.

The l'nagnitude of the impact basically depends on the magnitudes of ‘he extraction relative
to bed losdkediment supply and transport through the reach. [mplemenratias{ of the principles and
processes outlined in this Guidelines will limit the negative externalities of sand and gravel mining.

1
i,
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Sand is nataraliy oceurring granular material composed of finely divided rock ard mineral
particles between 150 m:icron to 4.75 mm in diameter (IS 383-1970). Sand is formed due to weathering
of rocks due to mecharmeal forces. In the process the weathered rocks forms gravel and then sand.

Sand and grave! together known as aggregate, represent the highest volume of raw material
used on earth after water. The mining of aggregate has been continuing for many vears. Now the
mining of aggregates has reached a level threatening the environment and ecosystem heasides also
reaching a level of scaraity that would threaten the economy. It is recommended that sand & aggregate
mining. and quarrying should be done only after sound scientific assessment and adopiing best
practices tc limit the ympact on the environment.

It is also felt that the greater use of substitute material (Manufactured Sand, artificial sand
etc.) & cor siruction technology, and sustainable use of the resource could dra stically reduce adverse
impact of nining on the environment.

[OBJECTIVE OF THE GUIDELINES

The Guideliness has been based on the following principles:
s Uncontrolled sand mining is not sustainable.

. Compliance with present and future legislation and regulations on th2 subject is mandatory
and npt voluntary.

. Each Yease holder should be given the opportunity to self-regulate w &hc extent that it can
dem onsirate compliance with legislation and regulations.

. Where self- regulation fails to deliver compliance with legislation and ragulations. increased
formal enforcement and monitoring should be implemented with punitive measuies applied
in line with the legal framework.

. There is & need Lo protect the environment and the right of the populaticn (o live in clean and
safe surroundingss, with the need to use natural resources in a way tha: will make a positive
and sustzinable contribution to the economy.

The main ¢hjectives of the Guidelines

. To easure that sand and gravel mining 1s done in environmentally sustainable and socially
respicnsible manner.

* _ To ensure ava:lzbility of adequate quantity of aggregate in sustainable manner.
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. Ensure conservatior of the river equilibrium and its natural environment by protection and
restoration of the ecological system.

. Avoid aggradation ot the downstream reach especially those with hydraulic structiues such
as jetties, water irizkes ete.

. Ensure that the vivars are protected from bank and bed erosion beyond its stable prolile.

- No obstruction to the river flow, water transport and restoring the riparian rights and in-
stream habitats.

- Avoid pollution of river water leading to water quality deterioration.

. To prevent depletion of ground water reserves due to excessive draining out of greund water.

. To prevent ground water pollution by prohibiting sand mining on fissures where it works as

filter prior to ground water recharge,
. To maintain the river equilibrium with the application of sediment trzasport principles in
detern-ining the locations, period and quantity to be extracted.

. Streamlining and simplifying the process for grant of environmental clearance (ECY) for
sustainuole mining.
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[ THE EFFECT OF SAND AND GRAVEL MINING ]

Mining within or near riverbed has a direct impact on the stream's physical characteristics, such as
channel geometry, bed ele vation, substratum composition and stability, in-stream roughnes- of the
bed, flow velocity. discharge capacity, sediment transport capacity, turbidity, temperature etc,
Alteration or modification of the above attributes may cause hazardous impact on ecelogical
equilibrium of riverine regime. This may also cause adverse impact on in-stream biota and riparian
habitats. This disturbance nuy also cause changes in channel configuration and flow-paths.

The effects of cand and pruvel mining are as follows:

a) Extracticn of bed material in excess of replenishment by transport from upstream cauvses the
bed to lewer (degride) upstream and downstream of the site of removal.

b) In-strea v habitat is impacted by increase in river gradient, suspended load. sediment transport
and sediment deposition. Excessive sediment deposition for replenishment iacreases turbidity
which prevents peretration of light required for photosynthesis and reduc :s food avatlability
of aquaric fauna.

) Riparian habitat inciuding vegetative cover on and adjacent to the river hanks it controds
erosion, provide nutrient inputs into the stream and prevents intrusion i’ pollutanis in the
stream through runoff. Bank erosion and change of morphology of the river can destroy the
riparian vegetative cover. '

d) Bed degradation are responsible for channel shifting, causing loss of properties and degradation
of landscape. it can also undermine bridge supports, pipe lines or other structures,

e) Degrad::fjon may change the morphology of the river bed, which constitifes one aspect of
the aquadc habitat.

f) Degradution can deplete the entire depth of gravelly bed material, exposing other substrates
that may underlie the gravel, which could in turn affect the quality of aquatic habitat. Lowering
of grourd water table in the flood plain because of lowering of riverbed level as well as river
water level takes place because of extraction and draining out of excessive ground water
from the adiacent areas. So, if a floodpiain aquifer drains to the stream. groundwater levels
can be lowered as a result of bed degradation.

g)  Lowering of the water table can destroy riparian vegetation.

h) Excessive pumping of ground water in the process of mining in abandoned channels depletes
ground water causing scarcity of irrigation and drinking water. In extreme <ases it may create
ground |.ssures and subsidence in adjacent areas.

i) Flooding is reduced as bed elevations and flood heights decrease, reducing hazard for human
ancy of floodplains and the possibility of damage to engineering works.

Coverbank sediments to floodplains is reduced as flood heights decrease.



scouring and erosion. Tnais causes a large degree of meandering of rivers and sometimes it
could be in kms.

}] Rapid bed degradatior. may induce bank collapse and erosion by increasing the heighis of
banks.

m)  Polluting ground waler by reducing the thickness of the filter material especially if mining is
taking place at top ol recharge fissures.

n)  Choking of sand layer which acts as filter for ingress of ground water from river by dumping
of finer material, compaction of filter zone due to movement of heavy vehicles. It also reduces
the permeability and porosity of the filter material.

o)  Removal of gravel from bars may cause downstream bars to erode if they subsequently receive
less bed material than is carried downstream from them by fluvial transport.

p)  Ecologica effects on bird nesting, fish migration, angling, ete.

q)  Indiscrete mining activities lead to increased concentration of suspended szdiment in the
river whica in turn causes siltation of water resources projects.

r) Un-scientifv 2 and unregulated sand and gravel mining leads to the severe hea'th hazards like
air quality ¢ zgradation and dust fog.

s)  Direct destruction from heavy equipment operation; discharges from equipment and refueling.

) Biosecurity and pest risks.

u)  Impacts oncoastal processes.

The other cle]ei-ntmts impacts of indiscrete mining include

Loss of riparian kabitat resulting from direct removal of vegetation along the stream bink to facilitate
the use of a dragiine or through the process of lowering the water table, bank undercutting. and
channel incision. The physical composition and stability of substrates are altered as a result of in-
stream mining anc most of these physical effects may exacerbate sediment entrainmert in the chaanel.
Furthermore, the pro:ess of in-stream mining and gravel washing produces fine sediments under all
flow conditions, t=stiining in a deposition of fine sediment in riffles as well as other habitats at low
discharge. Excess sediment is considered the greatest pollutant in waters and constitutes one of the
major environmestal fictors in the degradation of stream fisheries.

However, in-stre..m risining may contribute additional sediment to downstream re:.ches due to the
disruption of sujstrate stability. Once sediment enters the stream, it is bes to let natural
geomorphologica: and hyvdrological processes reach a dynamic equilibrium. ratler than further
iiyation by additional disturbance.
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All other things being equai:

a)

b)

d)

€)

Extracting gravel from sn excavation that does not penetrate the water table and is located
away from an active stream channel should cause little or no change to the natural hydrologizal
processes unless the stream captures the pit during periods of flooding.

In-stream extraction oi zravel from below the water level of a stream generally causes more
changes to the natural hydrologic processes than limiting extraction to a reference point
above the water level.

In-stream extraction of’ gravel below the deepest part of the channel (the thalwes) generelly
causes more changes o the natural hydrological processes than limiting extraction to a
reference peint above the thalweg.

Excavating sand and gravel from a small straight channel with a narrow flood 2lain generally
will have a ~reater impact on the natural hydrological processes than excavaticors on a braicesd
channe! wili a wide floodplain.

Extracting sand and gravel from a large river or stream will generally create lzss impact than
extracting the same armount of material from a smaller river or stream.

Over-extraction of gravel can destabilise channels and banks, and/or affect the ecologic
functioning of rivers particularly if undertaken at the wrong time, or in the wrong place, or in
a way that damages the river bed or margins.
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GENERAL APPROACH TO SUSTAINABLE SAND
AND GRAVEL MINING

Following considerations shouwid be kept in mind for sand / gravel mining:

a)

b)

<)

d)

f)

2)

h)

Parts of the river reach that experience deposition or aggradation shall be identified first. The
Lease holder/ Environmiental Clearance holder may be allowed to extract the sand and grave!
deposit in these locations to manage aggradation problem.

The distance between sites for sand and gravel mining shall depend on the replenishmenr rate
of the river, Sediment rating curve for the potential sites shall be developed «nd checked
against the extracted volumes of sand and gravel.

Sand and gravzl may be extracted across the entire active channel during the diy season.

Abandoned st eam channels on terrace and inactive floodplains be preferred rath .1 than active
channels and their deltas and flood plains. Stream should not be diverted to torm inactive
channel.

Layers of sand and gravel which could be removed from the river bed shall depend on the
width of the riv2r and replenishment rate of the river.

Sand and grave! shall not be allowed to be extracted where erosion may occur, such as at the
concave bank.

Segments of braided river system should be used preferably falling within the lateral migration
area of the river regime that enhances the feasibility of sediment replenishmen:.

Sand and gra vl shall not be extracted within 200 to 500 meter from any crucijl hydraulic
structure suck. s pumping station, water intakes, and bridges. The exact distar.ci should be
ascertained b the local authorities based on local situation. The cross-section survey should
cover a minirom distance of 1.0 km upstream and 1.0 km downstream of the porential reach
for extraction. The sediment sampling should include the bed material and bed material load
before, during and after extraction period. Develop a sediment rating curve at the upstream
end of the potential reach using the surveyed cross- section. Using the historic:! or gauged
flow rating curve. determine the suitable period of high flow that can replenish the axtracted
volume. Calculate the extraction volume based on the sediment rating curve ard hizh flow
period after determining the allowable mining depth.

Sand and gravel could be extracted from the downstream of the sand bar at river bends.
upstream one to two thirds of the bar and riparian vegetation is nccepted as a
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Flood discharge capacity of the river could be maintained in areas where there are significant
flood hazard to existing siuciures or infrastructure. Sand and gravel mining may be allowed
to maintain the natural flow capacity based on surveyed cross- section history.
Alternatively, off-channe! o1 floodplain extraction is recommended to allow rivers to replenish:
the quantity taken out duning mining.

The Piedmont Zone (Bhabhar area) particularly in the Himalayan foothills, where riverbed
material is mined, this sanctyv-gravelly track constitutes excellent conduits and holds the greater
potential for ground water recharge. Mining in such areas should be preferred in locations
selected away frorm the chernel bank stretches.

Mining depth skould be restricted to 3 meter and distance from the bank should be 3 meter or
10 percent of tha river width whichever less.

The borrow are. should praferably be located on the river side of the proposed en:bankment.
because they g silted up in course of time. For low embankment less than 6 1 in height.
borrow area should not be selzcted within 25 m from the toe/heel of the embankn-ent. In case
of higher embankment the distance should not be less than 50 m. In order to obviate
development of "low parallel o embankment, cross bars of width eight times the depth of
borrow pits spaeed 50 to 60 meters centre-to-centre should be left in the borrow p ts.

Demarcation of raining area with pillars and geo-referencing should be done pricr 1o start of
mining.
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{ THE WORLD SCENARIO ]

Sand and gravel are mined world-wide and account for the largest volume of solid material extracted
globally. Formed by erosive processes over thousands of years, they are now being extracted al a
rate far greater than their renewal. Furthermore, the volume being extracted is having a major
impact on rivers, deltas and coastal :nd marine ecosystems, resulting in loss of land through river or
coastal erosion, lowering of the wiarer table and decrease in the amount of sediment supply. Despite
the colossal quantities of sand and gravel being used, increasing dependence on them and the
significant impact that their exiracl:on has on the environment, this issue needs far better ttention
and awareness.

Globally, between 47 aad 59 biltion tonnes of material is mined every year of which sand and
gravel, known as aggre _ates, account for both the largest share (from 68% to 85%) and (.1 fastest
growth in extraction increase. Although more sand and gravel are mined than any other material,
reliable data on their extraction is not available. The absence of global data on aggregati:s mining
makes environmental assessment very difficult and has contributed to the lack of awarere s about
this issue. One way to est'mate the global use of aggregates indirectly is through the procu-tion of
cement for concrete (concrete is made with cement, water, sand and gravel). The prodiction of
cement is reported by [ 5( countries and it reached 3.7 billion tonnes in 2012 (USGS, 2¢13a). For
each tonne of cement, the building industry needs about six to seven times more tonnes of sand and
gravel (USGS, 2013b). Thus, the world's use of aggregates for concrete can be estimated at 25.9
billion tonnes a year for 2012 alone.

Added to this are all the aggregates used in land reclamation, shoreline developments and road
embankments (for whi.riijthc global statistics are unavailable), added to this is the 15‘{'(milli{m
tonnes of sand used ir. industry (USGS, 2012). Aggregates also contribute to 90% ' lasphalt
pavements and 80% of concrete roads (Robinson and Brown, 2002). Taking all these estiizates into
account, a conservative estimate for the world consumption of aggregates exceeds 40 billici tonnes
a year.

This large quantity of material cannot be extracted and used without a significant impact on the
environment. Extraction has an impact on biodiversity, water turbidity, water table lewvels and
landscape and on climatz through carbon dioxide emissions from transportation. There are also
socio-economic, culturai anrd even political consequences. In some extreme cases, the nunirg of
marine aggregates has cl anged international boundaries, such as through the disappearanc: of sand
islands in Indonesia (Ne w York Times, 2010; Guerin, 2003).
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Biodiversity

Impucts on related ecosystems (for example; fisheries)

Land losses

Besh inland and coastal through erosion

Hydrological functions

Change in water flows, flood regulation and marine currents

Water supply Through lowering of the water table and pollution

Infrastructures [hrunage to bridges, river embankments and coastal
infiastructures

Climate Directly through transport emissions

Landscape Coastal erosion, changes in deltaic structures, qﬂ:—.rries,

po:lution of rivers

Extreme events

Decline of protection against extreme events (flood, drought,
storm surge)

World over sand was until recently extracted in land quarries and riverbeds; however, 4 shift to
marine and coastal aggregates mining has occurred due to the decline of inland resources. River and
marine aggregates rema:n the main sources for building and land reclamation. For concrete, in-

stream gravel requires les

processing and produces high-quality material while marine agt’regate

needs to be tharoughly wighed to remove salt. If the chioride is not removed from marine agzyegate,
astructure built with it mi ght collapse after few decades due to corrosion of steel reinforced structures.
Most sand from deserts cannot be used for concrete and land reclaiming, as the wind erosior process
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INI}IAN SCENARIO J

The data on consumption of sand and zggregate in country is not available with any source. It can
be derived indirectly from the usage ol cement, construction of roads and stowing of mines. The
trend for aggregates extraction can be estimated using cement production as a proxy.

Cement production has multiplied three-fold in the last 20 years from 1.37 billion tonnes of cement
in 1994 to 3.7 billion tonnes in 201 2 (USGS, 2013a) mainly as a result of rapid economic growth in
Asia (UNEP and CSIRO. 2011). Five countries: China (58%), India (6.75% ). the United States
2%). Brazil and Turkey - produce 70% of the world's cement (USGS, 201 3c¢). The consumption of
cement is expected to reach 324 million tonnes. which equates to use of 2.2 billion tonrics of
ageregates. This is in addit on to sand and aggregates used in stowing of mines, industry and other
allied usage.

In India the main sources « f sand are:
(a)  River (riverbed and firod plain).
(by  Lakes and reservoirs.

(¢)  Agricultural fields (Huryana).

(dy Coastal / marine sani.

(e)  Palaeo-channels (Bisner in Rajasthan).

* » :
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THE PRICE ELASTICITY FOR DEMAND OF SAND

As the price elasticity of demand for sand is inelastic (-0.88), any increase in price in absence
of marketable alternative will not have any significant impact on demand. Use of crushed
stones or other substitute material should be promoted. The regional context of aggregate
resources, market demand, and the environmental impacts of various alternatives must be
understood before any site-specific proposal for aggregate extraction can be reviewed.

Evaluation of aggregate supply and demand should be undertaken on the basis of production-
consumption regions, encompassing the market for aggregate and all potential sources of
aggregate within an economical transport distance. The finite nature of high-quality alluvial
gravel resources must be recognized. and high-quality PCC-grade aggregates should be reseved
only for the uses demanding this quality material (such as concrete). Alternative sources shuld
be used in less demanding ¢ pplications (such as road sub-base). Part replacement with fly ash
in roads and embankments be promoted in place of sand and aggregates.

The environmental costs of «and mimng should be incorporated into the price of the prodict
s0 that alternative sources th:at require mote processing but have less environmental imp:ct
become more attractive.

[PROCESS OF SEDIMENT TRANSPORT J

The loose boundary (consisiihg of movable material) of an alluvial channel deforms unde: fhe
action of flowing water and ihe deformed bed with its changing roughness (bed forms) interucts
with the flow. The resulting movement of the bed material (sediment) in the direction of flow is
called sediment transport ard a critical bed shear stress must be exceeded to start the paiticle
movement.

Such a critical shear stress is referred as incipient (threshold) motion condition, below which the
particles will be at rest and the flow is similar to that on a rigid boundary, Some sediment particles
roll or slide along the bed intermitrently and some others saltate (hopping or bouncing along the
bed}. The material transporte i in one or both of these modes is called 'bed load'.

Finer particles (with low fa! velocities) are entrained in suspension by the fluid turbulence and
transported along the channel in suspension. This mode of transport is called 'suspended oad'.
Sometimes finer particles froin upland catchment (sizes which are not present in the bed material),
asma
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Bed load ranges from a few percent of total lead in lowland rivers to perhaps 5% in Mountain
Rivers to over 60% in some arid catchments. Although a relatively small part of the total sediment
load, the arrangement of bed load sediment cunstitutes the architecture of sand. and gravel-bed
channels.

The rate of sediment transport typically incresscs as a power function of flow; that is, a doubling of
flow typically produces more than a doubling in sediment transport and most sediment transport
occurs during floods. The environmental imgpacts from in-stream mining can be avoided, if the
annual bed load is calculated and aggregate exiraction is restricted to that value or some portion of
it. To accurately limit extraction to some portion of bed load, the amount of sediment that passes the
in-stream mining site during a given period of time must be calculated.

There 1s a large amount of uncertairty in the process of calculating annual rates of bed load transport.
How much coarse material is moved, how lfong it remains in motion as also how far it moves
depends on the size, shape & pacl ing of the mzterial and the characteristics of the river flow.

Downstream movement commonl ; uecurs as irregular bursts of short-distance movement separated
by longer periods, when the particles remain at rest. Because bed load changes from hour-to-hour,
day-to-day, and year-to-year. estimai ing annual bed load rates is a dynamic process involving careful
examination.

Constant variations in the flow of the river make the channel floor and riverbanks a dynamic interface,

where some materials are being eroded while others are being deposited. The net balance of this
activity, on a short- term basis, is referred to as scour or fill.

On a long-term basis, continued scour results in erosion (degradation), while continued fill results
in deposition (aggradation).

A general indicator of the stabilit: of a stream relates to the amount of vegetation present. Gravel
bars that are vegetated or where the gravel is tightly packed, generally indicate streams, where the

gravel supply is in balance. Streams with excessive gravel generally have gravel bars with little or

no vegetation, and are surfaced wiih Inosely packed gravel.
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(SUSTAINABLE SAND AND GRAVEL MINING GUIDELINES |

The broad principle on which any sustainable sand mining Guidelines / policy can be based is that

river/ natural resources must be utilized for the benefit of the present and future generation, so river

resources should be prudently managed and developed. The preparation of District Survery Report
is an important initial step.

The Processes under the Guidelines:

(a) Identification of areas of aggradation ! deposition where mining can be allowed; and
identification of areas of erosion and proximity to infrastructural structures and installations
where mining should be prohibited. Use of satellite imagery for identifying areas of sand
deposit and quantity be done.

(by  Calculation of annual rate of ¢plenishment and allowing time for replenishment after mining
in area,

(c) Identifying ways of scientific and systematic mining.

(dy Identifying measures for prorection of environment and ecology.

(¢)  Determining measures for protection ol bank erosion.

(f) A bench mark (BM} with respect to mean sea level (MSL) should be made essential to in-
mining channel reaches (MCR). Below which no mining shall be allowed.

(g) Identifying steps for conservation of mineral.

for the sites having excessive

(h)  Permanent gauging facilities {or discharge and sediment both) should be made compulsory
*ﬁning in consultation with Central Water Commission or any

competent State Agency.
(i)  Implementing safeguards for checking illegal and indiscrete mining.

Following the above processes, to bzgin with il is important to prepare a survey document mapping
the status of sand sources in a district. This survey should be conducted and report be prepared for
each district. Though it is an acceptabie fact that rivers cut across districts and States and every
river is an ecosystem in itself. But, k2eping in view the fact that the district is the most established
unit of administration at which this kind o2 survey, planning and monitoring can be ensured effectively,
it is proposed that every district will jppeparz this document taking the river stretch in that district as
an ecological unit and inventorising other sources of sand in the district.

Besides, the production of aggregse in a particular area is a function of availability of natural
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The natural resources must be utilized in environment friendly manner in scientific and svstematic
way and with the objective of sustainable daveiopment the policy on the subject should have
provisions for protection of environment & ecoliuy, These factors can be accounted for in a most
efficient manner at district level.

The sustainable mining plan needs to be dynamic. A survey should be carried out by the District
Environment Impact Assessment Authority (DEIAA) with the assistance of Geology Department,
Irrigation Department, Forest Department, Public Works Department, Ground Water Boards, Remote
Sensing Department and Mining Department ete, in the district at regular intervals.

The survey shall contain:
1. District wise detail of river or stream and other sand source.

2 District wise availability of sand or gravel or aggregate resources.
3 g ggreg
3. District wise detail of existing mining leases of sand and aggregates.

Based on this survey document, th: action plan shall divide the river/ stream/ other sources of
the District into the following cate pories:

1 River / Stream beds sections / cther sources suitable for extraction of sand and aggregates.
2 River/ Stream beds sections / o her sources prohibited for extraction of sand and aggregates.

The river/ streams/ other sources ¢f sand and aggregate are studied on following parameters:

a) Geomorphological studies

i) Place of origin

i) Catchment area.

iti)  General profile of river :yream.

iv)  Annual deposition factos

v)  Replenishment.

vi)  Total potential of minor mineral in the river bed.
b)  Geological studies

i) Lithology of catchment arsa.

i) Tectonics and structural bebavior of rocks.
c) Climatic Factors
i) Intensity of rainfall.

i) Chimate Zone.

iii)  Temperature variation
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The following points to be considered while selecting the river / stream for mining besides the

above parameters:

i) A stable river is able to constantly transpon the flow of sediments produced by watershed
such that it's dimensions (width and depth) patiern and vertical profile are maintained without
aggrading (building up) or degrading (scouzing down).

ii)  The amount of boulders, cobbles, pebbles, und sand deposited in river bed equals to the
amount delivered to the river from catchment area and from bank erosion minus amount
transported downstream each year.

iii} It is compulsive nature of river to meander in their beds and therefore they will have to be
provided with adequate corridor for meandering without hindrance. Any attempt to diminish
the width of the corridor (flocdway) and curb the freedom to meander would prove
counterpraductive.

iv)  Erosion and deposition is law of 1:zture, The river stream has to complete its geomorphological
cycles from youth, mature to old' ige.

v)  River capturing is unavoidable.

vi)  Fundamentally the lowest point o7 any stream is fixed by sea level.

This survey document should be prepated in the district based on direct and indirect benefits of
mining and identification of the potentia! threats to the river / stream beds in the district.

Besides, calculating the carrying capacity of the river / stream beds / other sources to find out
maximum quantity available to be allowed for removal each year from the sources, it should also
provide various measures to regulate sand and agpregate mining in a systemic way.

It has to provide for environmentally sife depth of mining and safeguards of banks by prescribing
safe distance from banks. It is requireu'! that there should be a Sub-Divisional Committee which i
should visit each site and make recomn‘tttl}daiiun. The Committee should comprise of Sub-Divisional
Magistrate, Officers from Irrigation depurtment, State Pollution Control Board or Committee, Forest
department, Geology or mining officer shall visit cach site for which environmental clearance has
been applied for and make recommendation on suitability of site for mining or prohibition thereof.
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| THE STRUCTURE OF DISTRICT SURVEY REPORT J

The report can have following structure:

1 Introduction

2. Overview of Mining Activity in the District

3 The List of Mining Leases in the District with location, area and period of validity
4. Details of Royalty or Revenue received in fast three years

5. Detail of Production of Sand or Bajari or minor mineral in last three years

0. Process ot Deposition of Sedirents in the rivers of the District

T General Profile of the District

8. Land Utilization Pattern in the d-strict: Forest. Agriculture, Horticulture, Mining ete.
9. Physiography of the District

10.  Rainfall: month-wise

I, Geology and Mineral Wealth

12.  Drainage System with description of main rivers.

SL.No. NAME OF RIVEJ} AREA DRAINED % AREA (
(5q. Km) DRAINED

13.  Salient Features of Important Rivers and Streams:

SLNo. Name of the River !/ Total Length in the Place of Altitude
Stream District (in Km) origin at Origin

14. Methodology Adopted for Caiculating of Mineral Potential

The mineral potential is calculated based on field investigation and geology of the catchment area




and other factors. it can be 50% to 60% of the area of 2 particular river/stream. e.g. in Himachal
Pradesh mineral constituents like boulders, river born bajari, sand up to a depth of one meter are
considered as resource mineral. Other constituents “ike clay and silt are excluded as waste while
calculating the mineral potential of particular river/ stream.

The specific gravity of each mineral constituent is different. While calculating the mineral potential,
the average specific gravity is taken as 2.25. The percent of mineral constituent like boulder, river
bajari. sand also varies for different river and streams. While calculating the mineral potential the
percentage of each mineral constituent is taken as, Boulders 35-40%, Bajari - 30-35%, Sand 25-
30% and 5-10% for silt and clay.

The gquantum of deposition varies from stream to stream depending upon factors like catchment
lithology. discharge, river profile and geomorphology of the river course. There are certain
geomorphological features developed in thae river beds such as channel bar, point bar etc. where
annual deposition is more even two ta thr ¢ meters.

For illustration one example of Yamun: River in Sirmaour district of Himachal Pradesh is
given below:

Portion of the River / Length of Average Area Mineable
Stream Recommended area width of area |[recommended mineral
for Mineral Concession | recommenied | recommended| for mineral potential (in

for mineral for mineral | concession | metric tonne)
concession concession (in square (60 % of total
(in kilometeri | (in meters) meter) mineral
| potential)
From Downstream of 1
confluence with Tons
River to Behral near 31 478 14818000 16803612
Haryana and Uttar
Pradesh border

Note: Considering the density of river bed material to be 1.89 gfem?

Present Status of Mining

This gives the detail of mining leases alreacy in operation in this stretch, area and production in last
3 15 calculated.

three years from thes
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Mineral Potential is calculated in following way:

Mineral Potential

146

Boulder (MT)

Bajari (MT)

Sand (MT)

: Total Mineable Mineral Potential

(MT)
5601204 6801462 4400946 16803612
Annual Deposition
336072 408088 264057 1008217
Recommendation:

From the above it is clear that about 16803€ 12 metric tonnes of mineral is available up to depth of

one meter in the river bed of Yamuna in Sirnour district,
The annual deposition is 1008217 MT.

The average annual production is 80000 M.
So, 16723612 MT of mineral can be safely removed.

In similar manner it should be calculated for each river and stream in the district and compiled
in following format:

SL.No.| River/

Stream

Portion of the

river / stream

recommended
for mineral
concession

Length of the
recomniended
arez {pr
minz:ial
concession

(in kilometer)

Average
width of the
recommended
area for
mineral
cencession
(in meters)

Area
recommended
for mineral
concession
(in sq.mtrs.)

Mineable
mineral
potential
(in metric
tonne)
(60% of
total mineral
potential)

Total for the
District
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zone of deposition. These zones of deposition and aresion are extended in different patches
in the river.

Any mining lease granted in larger tract can cover 2oth the zones, and mining activity in
zone of erosion can further aggravate the problem of 2rosion and as such the mining activity
can be allowed only in the zone of the deposition. The mining leases of larger areas in rivers
are neither in interest of environment nor in the interest of mineral conservation.

In Himalayan states the rivers and wasteland has heen mostly classed as forest land and
mining on that requires diversion of forest land and payment of compensatory afforestation
and NPV etc. The land in river beds in hilly tructs ard many small rivers at any one site
seldom exceed 5 hectare, so not allowing sand mining leases less than 5 hectare on river
beds further aggravates the situation. Sc the size of mining lease for river sand mining
should be determined by the State as per the local situation.
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MANAGEMENT PLAN

River Bed Mining Recommendations:

a)

b)

c)

Permit Mining Volume Based on Measured Annual Replenishment

In the first year following adoption of the management plan, a volume equal to the
estimated annual replenishment could be extracted from the reach of channel.
Replenishment (up to the elevation of the sefected channel configuration) would need
to occur before subsequent extraction could take place. The concept of annual
replenishment accounts for the episodic narare of sediment transport. For example,
during wet periods with high stream flows, and a high contribution of sediment from
hill slopes and tributaries. monitcering data would show that sand and gravel bars are
replenished quickly. During drou:at periods with low stream flow. and little sediment
supply or transport, monitoring d ira would iikely show that bars were replenished at a
slower rate,

The use of monitoring data is essen ial in measuring when actual replenishment occurs.
The use of the concept of annual reslenishment protects long-term channel stability as
well as aquatic and riparian habita: by extracting a volume sustainable by watershed
processes.

Establish an Absolute Elevation below Which No Extraction May Occur
(Minimum Enveloped Level or Redline).

The absolute elevation below which no mining could occur or "redline” would be
surveyed on a site-specific basis inforder to avoid impacts to structures such as bridges
and to avoid vegetation impacts asspciated with down-cutting due to excessive removal
of sediment. An extraction site can be determined after setting the deposition level at |
m above natural channel thalweg clevation, as determined by the survey approved by
mine plan approving authority.

Limit River Bed Extraction Methods to Bar Skimming

If mining is limited to the downstr=an: end ¢f the bar with a riparian buffer on both the
channel and hill slope (or floodpiain! side, bar skimming would minimise impacts.
Other methods such as excavatior. of irenches or pools in the low flow channel lower
the local base level, and maximise 1pstream (head cutting and incision) and downstream
(widening and braiding) impacts. {n addition, direct disturbance of the substrate in the
low flow channel should be avoic.d. Trenching on bars may be beneficial in the future
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d)

e)

g)

h)

long-term, the upstream and downstream effects of a trench on the bar or in the channel
may offset any short-term benefit derived ron this method.

Extract Sand and Gravel from the Dowsstieam Portion of the Bar:

Retaining the upstream one to two thirds ¢ the bar and riparian vegetation while
excavating from the downstream one to two third of the bar is accepted as a method to
promote channel stability and protect the narrow width of the low flow channel necessary
for aquatic life. Sand and gravel would be ¢ -deposited in the excavated downstream
one to two thirds of the bar (or downstiecam of the widest point of the bar) where an
eddy would form during sediment transporting flows. In contrast, if excavation occurs
on the entire bar after removing existing riparian vegetation, there is a greater potential
for widening and braiding of the 'ow flow channel.

Concentrate Activities to Mini:sise Disturbance:

River bed extraction activities sh »uld be concentrated or localised to a few bars rather
than spread out over many bars. 'ihiis localisation of extraction will minimise the area
of disturbance of upstream and cownstrean: effects. Skimming decreases habitat and
species diversity - these effects sh:ould not be expanded over a large portion of the
area.

Review Cumulative Effects of Sand and Gravel Extraction:

The cumulative impact of all mining proposals should be reviewed on an annual basis
to determine if cumulative riverine effects or effects to the estuary are likely.

Maintain Flood Capacity: q

Flood capacity in the river shouid lbe maintained in areas where there are significant
flood hazards to existing structures or infrastructure.

Establish a Long-term Monitoring Program:

Monitoring of changes in bed elevstion and channel morphology, and aquatic and
riparian habitat upstream and dowsnsiream of the extraction would identify any impacts
of sand and gravel extraction to hiologic resources. Long-term data collected over a
period of decades as sand and grave exwuaction occurs will provide data to use in
determining trends.

Minimise Activities That Relea--e Fine Sediment to the River:

No washing, crushing, screening, stockpiling, or plant operations should occur at or
clow the streams "average high water elevation,” or the dominant discharge. These
Stpilar activities have the potential to release fine sediments into the stream,
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i Retain Vegetation Buffer at Edge of Water and Against River Bank:

Riparian vegetation performs several functions 2 sential to the proper maintenance of
geomorphic and biological processes in rivers. [t shields river banks and bars from
erosion. Additionally, riparian vegetation, including roots and downed trees, serves as
cover for fish, provides food source, works as a filter against sediment inputs, and aids
in nutrient cycling. More broadly, the riparian zone is necessary to the integrity of the
ecosystem providing habitat for invertebrates. Hirds and other wildlife.

k)  The River Bed mining should only be allow:d during the dry season.
No River bed mining should be permitted during rainy season (see Appendix 9).
)  An Annual Status and Trends Report:

This report should review permittd extraction guantities in light of results of the
monitoring program, or as improvzd estimates of replenishment become available.
The report should document change @ 1n bed elevation, channel morphology, and aquatic
and riparian habitat. The report should alse include a record of extraction volumes
permitted, and excavation location. Fi ally, recommendations for reclamation, it needed
should be documented.

2e Off-Channel or Floodplain Extraction Recommendations
a)  Floodplain Extraction should be set back from the Main Channel

In a dynamic alluvial system, it is not uncommon for meanders to migrate across a
floodplain. In areas where sand and gravel occurs on floodplains or terraces, there is a
potential for the river channel to m: gfate toward the pit. If the river erodes through the
area left between the excavated pit ;-.nli the river, there is a potential for "river capture,”
a situation where the low flow channel is diverted though the pit. In order to avoid
river capture, excavation pits should set back from the river to provide a buffer, and
should be designed to withstand the 100-year tlood (100-year ARI). Adequate buffer
widths and reduced pit slope gradients are preferred over engineered structures which
require maintenance in perpetuity. Hydraulic. geomorphic, and geotechnical studies
should be conducted prior to design 1nd construction of the pit and bund. In addition
to river capture, extraction pits create th: poss:bility of stranding fish.

b)  The maximum depth of Floodplai:: Extraction should remain above the Channel
Thalweg

: it channel. This will minimize the impacts of potential river capture by limiting
the s _ial for head cutting and the potential of the pit to trap sediment. A shallow
LMavaiio (above the water table) would provide a depression that would fill with
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c)

d)

e)

g)

water part of the vear, and develop seasonal weslard habitat. An excavation below the
water table would provide deep water habitat.

Side Slopes of Floodplain Excavation Shoulc lange from 3:1 to 10:1

Side slopes of a floodplain pit should be graded to a slope that ranges from 3:1 to 10:1.
This will allow for a range of vegetation from vetlund to upland. Steep side slopes
excavated in floodplain pits on other systems have not been successfully reclaimed,
since it is difficult for vegetation to become stabnised. Terrace pits should be designed
with a large percentage of edge habitat with a low gradient which will naturally sustain
vegetation at a variety of water levels.

Place Stockpiled Topsoil above the 25-year Return Period or ARI Level
Stockpiled topsoil can introduce a large supply of tines to the river during a flood

event and degrade fish habitat. Storage 1bove the 23-vear flood (25-year ARI) inundation
level is sufficient to minimise this ris'..

Floodplain Pits Should Be Restcred to Wetland Habitat or Reclaimed for
Agriculture

The key to successful restoration or 1 :clamation is to conserve or import adequate
material to re-fill the pit, while ensu: ng that pit margins are graded to allow for
development of significant wetland and emergent vegetation.

Establish a Long-term Monitoring Program

A long-term monitoring program should provide data illustrating any impacts to river
stability. groundwater, fisheries, and riparian vegetation. The monitoring program should
assess the success of any reclamation -tr restoration attempted.

An Annual Status and Trends Report

The status and trends report described previously should include a section on the
hydrologic and biologic compaonents of floodplain pit reclamation.

3. Extraction Methods

The important methods of sand and gravel niining operations are as below:

a)

Ah in

Bar scalping or skimming is extraction of sand and gravel from the surface of bars.
This method generally requires that surfac. irregularities be smoothed out and that the
extracted material be limited to what vould be taken above an imaginary line sloping
upwards and away from the water fror: a specified level above the river's water surface
at the time of extraction (typically ¢.3 - 0.6 m (1-2 ft). Bar scalping is commonly
repeated year after year. To maintain the hydraulic control provided to upstream by the
Riffle head, the preferred method of bar scalping 15 now generally to leave the top one-
approximately) of the bar undisturbed, mining only from the downstream two-
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thirds,

b)  Dry-Pit Channe! Mining
Dry-pit channel minzs are pits excavated within the active channel on dry intermittent
or ephemeral streav beds. Dry pits are often left with abrupt upstream margins, [ron:
which head cuzs are likely to propagate upstream.

c) Wet-Pit Channel Mining

Wet-pit mining involves excavation of a pit in the active channel below the surface
waler in o perennial stream or below the alluvial groundwater table.

d) Bar Excavation

A pit is excavated ol the downstream end of the bar as a source of aggregite and is 4
site to trap sand and gravel. Upon completion, the pit may be connected ¢ the channel
at its dewnstream end to provide side channel habitat.

e) Channel-v.ide River bed Mining
In rivers with a highly variable flow regime, sand and gravel are common! - extracted

across the entire active channel during the dry season. The bed is evencd out and
uniformiy (or nearly so) lowered.

4. Reclamation Pfans
Reclamation plans should include:

a) A basel'ne survey consisting of existing condition cross-section data: Cross-sections
must be surveyed between two documented endpoints set back from the top of bank,
and elev ilions: should be referenced to bench mark;

b)  The prr-pbscd mining cross-section data should be plotted over the baszilne data to
illustrate the vertical extent of the proposed excavation:

¢)  The cross-section of the replenished bar should be the same as the baseline data., This
illustrates that the bar elevation after the bar is replenished will be the same as the bar
before extraction;

d) A planimetric map showing the aerial extent of the excavation and extent of the riparian
buffers;

e) A planting plar developed by a plant ecologist familiar with the flora of the river for
any area; such as roads that need to be restored;

f) A monitcting plan The appropriate reclamation plans can turn river-bed ar«: floodplain
sand ing operations into something perceived by the public as desirabie.

(@)
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MARINE SAND MINING AND IMPACT ON
MARINE BIODIVERSITY

The rnining of marine aggregates is increasing significantly. Marine £:nd mining has had an
impact on seabed flora and fauna. Dredging and extraction of aggregates from the benthic (sea
bottom) zone destroys organisms, habitats and ecosystems and deeply affects the composition of
biodiversity, usually leading to a net decline in faunal biomass and abundance or a shift in species
composition. Aggregate particles that are too fine to be used are rejected by drodging boats, releasing
vast dust plumes and changing water turbidity, resulting in major changes to aquatic and riparian
habitats over larce areas.
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Figure: Direct and indirect consequences of aggregates dredging on the marine environment.

Scurce: Tillin, HM., Houghton, A.J., Saunders, L.E., Drabble, R. and Hull, 5.C., 2011. Direct and Indirect
impacts of Aggregate Dredging, Marine Aggregate Levy Sustainability Fune (MALSF). Science Monograph
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 REDUCING CONSUMPTION OF SAND E

e

Because sand is 51l very cheap - sand itsell 1s freely accessible; only extraction and tunsportation costs
need to be coverad - there is little or no incentive to induce a change in our conswinption. Despite the very
high value of minerals found in the sand, it is mostly used for concrete or is buried under highways.
Recycled building and quarry dust material can be a substitute for sand. Concrete rubble should be
recycled to aviid using aggregates, at least for low-quality uses.

Substitutes for sand are available. Quarry dust could be used to replace sand in general conerete structures,
The replacement of sand by up to 40% of incinerator ash exhibits higher compressive strength than
regular cement mortars. Some desert sand can be used if mixed with other material. There are alternatives
for building houses, including wood, straw and recycled material. However, the current building industry
is geaved toward conerete know-how and equipment.

Traning of architects and engineers, new laws and regulations, and positive incertives are needed to
initiate a shift for lowering our dependency on sand. Renewable and recycled materials need to be
targ.cted for building houses and roads. Use of Manufactured Sand (M-S ind) also needs to be promoted.

Alternative sources of sand and gravel, which accumulate at the bottor of dams. can also be targeted.
Thei: use would address the problem of these aggregates accumulating which leads to a reduced capacity
of dsns to store water and could result in the dams' water intakes being bl cked. Dams regularly release
largre amounts of water to flush out aggregates.

The: important standard setting bodies in India are taking steps to promaoie the usage of alternatives to
sand: and gravel. Bureau of Indian Standards, the National Standards Body of the country, considering
the scatcity of sand and coarse aggregates from natural sources, has evolved number of alternatives
which are ultimately aimed at conservation of natural resources apart from promoting use of various
waste materials without compromising in quality.

TTI:‘-}*') measures include permitting in the Concrete Code (IS 456) as als:: .n the National Building Code
of Indlia. the usc of slag - a waste from steel industry, fly ash - a waste fror thermal power plants, crushed
over-burnt bricks and tiles - waste from clay brick and tile industry, .n plain cement concrete as an
alteimative to sand/natural aggregate, subject to fulfilling the requirements of the Code. This Code,
turther, encourages use of fly ash and ground granulated blast furnace slag as part replacement of ordinary
Powntand cement in plain as well as reinforced cement concrete.

The Ind.an Standard on concrete mix design (IS 10262) has been upgraded to include guidance and
exarnples of designing concrete mixes using fly ash and slag. Provisions for compliance for requisite
quality of concrete made using fly ash and slag have been duly covered for the manufacturers of ready-
mix2d concrete in the Indian Standard Code of practice for RMC (IS 49:6).

BIS has aiso formulated an Indian Standard Specification for artificial li zhtweight sggregates covering
mar ufuctured aggregates. such as foamed blast furnace slag, bloated « av aggregate, sintered fly ash
ageregate and cinder aggregate (1S 9142).

Asedes of Indian Standards has also been formulated on various precasi conerete products such as solid
and hollow concrete blocks, light weight conerete blacks, autoclaved aerated concrete blocks, preformed
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TIHE REPORT OF TIIE COMMITTEE
HEADED BY SECRETARY, MoEF - 201

A Committee headed by Secretary, Ministry of Environment and Forest was set up on the subject in
2010. The Comynittee considered this subject in detail and prepared a report. The important parts of
the report are zs follows:

Definition of ®inor Mineral:

The term 'mincr mineral' is defined in clause (e) of Section 3 of MMDR Act. 1957 '3 (&) "minor
minerals" means building stones, gravel. ordinary clay, ordinary sand other than sand used for
pres:ribed purposes and any other material which the Central Government may, by Notification in
the Ciazette of India declare to be a minor mineral;'

The term “ordirary sand’ used in clause (e) of Section 3 of the MMI'R. Act, 1957 has been further
clarivied in rule 70 of the MCR, 1960 as:

(ivy  Purposes of stowing in coal mines,

(v)  For manulucture of silvicrete cement,
(vii  Manufacture of sodium silicate and for
(vil) Manufacture of pottery and glass.

Additionally, the Central Government has declared the following minerals as minor minerals:

S1.No.] Minor Minerals |[SL.No.] Minor Minerals S!-Ij\"o. Minor Minerals
i) Boulder vi) | Brick-earth xil | State and shale when
i T [Shingle t |used for building
iii}  |Chalcedony pebbles || vii) | Fuller's earth material

used for ball mill xi1) | Marble

purpeses Only X 1EU St{)ﬂﬂ USEdfOT making
iv) |Lime shell, kankar || viii) | Bentonite | household utensils

and limestone used xiv) 1 Quartzite and

i sandsione when used

in kilns for i
‘for  purposes of

manufacture of lime || ix) | Road metal

used as building

;' building or for making
troad metal and

emhank s, roads, railways building).

- :I::Iate-rm.l : household utensils
v} urrum x)  |Reh-matti Saltpetre. and
xvi) |Ordinary earth (Used for filling or leveling purposes in construction or
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It may thus be voserved that minerals have been classified into major and minos iainerals based on
their end use raher than level of production, level of mechanization, export ¢nd 'mport etc. There
do exist some mianor mineral mines of silica sand and limestone where the scale of mechanization
and level of production is much higher than those of industrial mineral mines. Further, in terms of
the economic cost and revenue, it has been estimated that the total value of minor minerals constitutes
about 10% of the total value of mineral production whereas the value of non- metallic minerals
comprises oy 3%. It is, therefore, evident that the operations of mines of minor minerals need to
be subject to =ome regulatory parameters as that of mines of major minerals. Further, unlike India
there does not exist such system in any other country where minerals are classified as major and
minor based ¢n end usage. Thus, there is a need to re-look at the definition of 'minor minerals' per
se. It is, therefore, recommended that Ministry of Mines along with Indian Bureau of Mines, in
consultation with the State Governments may re-examine the classification of minerals into major
and minor catesories so that the regulatory aspects and environrment mitigation measures are
appropriately integrated for ensuring sustainable and scientific ining with least impacts on
ervironment

Size of the Mine Lease:

A for grant ol mine lease varies from State to State. Maximum arsa which can be held under one
or riore ming lease is 2590 ha or 25.90 sq. miles in Jammu and Kishmir. Rajasthan prescribed a
mimtmum limit of | ha for a lease. Maximum area prescribed for permit is 50x50 m. In most of the
States area of permit is not specified in the rules.

It has recently been observed by Punjab and Haryana High Court in its order dated 15.05.2009 that
State Government are apparently granting short term permits by dividing the mining area into small
zones in effect to avoids environmental norms. There is, thus a nzed to briﬁg uniformity in the
ent ‘nl of area to be granted for mine lease so as to ensure that cijpo- friendly scientific mining
pragtices can be adopted. It is recommended that the minimum size of mine lease should be 5 ha.
Fi-r'?her, preparation of comprehensive mine plan for contiguous stietches of mineral deposits by
the respective State Governments may also be encouraged. This may suitably be incorporated in the
Minera! Concession Rules, 1960 by Ministry of Mines.

Period of Mine Lease:

The period of lease varies from State to State depending on type of coicessions, minerals and its
enc use. The minimum lease period is one year and maximum 30 years. Minerals like granite where
huge investments are required, a period of 20 years is generally given with the provisions of renewal.
Pe mits are generally granted for short periods which vary from one inonth to a maximum one year.
In States like Haryana, minor mineral leases are auctioned for a pa ticuiar time period. Mining is
ce-eidered to be capital intensive industry and considerable time i 'ost for developing the mine
beiare it atiains the status of fully developed mine. If the tenure of the mine iease is short, it would
encourage the lessee to concentrate more on rapid exploitation of mineral withour really undertaking
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There is thus, a nez2d 1« bring uniformity in the period of lease. It is recommended that . minimum
period of mine lease should be 5 years, so that eco- friendly scientific and sustainaple mining
practices are adopted However, under exceptional circumstances arising due to judicial inerventions,
short term mining leeses [ contracts could be granted to the State Agencies 1o meet the situation
arising there from.

Cluster of Mine Approach for Small Sized Mines:

Considering the nature of occurrence of minor mineral, economic condition of the lessee and the
likely difficultics t be faced by Regulatory Authorities in monitoring the environmentul impacts
and implementation of necessary mitigation measures, it may be desirable to adopt cluster approach
in case of smaller mine leases being operated presently. Further, these clusters need he provided
with processing/crushzr zones for forward integration and minimizing excessive pressure on road
infrastru:ture. The respective State Governments / Mine Owners Associations may facilitate
impleme rtation of Environment Management Plans in such cluster of mires.

Requirement of Mine Plan for Minor Minerals:

At present, most of the State Governments have not made it mandatory fo: preparation of mining
plan in cespect of minor minerals. In some States like Rajasthan, eco- fricndly mining plans are
preparec, which are approved by the State Mining Department. The eco- friendly mining plans so
prepared, though conceptually welcome, are observed to be deficient and need to be made
comprehensive in a manner as is being done for major minerals. Besides, the aspects of reclamation
and rehabilitation of mined out areas, progressive mine closure plan, as in vogue for major minerals
could be introduced for minor minerals as well.

It is recc-mimended that provision for preparation and approval of mine plan. as in the case of major
minerals ipay appropriately be provided in the Rules governing the mining of minor minerals by the
respectivd State Governments. These should specifically include the pmv‘-.slon for reclamation and
rehabilitation of mined out area, progressive mine closure plan and post inine land use.

Creatic of Separate Corpus for Reclamation / Rehabilitation of Miunes of Miner Minerals:

Mining «f minor minerals, in our country, is by and large unorganized szctor and is practiced in
haphazard and unscientific manner. At times, the size of the leasehold is also too small to address
the issue of -vclamation and rehabilitation of mined outs areas. It may, therefore, be desirable that
before the concept of mine closure plan for minor minerals is adopted, the existing abandoned
mines mely o reclaimed and rehabilitated with the involvement of the State Government. There is
thus, a nced to create a separate corpus, which may be utilized for reclamation and rehabilitation of
mined ovt arcas. The respective State Governments may work out a suitable mechanism for creation
of such «orpus on the “polluter pays' principle. An organizational struct.re may alse need to be
created 7oy undertaking and monitoring these activities.

Depth of Mining:
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area. Besides, affecunz the availability of water as a resource, it also affects the quality of water
through direct run of going into the surface water bodies and infiltration/ leaching into groundwater.
Further, groundwater withdrawal, dewatering of water from mine pit and diversion of s face water
may cause surface ard sub- surface hydrologic systems to dry up. An ideal situation would require
that quarrying shouid be restricted to unsaturated zone only above the phreatic water table and
should not intersect the groundwater table at any point of time. However, from the poim of view of
mineral conservation, it may not be desirable to impose blanket ban on mining operation below
groundwater table. 1t is, therefore, recommended that detailed hydro-geological repeat should be
prepared in respect of any mining operation for minor minerals to be undertaken below groundwater
table. Based on the findings of the study so undertaken and the comments/ recommendations of
Central Ground Warer Authority/ State Ground Water Board, a decision regarding restriction on
depth of mining for any area should be taken on case to case basis.

Uniform Viinor Mineral Concession Rules:

The ecor amic vatue ¢f the minor minerals excavated in the country is e: t'mated to contribute to
about 97. of the total value of the minerals whereas the non- metallic minerals contribure to about
2.8%. Keeping in view the large extent of mining of minor minerals and ii5 significant potential to
adversely .ffect the environment, it is recommended that Model Mineral Cvncession rufes may be
framed for minor minerals as well and the minor minerals may be subjected (o a simpler regulatory
regime, which is, however, similar to major minerals regime.

River Bed Mining:

I Environment damage being caused by unregulated river bed mining of sand, bajri and boulders
is atiracting considerable attention including in the courts. The following recommendations
arz therefore made for the river bed mining.

(ar 1 In the case of mining leases for riverbed sand mining, specir'ii river stretches should
be identified and mining permits/lease should be granted udetch wise, so that the
requisite safeguard measures are duly implemented and are effectively monitored by
the respective Regulatory Authorities.

(b}  The depth of mining may be restricted to 3m / water level, whichever is less.

(c)  For carrying out mining in proximity to any bridge and / or embankment. appropriate
safety zone should be worked out on case to case basis, taking into account the structural
parameicrs, locational aspects. flow rate ete. and no mining should be carried out in
tive safety zone so worked out.

Conclusion:

Mining o* minor minerals, though individually, because of smaller size of rine leases is perceived
to have wesser impact as compared to mining of major minerals. However. the activity as a whole is
seen to haye-gignift adverse impacts on environment. It is, therefore, necessary that the mining

of mi 5998 b@ft&\ltﬁ simpler but strict regulatory regime and carr:ed out only under an
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approved framewort ol mining plan, which should provide for reclamation and rehabi 'izat.on of the
mined out areas. Further. while granting mining leases by the respective State Governmanrs "location
of any eco-fragile zone (s) within the impact zone of the proposed mining areq, the linked Rules/
Notifications governing such zones and the judicial pronouncements, if any, need be duly noted.

The Union Ministry of Mines along with Indian Bureau of Mines and respective State (Governments
should therefore make necessary provisions in this regard under the Mines and Minerals
(Development and Kegulation) Act, 1957, Mineral Concession Rules, 1960 and adopt model
Guideliness to be follywed by all States (emphasis supplied)”.

Distt.-PATNA
Reg No IEBM
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REGIME OF LAW AND ADMINISTRATIVE ORRE \‘3 J
RELATING TO MINING OF MINOR MINERALS |

The Entry 54 of List | in Schedule VII to the Constitution of India is the entry which empowsers the
Parliament in respect of 'It2gulation of Mines and Minerals Development. Entry 23 of Lisi 2 of the
same Schedule, read with Article 246 (3) of the Constitution confers legislative powers on the State
Legislature in respect of Regulation of Mines and Mineral Development, but, this power is subject
to the provisions of List | with respect to the regulation and development under the control of the
Union. The Parliament, with the object to amend and consolidate the law relating to the regulation
of labour and safety in mines enacted the Mines Act, 1952, Section 2 (IJ) of the Mines Act, 1952
defines "minerals" to mean. all substances which can be obtained from the earth hy mining. digging,
drilling, dredg ng. hydraulicing. quarrying or by any other operation and includes mineral ils (which,
in turn, includ: natural gas and petroleum). On Ist June. 1958, the Mines and Mirzrals (Development
and Regulaticn) Act. 1957 was promulgated. This Act provides, inter alia, for zeneral restrictions
on undertakir.2 prospecting and mining operations, the procedure for obtaining 1ospecting licenses
or mining lesses in respect of the land in which the minerals vests in the Government, the rule
making power ‘or regelating the grant of prospecting licenses and mining leases. special powers of
Central Goverament te undertake prospecting or mining operations in cerlzin cases, and for
development oi minerals.

The protecticn of natural environment is one of the fundamental duties of every citizen under
Article 51-A of the Constitution of India. Article 48-A of the Constitution, obliged the State to
endeavor to protect and improve the environment and to safeguard the forests and wild life of the
country. The Environment (Protection) Act and Rules, 1986 were enacted and came into force on
19th Novemtcy, 1986. The object of this Act is to provide for the protection engd improvement of
environment &d for matters connected therewith. Under provisions of the Act :Ind Rules of 1986,
MoEFCC ha: fssued various Notifications regulating the mining of minor minerals, specifically
stating the procedures that were required to be complied by persons intending to carry on such
mining activity and for the authorities to regulate the same.

Prior to 1994, there was no specific regime in place in relation to mining activity being carried out.
The Notification issued by MoEF on 27th January, 1994, in exercise of the powers vested in it
under Sub-Ruiz 2 of Rule 5 of the Rules of 1986 and Sub Section (1) and Clause v} of Sub-Section
(2) of Section 3 of the Act of 1986, prescribed the requirement and procedure for seeking
Environmentzi Clearance for the projects listed in Schedule I Schedule T of this Notification did
not list mining prosects of minor minerals. On the contrary, the projects covered under S. No. 20 of
Schedule I of ‘his Notification were only "mining projects (major mineral) with leases more than 5
hectares".

It provided |u the contlllunon of Expert Committees and preparation of Ervironmental Impact
Wgs to be evaluated and assessed by the Impact Assessment Agency. In
afore-indicated, the Central Government on l4th Septernber, 20006,

y v %
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issued a Notification, 1 e.. Environment Impact Assessment Notification, 2006". In terms «f this
Notification, the projec:s as stated in the Schedule to this Notification required prior Enviroriental
Clearance as per the procedure. The projects have been categorised into two kinds, i.e.. Caggory 'A'
and Category 'B' under Cluuse 2 of the Notification. Projects under Category "A' were required to
take prior Environmental £ learance by MoEFCC. For Category 'B' projects, Environmental Clearance
was Lo be given by State Environment Impact Assessment Authority (SEIAA).

The mining of minerals (Both major and minor) were brought under the ambit of the EIA Motitication,
2006. The mine lease ar¢ia of more than equal to 50 ha was Category 'A' and mine lease srea less
than 50 ha and more thas equal to 5 ha was category 'B' project. Mine lease area of less than 5 ha
(both major and minury was kept out of EIA Notification purview.

The Notification of 2006 came to be amended by Notification dated 1st December, 2009 Tt ¢ luded
the category f non-coal mine and coal mine lease and provided that non-coal mine lease of area
more than eqiel to 5 ha and less than 50 ha will be category 'B' and mine lease a- ea more than equal
to 50 ha will | ¢ category 'A'. Similarly. mine lease area of more than equal to 5 i and less than 150
ha for coal minz lease will be category 'B’ and mine lease area of coal mine morc than 150 ha will be
category 'A". Jare again mining lease area of less than 5 ha (both coal and non-coal mine) was kept
out of EIA Notification puri iew,

The Hon'ble Supreme Cowt. vide its order dated 27.2.2012 in LA. No.12-13 ¢ 2011 in SLP (C)
No0.19628-19629 of 2009 titled Deepak Kumar etc. v/s State of Haryana & Ors. has inter alia ordered
"We, in the n:eanwhile, order that leases of minor mineral including their renewal for an area of
less than five hectares be granted by the States/Union Territories only after getting envivonmental
clearance from the MoEF."

Hon'ble Apex Court in Deepak Kumar's case (supra) extensively examined the environmental
concerns, in the context of mining of minor minerals, considering its impact o-{ the environment.
The Apex Couit observed that Extraction of alluvial material from within or nexra streambed has a
direct impact on the stream's physical habitat characteristics. These characteristics include bed
elevation, substrate composition and stability, in-stream roughness elements, depth, velocity, turbidity,
sediment transport. stream discharge and temperature. Altering these habitat characteristics can
have deletericus impacts on both in-stream biota and the associated riparian habitat. The demand
for sand continues to increase day by day as building and construction of new ‘afiastructures and
expansion of ¢xisting ones is continuous thereby placing immense pressure or. the supply of the
sand resource and hence mining activities are going on legally and illegally without any restrictions.
Lack of proper planning and sand management cause disturbance of marine ccosysiem and also
upset the abilivy of natural marine processes to replenish the sand. Quarrying, manirg and removal
of sand from -stream and upstream of several rivers, which may have ser dus environmental
impact on ephameral, seasonal and perennial rivers and river beds and sand ext:ction may have an
adverse effect on bio-diversity as well. Further it may also lead to bed degradation and sedimentation
' e aquatic life.
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in the river beds and else- whiare the auction notices have been issued. Hon'ble Apex Court cbscived
that "We are of the considered view that when we are faced with a situation where extriction of
alluvial material within or nzar a river bed has an impact on the rivers physical habitat characteristics,
like river stability, flood rivk, environmental degradation, loss of habitat, decline in biodiversity, it
is not an answer to say tha: the extraction is in blocks of less than 5 hectares. separated by | kilo
meter, because their coilective impact may be significant, hence the necessity of a proper
environmental assessment plan”.

In order to ensure compliance of the aforesaid order of the Hon'ble Supreme Court, MoEF issued an
OM No.L-1101 /477201 1-JAII(M) dated 18.05.2012 stating inter alia that all mining projects of
minor minerals including their renewal, irrespective of the size of the lease would henceforth require
prior EC and that the projzcts of minor minerals with lease area less than 5 ha would be treated as
Category "B" as defined in EIA Notification, 2006 and will be considered by th2 respective State
Environment irppact Assessment Authorities (SEIAAs) notified by MoEF and following the
procedure pres.ribed under the EIA Notification, 2006.

On 24th June. 613, MoEF issued another Office Memorandum stating Guideliness for consideration
of proposals for grant of Environmental Clearance under the Notification of 2006 for mining of
'brick earth’ ant ‘ordinary eanth’ having lease area of less than 5 hectares. Referring to the judgment
of the Hon'ble Supreme Court in the case of Deepak Kumar (supra) and its Offiv e Memorandum
dated 1&th May, 2012, it further considered that the 'brick kiln' manufactures had stated that it was
a small scale activity requiring that certain depth should be kept outside the purview of Environmental
Clearance. Having considered various aspects, examining the recommendations of the Expert
Committee, constituted by MoEF, finally it was directed as follows:

"(a) The activities of borrowing / excavation of 'brick earth’ and ordinary earth’, upto an area of less
than 5 ha, may e categorized under 'B2' Category subject to the following GuiGefiness in terms of
the provisions under ‘7.1 Stage(1)-Screening’ of EIA Notification, 2006:

(iy  The activity associated with borrowing/excavation of 'brick earth' and "ardinary earth’ for
purpose o brick manufacturing. construction of roads, embankments etc. =hall not involve
blasting.

(ii)  The bortowing/excavation activity shall be restricted to a maximum depth of 2 m below
general ground level at the site.

(iii) The borrowingfexcavation activity shall be restricted to 2 m above the ground water table at
the site.

(iv)  The borrywing/excavation activity shall not alter the natural drainage patr=rn of the area.
(v)  The borroved/excavated pit shall be restored by the project proponent for useful purpose(s).

(vi) Appropitate fencing all around the borrowed/excavated pit shall be mace to prevent any
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(vil) Measures shall be takzn 1 prevent dust emission by covering of borrowed/excavated cartn
during transportation.

(viii)

(1X)
(x}

(xi)

Safeguards shall be adcpied against health risks on account of breeding of vectors in tha
water bodies created duie (o borrowing/excavation of earth.

Workers / labourers shell be provided with facilities for drinking water and sanitation.

A berm shall be left from the boundary of adjoining field having a width equal to at least half
the depth of proposed cxcavation.

A minimum distance of |5 m from any civil structure shall be kept from the periphery of any
excavation area.

(a)

(b)

The concerned SETAA while considering granting environmental clearance for such
activity for brick earth / ordinary earth will prescribe the Guideliness as stated at (i) 1o
{xi) a»ove and specity that the clearance so granted shall be liable to L cancelied in
case « f any violaton of above Guideliness.

Notw.thstanding what has been stated at (a) above, the following will 1pply:

(i)

(ii)

Mo borrowing of earth / excavation of 'brick earth’ or 'ordinary cirth' shali be
permitted in case the area of borrowing/ excavation is within 1 ki of boundary
of national parks and wild life sanctuaries.

Iri case the area of borrowing / excavation is likely to result into a cluster situation
i.e. if the periphery of one borrow area is less than 500 m from the periphery of
another borrow area and the total borrow area equals or exceeds 3 ha, the activity
shall become Category 'B 1" Project under the EIA Notification, 2006, In such a
Jase, mining operations in any of the borrow areas in the cluster will be allowed
dnly if the environmental clearance has been obtained in respec: t\f the cluster.
‘This issues with the approval of the Competent Authority."

These directions which were specific only to 'brick earth' and 'ordinary earth' activities for arsas
less than 5 hectares. as decided to be categorised as 'B 2' Category projects, subject to the restrictions
stated in the memorandum, provided that if the cluster area exceeded 5 hectares. ihen it would
become Category 'B 1 and would not be treated as Category 'B 2' projects. The above Office
Memorandum was aor dealing with the issues of sand mining or any other minor mineral activity
except 'brick earth' aad 'ordinary earth’. Further, MoEF has issued an amendment to ELA Motitication
vide Notification § ©. 2731 (E) dated 9th September 2013 and amended the EIA Notitication. 2006
foritem | (a) as fotiows:
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ml o (%) (4) (5)
"I(a) | (i) Mining of| 2 50 ha of mining |<50 ha of mining |General Conditions shall apply,
minerals. leass azer «n respect | lease area in respect of | except for project or activity of

of non-:oal mine
lease

minor minerals mine
lease ; and

< 50 ha 25 ha of
mining lease area in
respect of other non-
coal mine lease.

less than 5 ha of mining lease
area for minor minerals:

Provided that the uabove
exception shall not apply for
project or activity if the sum
total of the mining lease area of
the said project or activity and
that of existing operating mines
and mining projects which were
accorded environnent
clearance and are | »-ated withing
500 metres from the periphery
of such project nr activity
equals or exceeds ¢ ha.

>150 ha of mining
lease area in respect
of coal mine lease.

<150 ha =5 ha of
mining lease area in
respect of coal mine
lease.

(1) Prior environmental clearance
is required at the staze of renewal
of mine lease for which an
application shall beymade up to
two years prior t¢ the date due
for renewal. Furth.:r, a period of
two years with effect from the 4th
April, 2011 is provided for
obtaining
clearance for all those mine

environmenta!

leases, which were operating as
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(2)

(4)

(5)

(i) Slurry
pipelines

(coal lignite |

and other
ores)
passing
through
national
parks or
sanctuaries
or coral
reefs,
ecologically
sensitive

dreds.

All projects.

on the 4th April, 2011 with
requisite valid environmentaf
clearance and which have fallen
due for renewal on or after the
4th November, 2011:

Provided that no fresh
environmental clearance shall be
required for a mining project or
activity at the time of renewal of
mining lease, which has already
obtained en sironmental
clearance under thi; notification.

(ii) Mineral prossecting is
exempted.
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In this Notification a new category of mainor mineral was introduced and it was provided that mining
lease area of minor mineral less than 20 ha will be category 'B' and will require EC. Accordingly the
minor mineral mining projects havirg less than 5 hectare of lease area are required to be appraised
by the SEIAA/SEAC of respective State for granting environment clearance. It was provided that
the project or activity of less than 5 hiza of mining lease area for minor minerals will be exempt from
the General Conditions. Simultaneously the concept of cluster was introduced and it was provided
that the exemption of applicability of General Conditions shall not apply for project or activity if
the sum total of the mining lease arca of the said project or activity and that of existing operating
mines and mining projects which were accorded EC and are located within 500 m from the periphery
of such project or activity equal or exceeds 5 ha.

The Ministry. on 24th December, 2013, issued another Office Memorandum for consideration
of propasals for grant of Environmental Clearance regarding categorisation of Category ‘B’ projects
into Category 'B (1) an.i 'B (2)". Mining of minor minerals had been separately dealt wiih in this
Office Memorandum. Tl i3 Office Memorandum stated that no river sand mining project wirh mining
lease area of less than & Pectares may be considered for grant of Environmental Clearar<:¢. Such
area up to 25 hectares would be categorised as 'B (2)' and such projects were to be considered.
subject to the stipulations stated therein. This Office Memorandum stated that no Envirormental
Clearance would be granted for extraction of minor minerals from any riverbed where the area is
less than 5 hectares. Sand mining, in area other than riverbeds, would be permitted, only if the
Project Proponent takes Environmental Clearance.

The Ministry vide Notification No. S.0. 1599 (E ) dated 25.06.2014 reduced the area of 10 kilo
meter to 3 kilo meters for applicability of General Conditions increasing the delegation to States by
taking out projects locatedin 5 to 10 kilo meter of interstate boundary, CEPI, and, PAs from L;iatcgory
{

Al

The anomaly created by the Notification dated 09.09.2013 was corrected vide Notification No.
5.0. 2601 (E ) dated 7th October 2014, and category of minor mineral was deleted and mining
leases were again classed as non-coal mine and coal mine and mining lease area of less than 50 ha
was made category 'B' for nan-coal mine and mine lease area of less than equal to 150 ha for ¢oal
mine was made category '8 'Uhe mine lease area of less than 5 ha was exempt from the applicabulity
of General Conditions and claster concept of Notification dated 09.09.2013 was retained.
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Notification S.0. 2601 (E) dated 7th October 2014 provides as follows:

i
1
i
E
g
i

|
|

respect of non-
coal mme lease.

>150 ha of
mining iease area
in respect of coal
mine lease.

Asbestos mining
irtespective of
|l1ining area.

H

(ii) Slurry
pipelines (coal
lignite and other
ores) passing
through
national parks
Or sanctuaries or

coral reefs,
ecologically

All projects.

of non-coal mine
lease.

< 150 ha of mining
lease area in respect
of coal mine lease.

(1) (2) (1) (4) (5)
"1(a)| (i) Mining of|= 50 ha of mining [<50 ha of mining |General Conditions shali
minerals. lease area in|lease area in respect |apply except for project or

activity of less than 5 ha ol
mining lease area:
Provided that the above
exception shall not apply for
project or activity if the sum
total of the mining lzase area
of the said project or activity
and that of existing operating
mines and mining projects
which were accorded
environment clearance and
are located within 501 metres
from the periphery of such
project or activity equals or
exceeds 5 ha.

Note:

(1) Prior environmental
clearance is required at the
stage of renewal §f mine
lease for whi¢h an
application shall b= made up
to two years prior to the date
due for renewal.

Provided that no fresh
envirenmental clearance
shall be required for a mming
project or activity at the time
of renewal of mining lzase,
which has already obtained
environmental ¢ earance
under this notificanan.

(i1) Mineral prospr:cting is
exempted. "
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The NGT vide order dated 13.01.26:5 (O.A. No. 123 of 2014 and M.A. No, 419 of 2014) has
declared the Notification dated 09.0¢.7013 as invalid, inoperative and quashed it. The above order
has also quashed the paragraph 4 < (i) of Q.M. dated 24th June 2013 which provided that "No
borrowing of earth / excavation of 'hiick earth’ or 'ordinary earth’ shall be permitted in case the area
of borrowing / excavation is within I km of boundary of national parks and wild life sanctuary.”
Though this provision was taken from the observation of Hon'ble Supreme Court in W.P. No. 435 of
2012 (Goa Foundation Vs. Union of India) and order dated 04.08.2006 of Supreme Court in TN,
Godavarman Thinnulpad v. Union of India & Ors. Supreme Court has taken a view that 1 km.
from the boundaries of National Parls and Sanctuaries would be a safety zone, subject to the orders
that may be made in LA No.1000 regarding Jamua Ramgarh Sanctuary and the State will not grant
any Temporary Working Permit (TWP! in these safety zones comprising | km. from the boundaries
of National Parks and Sanctuaries.

Similarly the proviso at paragraph 2 (iii) of O.M. dated 24.12.2013 which says that "No river sand
mining project, with mir = lease area less than 5 ha, may be considered for granting EC" as been
quashed. This condition was taken from the recommendations of the Committee heade! by the
Secretary, MoEF constitated in 2010. 'The above proviso were quashed en the ground that as EIA
Notification places no sucl: restriction, so same cannot be imposed by an executive order anc many
hill States find it very difticult to get an area equal to or more than 5 ha. in riverbed. The information
made available by the States also malkes it clear that majority of the mining leases of sand are of
area less than 5 hectares.
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THE ISSUES AND MANAGEMENT OF
MINING IN CLUSTER

In LA. No. 12-13 of 2011 in SLP Nos. 729-731/ 2011, 21833 / 2009, 12498-499 /2010, SLP (C )
CC ... 16157 /2011 & CC 18235/ 2011 (Deepak Kumar and Ors. Vs. State of Haryana and Ors.
etc.) Hon'ble Supreme Court in its order dated 27.02.2012 on the subject of cluster has quoted the
submission of affidavit dated 23.11.2011 of MOEFCC. It says that "The Ministry is of the opinion
that where the mining area is homogeneous. physically proximate and on identifiable piece of land
of 5 ha. or more, it should not be broken into smaller sizes to circumvent the EIA Notification, 2006
as the ELA Notification, 2006 is not upplicable to the mining projects having lease area of less than
5 ha. The Report of Committze on Minor Minerals, under the Chairmanship of Secretary (E&F)
with representatives of variouvs state governments as members including the State of Haryana and
Rajasthan recommended a m.rimum lease size of 5 ha for minor minerals for undertaking scien.ific
mining for the purpose of irregrating and addressing environmental concerns. Only in case: of
isolated discontinued mineral deposits in less than 5 ha, such mining leases may be considerad

keeping in view the mineral conservation”.

The order further quotes that "Cluster of Mine Approach for Small Sized Mines: Considering tae
nature of occurrence of minor mineral, economic condition of the lessee and the likely difficuities
to be faced by Regulatory Authoerities in monitoring the environmental impacts and implementation
of necessary mitigation measures, it may be desirable to adopt cluster approach in case of smaller
mine leases being operated presently. Further these clusters need be provided with processing /
crusher zones for forward integration and minimizing excessive pressure on road infrastructure.
The respective State Governrients / Mine Owners Association may facilitate implementation jf
Environment Management P-ttts in such cluster of mines." The order has further quoted the Irut
dated 1.06.2010 written by the then Minister of Environment, Forest and Climate Change which
says on the subject that "A cluster approach to mines should be taken in case of smaller mines leuses
operating currently”. The Hos'ble Court has ordered that "The State of Haryana and various other
States have not so far implemented the above recommendations of the MoEF or the Guideliness
issued by the Ministry of Mines before issuing auction notices granting short term permits by wayv
of auction of minor mineral boulders gravel, sand ete., in the river beds and elsewhere of less than
5 hectares. We therefore, direct te; 1 the States, Union Territories, MoEF and the Ministry of Mines
to give effect to the recomme sdations made by MoEF in its report of March 2010 and the mo lel
Guideliness framed by the Ministry of Mines, within a period of six months from today and submit
their compliance reports."

T

"We in the meanwhile, order that leases of minor mineral including their renewal for an area of lass
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The Ministry vide O.M. No. L-11011/47/2C11-1AIT (M) dated 18th May 2012 said that "In order to
ensure compliance of the above referred ciler of the Hon'ble Supreme Court dated 27.02.2012, it
has now been decided that all mining projests of minor minerals including their renewal, irrespective
of the size of the lease would henceforth reguire prior environment clearance. Mining projects with
lease area up to less than 50 ha including projects of minor mineral with lease area less than 5 ha
would be treated as Category 'B' as definzd in EIA Notification, 2006 and will be considered by the
respective SEIAAs notified by MoEF and following the procedure prescribed under EIA Notification,
2006."

On the issue of cluster, the Notifications No. 8.0, 2731 (E ) dated 09.09.2013 and Notification No.
S5.0. No. 2601 (E ) of 07.10.2014 were 1ssued.

The above Notifications in Schedule at Tiem No. 1 (a) in Conditions mentions that "General
Conditions shall apply except for projects or activity of less than 5 ha of mining lease area:

Provided that the above exception shal! not apply for project or activity if the sum total of the
mining lease area of the said project or activity and that of existing operating mines and miring
projects which were accorded environment clearance and are located within 500 meters from the
periphery of such projects or uctivity equals or exceeds 5 ha. The Office Memorandum No. -
13012/12/2013-TA-II (1) datect 24.12.201 3 is about Guideliness for consideration of proposals for
grant of environment clearance under Environment Impact Assessment Notification 2006 and its
amendments - regarding categorization of Category 'B' projects/ activities into Category 'Bl' & 'BZ".

The above O.M. besides categorizing the Category B into Category B1 & B2 also has directions on
mining of brick earth / ordinary carth and river sand mining. These provisions are as follows:

"Mining of minor minerals: ‘

1

As of now, mining projects o' linim.u' mirerals with less than 50 hectare of mining lease areas afe
categorized as Category 'B' as ver Notification 8.0. 2731 (E ) dated 9th September 2013, Also vide
O.M. No. L-11011/47/2011-1A-IT (M) dated 24.06.2013, Guideliness has been issued regarcing
categorization of mining projects of brick earth and ordinary earth having lease areas less thar 3
hectare as Category 'B2' subject t stipulations stated therein.

In the above backdrop, the projects of mining of minor minerals, categorized as Category 'B' wre
hereby categorized as 'B2' as per (l¢ following:

(1)  'Brick Earth’ / 'Ordinary Earth’ mining projects having lease area less than 5 ha will be
considered for granting =C as per the aforesaid Guideliness issued by MOEF on 24.06.20: 2.

(ity  'Brick Earth' H.'Qr.{iin_z_l_r;i‘?‘?-anh’ mining projects with mining lease area more thanequal to 3§ aa
and all other minor . mineral mining projects with mining leuse
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These projects will be appraised based or: tue following documents:
(a) Form-1 as per the Appendix-T u:der the EIA Notification 2006
(b) Pre-feasibility report of the projec.

(©) Mining plan approved by the authorized agency of the concerned State Government.

Provided in case the mining lease area is hikely to result into a cluster situation, i.e. if the periphery
of one lease area is less than 500 meter from the periphery of another lease area and the total lease
area equals or exceeds 25 ha, the activity shall become Category 'B1' Project under the ETA

Notification, 2006. In such a case. mining operations in any of the mine lease areas in the cluster
will be allowed only if the environmenral ¢learance has been obtained in respect of the cluster.

About river sand mining it says thai:

(iii) No river sand mining | roject, with mine lease area less than 5 ha, may be considered for
granting EC. The river .cnd mining projects with lease area more than equal to 5 ha but ! 2ss
than 25 ha will be categrized as 'B2'. In addition to the requirement of documents, as brouzit
out above under sub-pare (ii) above for appraisal, such projects will be considered subject 10
the following stipulation.:

(a)  The mining activity shall be done manually. The depth of mining shall be restricted to
3 m/ water level, whichever iz less.

(b) Forcarrying out mining in proximity to any bridge and / or embankment, appropriate
safety zone shall be worked out on case to case basis to the satisfaction of SEAC /
SEIAA, taking into account the structural parameters, locational aspects, flow rate
ete., and no mining shall be carried out in the safety zone so worked out. No in-strez
mining shall be zltbwed.

{c}  The mining plar upproved by the authorized agency of the State Government shall
inter-alia include study to show that the annual replenishment of sand in the mining
lease area is suffivient to sustain mining operations at levels prescribed in the mining
plan and that the tran=nort infrastructure is adequate to transport the mines material. In
case of transportatzon y road the transport vehicles will be covered with the tarpaulin
to minimize dust/ sand particle emissions.

(d) EC will be valid 1t mine lease period subject to a ceiling of 5 years.

Provided. in case the mining lcase area is likely to result into a cluster situation i.e. if the periphery
of one lease area is less than * km from the periphery of another lease area and total lease ar=a
equals to or exceeds 25 ha., the wtivity shall become Category 'B1' Projects under EIA Notification,
2006. In such a case, mining aperation in any of the mine lease area in the cluster will be allowed
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The NGT order dated 13.01.2015 in O.A. No. 1.3 of 2014 and M.A. No. 419 of 2014 has following
directions on the issue of cluster: "In light of the judgment of the Supreme Court and what has
emerged from the various cases that are subjecr matter of this Judgment, we direct the Ministry of
Environment and Forest to formulate a uniform cluster policy in consultation with the States for
permitting minor mineral mining activity inciuding its regulatory regime, in accordance with law.

Notification $.0. 1559 (E ) dated 25th June 2014 provides that "Any project or activity specified in
Category 'B' will be appraised at the Central Level as Category 'A’, if located in whole or in part
within 5 km. from the boundary of: (i) Protected Areas; (ii) CEPI; (iii) ESA; (iv) Inter-state

boundaries or international boundaries .............".

The NGT vide its order dated 13.01.2015 has quashed the Notification dated 9th September 2013,
but similar provision on clusters exists in Notification dated 7th October 2014,

The EIA Notification 2000, as arwended makes it clear that projects in respect of non-coal mine
leases, where the area is more than 2qual to 50 hectares would require prior Environmental Clearance
from MoEFCC, while the projects of area less than 50 hectares would be appraised for prior
Environmental Clearance at the levizl of SELAA

The EIA Notification of 2006 in Clause 7 specifies the stages through which projects for grant of
Environmental Clearance are required to be passed and processed. The stages include Screening,
Scoping, Public Consultation and Appraisal. upon which, the Expert Appraisal Committee makes
recommendation to the MoEF/SEIAA. Under 'Screening’, this Clause 7 also provides for a further
bifurcation of projects falling under category 'B' into 'B 1" and 'B 2'. The relevant part of Clause 7,
dealing with this aspect, reads as under: "Stage (1) - Screening (Only for Category "B’ projects and
activities): In case of Category '#%] projects or activities, this stage will entail the scrutiny of an
application secking prior environriental ¢learance made in Form | by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity requires
further environmental studies for preparation of an Environmental Impact Assessment (EIA) forits
appraisal prior to the grant of environmental clearance depending up on the nature and location
specificity of the project . The projects requiring an Environmental Impact Assessment report shall
be termed Category 'B1' and remaining projects shall be termed Category 'B2" and will not require
an Environment Impact Assessmeni rej.ort. For categorization of projects into B1 or B2 except item
8 (b}, the Ministry of Environmem and Forests shall issue appropriate Guideliness from time to
time."

The Ministry on 24th December, 2913, issued Oftice Memorandum for consideration of proposals
for grant of Environmental Clearan.e 1£‘a.arding“ 1 categorisation of Category 'B' projects into Category

‘Bl and 'B2'. Mining of my {ﬁ' d been separately dealt with in this Office Memorandum.
uulm& ised as 'B 2" and such projects were to be considered,

-- f- s sfatedihe u{L
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The EIA Notification, 2006 does not provida ior issuance of Environment Clearance to Cluster of
mines. It provides for EC to individual lease holders / project proponents. This position has also
been upheld by the Hon'ble Supreme Court tnits judgment of Vivek Bansal Vs, State of Haryana
that EC should be applied for and granted to the individual lease holder.

There has been rising concerns about adverss impact of mining on small leases (less than 5 hectare)
in case the numbers of such leases are large and they are located in close proximity to each other.
This leads to the definition of Cluster. To avoid the rigors of environment impact assessment studies,
environment management plan and the environment clearance there has been a tendency to break
the leases into size which does not attract the provisions of environment impact assessment studies, '
environment management plan, public corsuitation and the environment clearance. In Deepak
Kumar's case Hon'ble Supreme Ccurt also encountered this situation and in its order dated 27.02.2012
mandated that no mining lease ¢r renewal be aone without environment clearance irrespective 0

size.

It is seen that the categorization of mines into ‘B1' and 'B2' category in which Category 'B2' lease.
are being exempted from the requirement of Environment Impact Assessment, Environment
Management Plan, and Public Co-sultation for grant of EC, in many cases now the mining leases
are being given for 25 hectares o less. This defeats the purpose and intent of Hon'ble Supreme:
Court Judgment which orders environment clearance for all mining leases irrespective of size. The
environment clearance without Environment Impact Assessment. Environment Management Plan,
and Public Consultation does not serve the purpose of environment clearance which is to ensure
environmentally sustainable and socially responsible mining. So if a cluster or individual lease size
exceeds 5 hectare, the EIA/ EMP should be completed in the process of grant of prior environment

clearance. L

The EIA Notification, 2000 and s.bsecuent amendments to that or any O.M. issued by the Ministr
do not provide for procedures and Competent Authority for environment clearance for cluster. In a
cluster there will mostly be situation where there are a number of ditferent lease holders and as per
the settled law the lease holder hus to do the working of mine and the lease holder is the one who
can apply for and get the enviromment clearance. The conditions stipulated in the environment
clearance have to be complied by the EC holder and any violation of that empowers the authority to
cancel the environment clearance or prosecute the EC holder if necessitated by the circumstances.

For cluster there is no mechanism about who will apply for EC, EC will be issued in whose name,
and who will be responsible for compliance of EC conditions.

The intent of cluster assessment s to have a holistic knowledge of the impact on environment by
different n}iru_f,‘tx'péf""ﬁ"g «Joce proximity of each other. There are also requirement of mitigalive
c
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Environment Management Plan for the cluste t be presented before the authority appraising the
projects and considering the proposals for grant of EC. This integrated EIA/ EMP can be prepared
by either the lease holder, group of lease holders, State or the State Agencies. This EIA/ EMP need
to be prepared by the accredited consultants / Registered Qualified Persons of the State Governments.
The application for EC and grant of EC should be done in the name of individual lease holders in
the background of the integrated EIA/EMP report. The Competent Authority (SEIAA/ SEAC /
EAC) will entertain individual lease holder's application for grant of EC to individual mining lease
projects in that cluster in the name of lease holders. The conditions related to mitigative measures
necessitated by the integrated EIA/EMP may run across more than one lease holder or EC holders,
that should figure in each EC accordingly and its compliance be ensured by the individual EC
holders.

The Hon'ble Supreme Court. NGT SEAC/EAC and the Project Proponents have raised issue of
cluster in mine lease allotment an.. environment clearance for the same. so following conditions
need to be ensured for cluster of m-nes:

1. To address the concern of zdverse impact of minor mineral mining on environment it is
proposed that all mining activity including river sand mining (above 5 hectare individual or
cluster) will need to prepare Environment Impact Assessment Report and Environment
Management Plan before grant of environment clearance. These reports (EIA /JEMP) can be
prepared by the State or State nominated Agency / the Project Proponent (s).

2 As can be seen from the data provided by the States most of the mining leases for minor
minerals are of lease area less than 5 hectare. It is also reported that in hill states petting a
stretch in river with area more than 5 hectare is very uncommon. So the size of lease for
minor minerals including ri 11 sand mining will be determined by the States as per their
circumstances.

3. The EIA Notification, 2006 does not provide for cluster EC, it provides for issuance of EC to
individual project proponents and the same has also been upheld in the judgment of Hon'ble
Supreme Court in Vijay Bansal vs. State of Haryana case. So EC will have to be applied for
and issued to the individual project proponent.

4. Acluster shall be formed when the distance between the peripheries of one lease is less than
500 meters from the periphery of other :ease in a homogeneous mineral area.

i The mining of minor mineral; is mostly in clusters. The Environment Impact Assessment or
Environment Management P'an are required to be prepared for the entire cluster in order to
capture all the possible exterralities. These reports shall capture carrying capacity of the

3 t:w ~L‘cm\a‘ncl reiafed issues, replenishment and recharge issues, geo-hydrological

the LEM&?’%: Environmeant Impact Assessment or Environment Management

shall bE \p’rﬁw by the State or State nominated Agency or group of project proponents
«
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in the Cluster or the project proponent in liac cluster.

The individual lease holders in cluster can use the same Environment Impact Assessment or
Environment Management Plan for applizason for environmental clearance. The cluster
Environment Impact Assessment or Envirerment Management Plan shall be updated as per
need keeping in view any significant change.

There shall be one public consultation for entire cluster after which the final Environment
Impact Assessment or Environment Manage:vient Plan report for the cluster shall be prepared.

The details of cluster Environment Impact Assessment or Environment Management Plan

shall be reflected in each environmental ¢learance in that cluster and District Expert Appraisal

Committee (DEAC), SEAC, and EAC shall ensure that the mitigative measures emanating

from the Environment Impact As:s2ssment o Environment Management Plan study are fully

reflected as environmental ¢leara e conditions in the environmental clearance's of individual

project proponents in that cluste .

As the sand is mostly mined fram rivers and majority of the rivers which are important

source of sand also form boundary between States. so because of General Conditions most of

the sand mining projects become Tategory 'A' project. So the General Conditions will not

apply in case of river sand and g«vel mining projects on account of being in 5 kilometer of

inter-state boundary.

The Committee headed by the District Magistrate or District Collector will be empowered to

appraise and grant EC for mining leases up to 5 ha in case of individual lease and up to 25ha

in case of cluster for sand mininz.

In case the mining leases are ir: jlus{er ( if periphery of one lease is within 500 meters),

fowling are the categorization ot frojects:-

¥ Category 'B2'Project: Cluster area of mine leases up to 3 ha and to be dealt at DEIAA/
DEAC level

» Category 'B2'Project: Cluster area of Mine leases > 5 ha and < 25 ha with no individual
lease > 5 ha and to be dealt at DETAA/DEAC level

»  Category 'Bl'Project: Cluster of mire leases of area > 25 hectares with individual
lease size < 50ha and to be dea’t at SEIAA/SEAC level

»  Category 'A' Project: Cluster of any size with any of the individual lease >50ha and to
be dealt at MoEFCC/EAC level
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The schematic presentation of requirements on Envirenmental Clearance of Sand Mining including
cluster situation is detailed as below:-

Area of |Catepory|Require- |[Require-Requirz-, Who can [Who will| Authority|Authority

Lease of |mentof | ment of [ment of prepare |apply for to to
(Hectare) | Project | EIA/ | Public | EC [EIA/EMP| EC |appraise/| monitor
EMP |Hearing " grant EC| EC
compliancd

EC Proposal of Sand Mining in cluster situation

Cluster | 'B2' | Form- | No | Yes | Swate, | Project | DEAC/ | DEIAA

area of 1M, State  [Proponent| DEIAA/ SEIAA
mine PFR and Agency, SPCB
leases up Approved Group of CPCB
to 5 ha Mine Project MoEFCC
Plan Proponents, Agrl_:nc Y
Project nomtl,nared
Y
Proponent MOEFCC
Cluster | 'B2' | Form-I, No Yes State, | Project | DEAC/
area of PER State  [Proponent| DEIAA/
Mine and Agency,
leases > 5 Approved Group of
hz;']'ld N Mine Project
= Plan and l Proponents, l
Ry ane Project
individual EMP for ! ) {
lease i Proponent
Gl leases in
the
Cluster

Cluster | 'Bl' Yes Yes Yes State, | Project | SEAC/

of mine State  [Proponent| SEIAA
leases of Agency,
area > 25 Group of
hec'f‘:ﬂ e A Project
wi R e
g s - Proponents,
mdmd_uat ré ", Q Project
lease size p
< 50ha roponent




Cluster
of any
size with
any of
the
individual
lease >
50ha

|
Yes ¢
I State  Proponent

State, | Project

i Agency,
! Group of
i Project
Proponents,
Project
Proponent

EACY
MoEFCC
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MANAGEMENT OF SAND DEPOSITED AFTER
FLOOD ON AGRICULTURAL FIELD OF FARMERS

The Standing Committee on Water Resources on issues, concerning flood management,
compensation, and status of ownership of submerged ard eroded land in the country including
compensation to farmers for loss of their crops destroyed by tloods and right to disposal of the sand
left in the fields of farmers in its meeting held on 29.04.2015 made observations on this subject.

The Committee observed that pursuant to Hon'ble Supreme Court of India decision in "Deepak
Kumar Case"” in 2012, regulations were framed by the Ministry of Mines to guide environmental
clearance of minor minerals. ... The Committe=, theretore. desires the Ministry of Water Resources,
River Development and Ganga Rejuvenation o work i close coordination with the Ministry of
Mines and Environment, Forest and Climate Change to frame regulations / Guideliness in this
regard expeditiously.

Mining of Sand

The Committee further observed that due to the floods, the agricultural land of farmer is destroyed
and rendered infertile. Further the farmer loses his livelihood as the produce of his land is destroyed
by flood and become unsalable. The farmer is also deprived of the right of lifting sand from his
land. He is therefore, left helpless and destitute and leave their land in search of job.

The Committee observes that "mining operation” means any operation undertaken for the purpose
of winning any mineral. Accordingly. ifdesii(é;lt 1s undertaken perse with the objective of winning
a mineral then only it will be construed as a miring operation. Apparently, if the desilting is undertaken
not for winning any mineral, it will not be construed as mining operation and therefore, the farmer
can remove the sand from the land without requiring the requisite permits. However, the Committee
strongly feels that the farmer be given the right to use and dispose-oft the sand accumulated over
their land post flood, by incorporating the necassary provisions in the Mines and Mineral
(Development and Regulation) Act, 1957".

Removal of sand from the agricultural field by the c-wner farmer of the land from environment point
of view will not be considered as mining operaticn and its removal and disposal can be allowed
without the requirement ﬂrgnmqment clear: nee till it is done only to the extent of reclaiming the
agricultural land. Thegimd ﬁnsﬂ “floc1onty be removed, so no mining / digging below the
eround level is allgy orr m‘s nu ase where private land has gone into [he river due to
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of remaval of sand deposited en agricnltral field should he done after a manning of deposivion is
done by the Land Management Committee of the Gram Panchayat. The sand so deposited post
flood can be removed by the “armer owning the land / group of farmers affected by this post f1yad
sand deposition or the Gram Panchayat. Customary rights to remove and dispose off the sand shculd
be given to the farmer affected by deposition of sand on account of sudden flood in his agriculiural
land.

179




[ MINING OF SAND FROM AGRICULTURAL FIELD ]

This practice is prevalent in Haryana where the top layer of soil varying between | and 2 meters is
removed and stacked separately and thereafter the sand deposit which may be 10-15 meter deep is
mined. After removing the sand layer up to a maximum depth of 09 meters, the top soil stacked is
spread out on the field and the same 15 brought under the cultivation. Though the level of this land
(mined out area) is lowered to the depth of the excavation and in initial years of cultivation the
productivity is low, but the productivity of the fields improves with continued cultivation and addition
of organic manure in the field. In Haryana some leases are of large area (ranging from 1000 hectare
to 2000 hectare) the agricultural fields und river bed both are included in the same lease for mining.

The following recommerdations should be kept in mind for mining in such leases:

1. Mining of sand in such mine leases will require environment clearance.

2. The lease should b of sand mining either from the agricultural field or river. In sa ve lease
both type of area .hould not be included.

3. The sand mining from agricultural field is being done in Haryana for a long time and 11 can be
done in a more sus:ainable manner without adverse impact on agricultural productivity. if
proper environmental safeguards are taken.

4. The slope of mining area adjacent to agricultural fields should be proper (preferably 45-60
degree} and adequate gap (minimum 10 feet) be left from adjacent agricultural field to avoid
erosion and scouring.

[ CUSTiDMARY RIGHT ON SAND MINING | ‘,

The native people have their long held customary rights to take silt, sand & soil from their tanks and
nearby rivers for their use or community works in the village in almost all the States in some form
or the other.

Next to the reserved forests, tanks and rivers are the biggest common properties in India. Mos! of
the village tanks are 'government properties’ with some exceptions of privately held tanks. Land
revenue department, irrigation department and forest department is given powers to deal with property
right' and hence protecting ati tanks and rivers preventing damages including encroachrients is
their responsibility. The local villagers were given 'customary rights' under the Revenue Dej-artment
Orders, and other laws relzted to Panchayats and Easements to take sand, soil and earth for agrcultural
and domestic purposes without seeking any permission from anyone. The States strive to kevp these
customary rights to use such resources like soil and sand for individuals work and community work
in the village intact th ;i mgn{ of any permit and clearance. These customary rights need
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1

' DESILTING OF RESERVOIRS / BARRAGES / 1

ANNECUTS / LAKES / CANALS

These structures are generally in possession and maintenance of Irrigation Department / Minor
Irrigation Department / PHED of State Governments. The dams and reservoirs can be a significant
source of sand. Many such structures are silted and their water holding capacity has gone down
considerably. In some instances to compensate for silted capacity raising of height of dam or
construction of new structures is proposed which further leads to submergence of new areas of
agricultural field and forests. Taking up desilting of such projects can serve dual purpose of increasing
the water holding capacity and making available the sand for other usage. In some States the Irrigation
Department is permitted to use it for the departmental works free of charge and balance can be
disposed of in market after paying the due royalty. A detailed study is required to be carried out to
verify economic viability ::nd environmental sustainability before contemplating dredging of storage
reservoirs for sand / grav.:l mining.

The de-silting of reservoir dredging for upkeep and maintenance of structures, channels and . verting
natural disasters will not e treated as mining for the purpose of environmental clearance.

The Ministry of Water Resources (MoWR) view on desiltation from flood control point of view is
as follows:

A multidisciplinary Committee (Mittal Committee) under the chairmanship of Dr. B.K. Mittal,
former Chairman, Central Water Commission was constituted by MoWR, vide letter dated 08.10.2001
to identify cause and extent of siltations in rivers, suggest measures to minimize siltation, examine
as to whether desilting is a technically feasible means to minimize magnitude of flood in rivers,
suggest appropriate techaology/ methods of desilting of rivers, propose a realistic operational
programme in a time bound manner and other related aspects. The committee studied in respect of
few sites on Ganga, Brahriputra, Godavari, Krishna etc., and inter-alia concluded that:

i) Siltation in river is ot pronounced and alarming;

i) Desilting of rivers for flood control is not an economically viable solution;

1il)  Dredging in generai has been found to be inadequate and should not be resorted to, particularly
in major rivers;

iv)  There are, of course, some locations such as tidal rivers, confluence points with narrow
constrictions and the like which can be tackled by desilting after thorough examination and
techno-economic justification:

v)  Selective dredging s suzgested depending upon local conditions; and

vi)  Desilting of rivers ¢ in marginally minimize the magnitude of floods and be effective cnly for
a short period.

Thus, desilting in general s not feasible technically, due to several reasons like non-sustainability,
non- availability of vast land required for disposal of dredged material etc. This cannot be viewed in
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( "m NING PLAN

The Environment Clearance shall be given (o only those mining leases which have mine plan approved
by the Competent Authority designated by the States. Modification of the mining plan during
operation will also need approval of the Competent Authority. The Mining Plan shall be prepared
by the Recognised Qualified Persons (RQF). The person to be recognized for preparing the mining
plan should be a holding a degree of Mining Engineering, Environmental Engineering or a post
graduate degree in Geology granted by a University established or incorporated by or under a
Central Act or a State Act including any institutions recognized by the UGC or any equivalent
qualification granted by any University or institution outside India and have a professional experience
of three years of working in a supervisory capacity in the field of mining after obtaining a degree.
The States will devise their ¢wn mechanism of selection and empanelment of RQPs. A mining plan
should be valid for a period =f 5 years, which can be renewed further.

EVALUATING THE IMPACT OF SAND MINING

To assess the impact of mining and etfect of remedial measures can be assessed through monitering,
This is also required for mid--curse corrections. Monitoring will provide data to evaluate the upsiream
and downstream effects of sand and gravel extraction activities, and long-term changes. A brief
report summarizing the annuai results of the physical and biological monitoring should document
the evolution of the sites over time, and the cumulative effects of sand and gravel extraction. The
summary should also recommend any modification of extraction rates needed to minimize impacts
of extraction.

Sand Replenishment, Geoniorphology and Hydrology: ‘

Physical monitoring requirenients of sand and gravel extraction activities should include sur\'e%;ed
channel cross-sections, longiudinal profiles, bed material measurements, geomorphic maps, and
discharge and sediment transport measurements. The physical data will illustrate bar replenishment
and any changes in channel morphology. bank erosion, or particle size.

In addition to local monitoring 1or replenishment at specific mining sites, monitoring of the entirz
reach through the estuary will provide information on the cumulative response of the system to
sand and gravel extraction. For example, it is important for downstream bars and the estuary 1o
receive sufficient sand and g1 avel 1o maintain estuarine structure and function. Because the eleviiion
of the bed of the channel is variable from year to year, a reach-based approach to monitoring will
pravide a larger context for ¢ ite-specific changes. If long-term monitoring data show that there is a
reach-scale trend of bed lowcering {on bars or in the thalweg), the extraction could be limited.

Cross-sections: e

Surveyed channel cpdss-Sgetions Shetd 'tfa-located at permanently documented sites upstream,
downstream and he ;xtﬁul&auua. Crgss-sections intended to show reach- scale changes
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should be consistently located over geornerphic features such as at the head of riffles. across the
deepest part of pools, or across particutar types of channel bars.

Cross-section spacing should be close ennugh to define the morphology of the river channel. Cross-
section data should be surveyed in March or April to evaluate changes that may occur during the
flooding season.

Cross-section data should be collected over the reach to the estuary, and locally upstream,
downstream. and within each mining site. This long-term monitoring data should be collected and
analyzed even if no mining occurs in orcer to understand and estimate the sand budget of the river
reach.

Photo-documentation:

Photographs of the project siies should be taken prior to excavation to document the baseline
conditions, and again during :ach monitoring session. Photos should be taken twice a year. Phistos
of structures nearby like outfalis / off-takes, intakes, bridges and other structures may also be regul irly
taken.

Groundwater Level:

Monitoring wells should be estzblished adjacent to each off-channel floodplain excavation to record
changes in ground water levels. Measurements should be taken monthly. This should help analyse
surface water and ground water interaction along the reach.

Extent and Quality of Riparian Vegetation:

Document the extent and quality of riparian vegetation, including successional status, and any
increase in disturbance indicatc§s (non-native plants). The extent of riparian habitat can be determingd
utilising acrial photos. Habitei %uali[y data, i.e., successional status and species composition, rmrst
be determined through field reconnaissance.

Riparian Vegetation Maps:

Develop yearly maps of the sensitive habitat areas and document their aerial extent over time.
These maps may be combined with the geomorphic maps. Monitor sites identified as sensitive for
disturbance in excess of expected geomorphic trends - i.e., massive bank wasting up or downstream
from an active mine site. Moaitor sand and gravel mining impacts which may translate up aad
downstream, causing accelerated erosion of sensitive zones and impacting the ability of new habuat
to form due to excessive scou or sedimentation.

This monitoring / documentaiion should be done by the EC holders and will be regularly chec'ed
and assessed by the DEIAA for corrective steps in time. The DEIAA should review the status of
monitoring and documentation data of each mining site especially for sand mining once in a year.
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[MONITORING SYSTEM FOR SUSTAINABLE SAND MINING

The implementation of these Guideliness on Sustainable Sand Mining is not possible till States
create a robust mechanism to monitor the mining operation and measure the mined out mineral. The
entire exercise of Environment Impact Assezsment and Environment Management Plan aims towards
making the mining process environmentally sustainable. The Environment Clearance letter indicates
the EC capacity that is the quantity of material which can be mined in a year. If this quantity is not
measured, and much more mineral than erwisaged in the EC is mined out then the entire process of
EC is rendered futile. Keeping above objective in mind it is required of the State / State Agencies to
create and establish a robust system to monitor and measure the mined out mineral at each lease
location and its transportation in State.

The State Governments have tied various methods for monitoring the sand mining in their are.:s,
the main feature of which gererally has been through Transport Permits (T.P.). The printing of
Transport Permits on security paper, invisible ink mark. fugitive ink background. VOID pantogranh
and Unique Barcode are some of the tools used by the States. These tools need to be backed by
suitable software and dedicated websites with security certifications at different levels.

The system proposed is that States should issue Transport Permit. Bar code on the T.P. when scanned
using the system, will generate a1 unique invoice number. The bidder has to enter destination, distance
between plot and destination, vehicle number ete in the system. After scanning, unique bar code
number; invoice date & time and validity date & time is sent to the bidder, which need to be written
on T.P. Validity of T.P. is calculated based on distance between plot and destination. After valid:ty
time is over the T.P. stands inva!id. The officers involved in monitoring should be provided with th
android application using which { he T.P. can be checked anywhere on road. As soon as the bar cod
on T.P. gets scanned through using android application, all details of T.P. such as plot details. vehicle
details, validity time etc. should get fetched from server. This means, if anything is re-written on
T.P. and attempt 1s made to reuse the same, it can be traced immediately. Registering of T.P. on
server can be done using website, using android application (smartphone with internet) or even
through SMS (smartphone without internet). This implies that TP can be registered on server even
if only mobile phone range is available on plot. Various reports can be generated using the system
showing daily lifting reports and user performance report. This way the vehicles carrying sand can
be tracked from source to destiration.
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lMONITORING SYSTEM 1:-511 SUSTAINABLE SAND MINING]

PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING
1. The security feature of Transport FPermit shall be as under:

(a)  Printed on Indian Banks' Association (IBA) approved Magnetic Ink Character
Recognition (MICR) Code paper.

(b)  Unique Barcode.

(¢)  Unigue Quick Response (QR) code.”
(d)  Fugitive Ink Background.

(&) Invisible Ink Mark.

(f)  Void Pantograph.

(g)  Watermark,

2. Requirement at Mine Lease Site:
(a)  Small Size Plot (Up to 5 hectare): Android Based Smart Phone.

(b)  Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Interne:
Connection, Power ?‘fck up.

(c)  Access control of nufe lease site. |

(d)  Arrangement for weight or approximation of weight of mined out mineral on basis of
volume of the trailer of vehicle used.

3. Scanning of Transport Permit or Receipt and Uploading on Server:

(a)  Website: Scanning of receipt on mining site can be done through barcode scanner and
computer using the software;

(b)  Android Applicatior: Scanning on mining site can be done using Android Application
using smart phone. 1t wiil require internet availability on SIM card;

(c)  SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS
through mobile. Gince Transport Permit or Receipt get uploaded. an unigue invoice

code gel&fﬂmﬂc‘ighm validity period.
O .. &
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4., Proposed working of the system:

The State Mining Department shouli! print the Transport Permit or Receipt with security
features enumerated at Paragraph 1 above and issue them to the mine lease holder through
the District Collector. Once these Transport Permits or Receipts are issued, they would be
uploaded on the server against that mine lease area. Each receipt should be preferably with
pre-fixed quantity, so the total quantity gets determined for the receipts issued.
When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that
particular barcode gets used and its validity time is recorded on the server. So all the details
of transporting of mined out material can be captured on the server and the Transport Permit
or Receipt cannot be reused.

5. Checking On Route:
The statt deployed for the purpose of checking of vehicles carrying mined mineral should be
in a position to check the validity of Transport Permit or Receipt by scanning them using
website, Android Applicaticn and SMS,

6. Breakdown of Vehicle:

In case the Vehicle breakdo-wn, the validity of Transport Permit or Receipt shall be extended
by sending SMS by driver in -pecific format to report breakdown of vehicle. The server will
register this information and register the breakdown. The State can also establish a call centre,
which can register breakdowns of such vehicles and extend the validity period. The subsequent'
restart of the vehicle also should be similarly reported to the server or call centre.

7.  Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through the system using
check points, RFID Tags, and GPS tracking.

8. Alerts or Report Generatioh and Action Review:

The system will enable the wuthorities to develop periodic report on different parameters like
daily lifting report. vehicle log or history, lifting against allocation, and total lifting. The
system can be used to generate auto mails or SMS. This will enable the District Collector or
District Magistrate to get ail the relevant details and shall enable the authority to block the
scanning facility of any site found to be indulged in irregularity. Whenever any authority
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall
be mandatory for the officer to rill in the report on action taken. Every intercepted vehicle
shall be tracked.

The monitering of mined ou. mineral, environmental clearance conditions and enforcement
of Environment Managemeat Plan will be ensured by the DEIAA, SEIAA and the State
Pollution Control Board or "~ ommittee. The monitoring arrangements envisaged above shall
be put in place. The monitcring of enforcement of environmental clearance conditions shall
e | gi&hg(:entral Pollution Control Board, Ministry of Environment, Forest and Climate

‘(ﬁfﬁ t}:;@genc:y nominated by the Ministry for the purpose.
¥
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ADMINISTRATIVE STRUCTURE FOR ENVIRONMENT
CLEARANCE AND ENSURING COMPLIANCE
OF EC CONDITIONS

An no mining in allowed without Envirnomenta: Clearance. The process of EC involves preparation
of EIA/EMPF, PER and mine plan.

The EIA/EMP can be prepared by the State Government or any agency of the State, group of project
proponents in the cluster or the individual project proponent. The EIA / EMP can be prepared by the
accredited consultants or the Registered Qualitied Person(s) / agencies selected by the States.

DISTRICT ENVIRONMENT IM{ACT ASSESSMENT AUTHORITY

The Central Government has constitt ted the District Level Environment Impact Assessment Authority
(DEIAA), for grant of environmental clearance for Category 'B2' Projects for mining of minor
minerals, for all the districts in the country.

For, minor minerals including sand and gravel mining lease of area up to 5 hectare in case of
individual lease and up to 25 ha in case of cluster for sand mining, the grant of EC will be done by
the District Environment Impact Assessment Authority (DEIAA) headed by the District Magistrate
or District Collector. This Authority will be responsible for proper and sustainable management of
sand mining in the district. The Authority will be responsible for designating the area / stretch in
river suitable for mining in the district and also identifying the area / stretch in river prohibited for
sand mining. The Authority will ersfire clear demarcation of mining site, its documentation, and
ensuring that no mining takes place Without E1A / EMP and EC of the mining site. |
The Chairperson and official members of the Authority for the districts should hold office during
their tenure in the district on said posts and the expert member shall hold office for a period of three
years from the date of nomination by the Competent Authority. The Committee shall meet at least
once in a month.

The District Environment Impact Assessment Authority (DEIAA) :

The DETAA will have following composition :

1. District Magistrate or District Coltector of the district Chairperson

g Senior most Divisional Fores- Oiticer in the district Member

3. An expert member to be norinated by the Divisional Commissioner ~ Member

| AC B Conservator of the Forest
. %_ub— i 1 Magistrate or Sub-Divisional Officer of the Member-Secretary

« di Wad quyrter
v E.

e
f}




X 188

DISTRICT LEVEL EXPERT APPRAISAL ¢ OMMITTEE:

The District Level Expert Appraisal Commitice (DEAC) will appraise the cases and make
recommendations to the District Environment imnpact Assessment Authority for environmental
clearance. This Committee will also make recornmendations / suggestions on the District Survey
Report to the DEIAA. The DEAC will have following composition:

L. Senior most Executive Engineer, Trrigatior: Department Chairperson
2. Senior most Sub-Divisional Officer (Fores:) Member
3 A representative of Remote Senxing Department or Geology Member

Department ar State Ground Water Department to be nominated
by the District Magistrate or District Collector

4. Occupational health expert or !Medical Officer to be nominated by Member
the District Magistrate or Distr ¢t Collector

5. Engineer from Zila Parishad Member
6. A representative of State Pollution Control Board or Committee Member

7. Anexpert to be nominated by the Divisional Commissioner or Chief
Conservator of Forest Member

8. Anexpert to be nominated by the Divisional Commissioner or Chief Member
Conservator of Forest

9.  Anexpert to be nominated by the Divisional Commissioner or Chief Member
Conservator of Forest

10.  Senior most Assistant Engineer, i3ublic Works Department Member

L1, Assistant Director or Deputy Ltirector or District Mines Officer or  Member- Secretary
Geologist in the district in that order

The DEAC will meet at least once a month. depending on the work load the frequency of meetings
can be decided by the Chairperson of DEAC and Chairperson, DEIAA.

Each proposal for the mining lease under consideration for environmental clearance in the district
will be inspected on-site by the Sub-Divisicnal Level Committee headed by the SDM.
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The Sub-Divisional Committee should comprise of following officers:

Sub-Divisional Magistrate Chairperson
Sub-Divisional Officer, Forest/ Assistant Conservator of Forest/ Member
Forest Range Officer

Representative of State Pollution Control Board Member
SDO, Irrigation Department Member
Geologist or Assistant Geologist or Mining Officer / Mining Inspector Member

The presence of at least three members will be needed for inspection. This Committee shall submit
its report within 15 days from the receipt of the proposal.

The monitoring of EC conditions and er torcement of EMP will be ensured by the District Collector
and the, State Pollution Control Board. The monitornng of enforcement of EC conditions can also
be done by the Central Pollution Contro” Board. Ministry of Environment, Forest & Climate Change
and the agency nominated by the Ministry for the purpose.

Schematic Presentation of Requirements on Environmental Clearance of Sand Mining
including cluster situation

Area of |Category| Require-| Require-|Require; Who can| Who will [Authority| Authority

Lease of ment of | ment of | ment of| prepare |apply for| to to monitor
(Hectare)| Project [ EIa/ | Public | EC EIA/ EC |appraise/ EC
EMP |Hearing EMP grant EC |compliance

EC Proposal of Sand Mining on th2 basis of individual mine lease

0-5ha| 'B2' | Form-| No Yes | Project | Project | DEAC/ DEIAA

1M, Proponent| Proponent| DEIAA | ¢pp4 o
PFR : SPCB
and CPCB
Apppved MoEFCC
Mine Agency
Plan ' nominated
by
MoEFCC
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>5ha 'B2' | Formn-i, No ‘es Pyoject | Project | SEAC/ DEIAA
and < 25 PFR Fraponent [Proponent| SETAA SEIAA
e i SPCB
Approved CPCB
Moo MoEFCC
Plan Agency
and nominated
EMP by
MoEFCC
> 25ha| 'BI Yes Yes Yes | Project | Project |SEAC/
and < Proponent |Proponent| SETAA
50ha ' ;
> 50 ha| ‘A’ Yes Yes | Yes Project | Project |SEAC/
: Proponent |Proponent| SEIAA
EC Proposal of Sand Mining in cluster situation
Cluster | 'B2' | Form-| No Yes State, | Project | DEAC/| DEIAA
area of 1M, State  [Proponent|DEIAA/| SEIAA
mine PFR i Agency, SPCB
leases and Group of CPCB
upto s Approved ; Project MoEFCC
ha Mine | Proponents, Agency
Plan Project nominated
| Proponent by
| MoEFCC
Cluster | 'B2" |[Form-I,[{ No ! Yes State, Project | DEAC/
area of PFR State  [Proponent| DEIAA/
Mine and Agency,
leases > Approved Group of
Sha/and Mine Project
<25 ha b
with no Plan P ()pOfienIS,
individual and one Project
leiigo =5 EMP Proponent
ha for all
leases
i the
s
A
A
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Cluster 'Bi’ Yes Yes Yes Siule, Project | SEATY

of mine State  [Proponent| SETIAA
leases of Agency,
area = Group of
25 Froject
hect-ares Proponents,
with I’Imje»ct
faudividual Pro -
lease size pncHl
< 50ha

Cluster | 'A' Yes Yes Yes State, | Project | EAC/
State  [Proponent [MoEFCQ

of any
size with Agency,
any of Group of
the Project
individual Propomms,
lease = Project
S0ha Proponent

General Conditions will not apply on account of inter- state boundaries for river sand mining leases.
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| EXEMPTION OF CERTAIN CASES Pn':EOM BEING CONSIDERED

AS MINING FOR THE PURPOSE: OF REQUIREMNT OF
ENVIRONMENTAL CILLEARANCE

Keeping in view the purpose, maintenance of infrastructure, abatement of disasters, customary

easement and property rights, it is felt that following cases may not be treated as mining for the

purpose of requirement of environmental clearance, The following cases shall not require prior

environmental clearance, namely:-

I:

a8

10.

L1.

Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen
pots, lamp, toys, efc. as per their customs.
Extraction of ordinary clay or sand, nanually, by ecarthen tile makers who prepare earthen
tiles.
Removal of sand deposits on agricultirzl field alter flood by farmers.
Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat
for personal use or community work in village.
Community works like de-silting of village ponds or tanks, construction of village roads,
ponds, bunds undertaken in Mahatama Gandhi National Rural Employment and Guarantee
Schemes, other Government sponsored schemes, and community efforts.
Dredging and de-silting of dams, reservoirs, weirs, barrages. river, and canals for the purpose
of their maintenance, upkeep and disas,:.tu]' management.
Traditional occupational work of sand by [Vanjara and Oads in Gujarat vide notification number
GUA0(16)/MCR-2189(68)/5-CHH, dzted the 14th February, 1990 of the Government of
Gujarat.
Digging of well for irrigation or drinking water.
Digging of foundation for buildings no: requiring prior environmental clearance.
Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain,
water body, etc., to deal with any disaster or flood like situation upon orders of District
Collector or District Magistrate.
Activities declared by State Governme nt under legislations or rules as non- mining activity
with concurrence of the Ministry of Environment, Forest and Climate Change, Government
of India. f—""Aﬁm\ )
6>,
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STANDARD ENVIRONMENTAL CONDITIONS FOR SAND M]NING

Impact Category|S.No. Environmental Conditions

Stakeholder L In the case of private land not swned by the lease holder an affidavit

Engagement should be obtained regarding consent of the concerned land owner ()
for carrying out the mining operation.

Z Stakeholder awareness and ability to raise concerns and getting it to be
addressed.

3 Implementation of Action Plan on the issues raised during the Public
Hearing. The Propenent shall complete all the tasks as per the Action
Plan submitted witt. the budgetary provisions during the Public Hearing.

4 Having valid lease and all the permits is very much needed.

5 To establish a Monitoring Committee including Local Panchayat, to
check on traffic due fo transportation and submit an annual report on
the same.

6 The directions given by the Hon'ble Supreme Court of India vide order
dated 27.02.2012 in Deepak Kumar case [SLP(C) Nos. 19628- 19629 of
2009] and order dated 05.08.201 3 of the Hon'ble National Green Tribunal
in application No. {71/2013 may be strictly followed.

7 All the provisions matle and restrictions imposed as covered in the Minor
Mineral Rule, skall-be complied with, particularly regarding
Environment Mar.agement Practices and its fund management and
Payment of compensation to the land owners.

Sustainable 8 District level Survey Report should be prepared and area suitable for
Mining mining and area prohibited for mining be identified.
Practices 9 The depth of mining in Riverbed shall not exceed one meter or water

level whichever is les.. provided that where the Joint Inspection
Committee certifies about excessive deposit or over accumulation of
mineral in cerlain 12aches requiring channelization, it can go up to 3
meters on defined rwaches of the River.

No River sand mining be allowed in rainy season.

A To submit annual replenishment report certified by an authorized agency.
n case the replenishment is lower than the approved rate of production,
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then the mining activity / production lovels shall be decrcased / stopped

accordingly till the replenishment is completed.

Ultimate working depth shall b2 up to 3.0 m from Riverbed level
and not less than one meter frorn the water level of the River channel
whichever is reached earlier. In hilly terrain this depth be preferably
restricted to one meter.

In River flood plain mining a bulfer of 3 meter to be left from the River
bank for mining.

14

In mining from agricuitural field a buffer of 3 meter to be left from the
adjacent field.

15

Mining shall be done -n layers of | meter depth to avoid ponding effect
and after first layer 1. excavated. the process will be repeated for the

next layers.

16

To maintain safety anc stability of Riverbanks i.e. 3 meter or 10% of
the width ot the Riverv hichever is more will be left intact as no mining

Zone,

17

No stream should be diverted for the purpose of sand mining. No natural
water course and/ o water resources are obstructed due to mining
operations.

18

No blasting shall be resorted to in River mining and without permission
at any other place.

19

!

Depending upon the I3¢ation, thickness of sand, deposition, agricultural
land/Riverbed, the method of mining may be manual, semi-mechanized
or mechanized; however, manual method of mining shall be preferred

over any other method.

Identification
and Preparation
of Mining Site

21

Mining should be done oaly in area / stretch identified in the District
Level Survey Report suitable for mining and so certified by the Sub-
Divisional Level Committze after site visit.

Mining should begin only after pucca pillar marking the boundary of
lease area is erected a the cost of Lhe lease holder after certification by
the mining official azd its geo coordinates are made available to the
District Level Commiittee.

The top soil in case of surface land mining shall be stored temporarily
in an earmarked site and concurrently used for land reclamation.
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Moniioring the
Mining of

Mineral and its
Transportation

(£

lad

The EC holder shall keep a correci account of gquaniity of mineral mined
out, dispatched from the mine. miad: of transport, registration number
of vehicle, person in-charge of vz2hicle and mine plan. This should be
produced before officers of Central Government and State for inspection.

24

For each mining lease site the access should be controlled in a way that
vehicles carrying mineral from thai arca are tracked and accounted for.

23

The State / District Level Environment Committee should use technology
like Bar Coding, Information and Communications Technology (ICT),
Web based and ICT enabled services, mobile SMS App ete. to account
for weight of mineral being taken cut of the lease area and the number
of trucks moving out with the minerzl.

There should be regula.' monitoring ¢f the mining activities in the State
to ensure effective conipliance of stipulated EC conditions and of the
provisions under the Minor Mineral Concessions Rules framed by the
State Government.

Noise
Management

Noise arising out of mir.irg and processing shall be abated and controlled
at source to keep within permissible limit.

28

Restricted working hours. Sand mining operation has to be carried out
between 6 am to 7 pm.

Air Pollution
and Dust
Management

29

The pollution due to transportation load on the environment will be
effectively controlled and water sprinkling will also be done regularly.

30

Air Pollution due to dustj exhaust emission or fumes during mining and
processing phase shouid be controlled and kept in permissible limits
specified under environmental laws.

31

The mineral transportazion shall be carmied out through covered trucks
only and the vehicles carrying the mineral shall not be overloaded.
Wheel washing facility should be installed and used.

Management of
Visual Impact

32

The mining operations are ta be done in a systematic manner so that the
operations shall create o major visual impact on the site.

Bio-Diversity
Protection

33

Restoration of flora affecte:] by mining should be done immediately.
Twice the number of trecs destroyed by mining to be planted preferably
of indigenous species. Sach EC holder should plant and maintain for
lease period at least 5 tiees per hectare in area near lease.

No mining lease shaii be granted in the forest area without forest
clearance in accordance with the provisions of the Forest Conservation

“
% H;A ct, 1980 and the rules made thereunder.
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a5 Protection of turtle and bird habitaws shall be ensured.

36 | No felling of tree near quarry is allowed. For mining lease within 10km
of the National Park / Sanctuary or in Eco-Sensitive Zone of the Protected
Area, recommendation of Standing Committee of National Board of
Wild Life (NBWL) have to be obtained as per the Hon'ble Supreme

Court order in [LA. No. 460 of 2004,
37 Spring sources should not be affected due to mining activities. Necessary

Protection measures are to be incorporated.

Management of | 38 | Removal, stacking and utilization of top soil in mining are should be
Instability and ensured. Where top soil cannot be used concurrently, it shall be stored
Erosion separately for future use keeping in view that the bacterial organism
should not die and shoul be spread nearby area.

39 | The EC should stipulate conditions for adequate steps to check soil
erosion and control de.wsis flow ste. by constructing engineering
structures

40 Use of oversize material ¢ control erosion and movement of sediments

41 | No overhangs shall be alicwed to be formed due to mining and mining
shall not be allowed in area where subsidence of rocks is likely to occur
due to steep angle of slope.

42 | No extraction of stone / boulder / sand in landslide prone areas.

43 | Controlled clearance of riparian vegetation to be undertaken

Waste 44 | Site clearance and tidiness is very much needed to have less visual impact
Management of mining. I

; " _ : {
45 Dumping of waste shall be done in earmarked places as approved in
Mining Plan.

46 Rubbish burial shall not be done in the Rivers.

Pollution 47 | The EC holder shall take all possibie precautions for the protection of
Prevention environment and control of pollution.

48 | Effluent discharge should be kept to the minimum and it should meet
the standards prescribed.

Protection of 49 | Mining shall not be undertaken in a mining lease located in 200-500
Infrastructure meter of bridge, 200 metcr upstream and downstream of water supply /
irrigation scheme, 100 meters from the edge of National Highway and

1" y A Q \rai]way line, 50 meters from a reservoir, canal or building, 25 meter
O o . rom the edge of State Highway and 10 meters from the edge of other
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foads cxcopt on special cxemption by the Sub-Divisional level Joint

Inspection Committee.

30

For carrying out mining in proximity to any bridge or embankment,
appropriate safety zone (not less than 200 meters) should be worked
out on case to case basis, taking into account the structural parameters,
location aspects and flow rate, and no mining should be carried out in
the safety zone so worked out.

51

Mining activities shall not be done for mine lease where mining can
cause danger to site of flood protection works, places of cultural,
religious, historical, and archeological importance.

Enhancement
Road Safety

52

Vehicles used for transport ttion of sand are to be permitted only with of
fitness and PUC Certificares.

33

Junction at takeoft point ¢¥ approach road with main road be properly
developed with proper wicth and geometry required for safe movement
of traffic by concession holder at his own cost.

54

Project Proponent shall ensure that the road may not be damaged due to
transportation of the mineral; and transport of minerals will be as per
IRC Guideliness with respect to complying with traffic congestion and
density.

35

No stacking allowed on road side along National Highways.

Closure and
Reclamation
of Mined Out
Area

56

The Project Proponent shalljundertake phased restoration, reclamation
and rehabilitation of land aifected by mining and completes this work
before abandonment of m.ne.

57

Restoration, reclamation znd rehabilitation in cluster should be done
systematically and jointly by each EC holder in that cluster. This should
be appropriately reflected as EC condition in each EC in cluster.

38

Site specific plan with eco-restoration should be in place and

implemented.

Health and
Safety

59

Health and safety of workers sbould be taken care of.

Transport of mineral will .ot be done through villages / habitations.

AThe Project Proponent shall make arrangement for drinking water, first

aid\facility (along with species specific anti-venom provisioning) in

C of emergency for the workers.

197
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:. 62 | Project Proponent shall implement the Disaster Management Plan if
" the mine lease area 1s located in Seisrni Zone-1V. Project Proponent
shall appoint a Committee to have a check over any disaster to warn
workers well before for the safety of the workers. Emergency helpline
number will be displayed at all levels.

63 | Project Proponent shall appoint an Qccupational Health Specialist for
Regular and Periodical medical examiration of the workers engaged
in the Project and records maintained; also. Occupational health check-
ups for workers having some ailments like BP, diabetes, habitual
smokers, etc. shall be undertaken once in six months and necessary
remedial/preventive measures taken accordingly. Recommendations of
National Tnstitute for Larour for ensuring good occupational
environment for mine work.1s would also be adopted.

Monitoring the | 64 | The Project Proponent shall report monitering data on replenishment,

Impact of traffic management, levels ¢i production, River Bank erosion and
Mining maintenance ot Road efc.

Mineral 65 | Use of alternate material such as M-sand in place of natural River sand
Conservation shall be encouraged in order to reduce stress on natural eco-system.

pL-
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APPENDIX: TABLE - 1

[ REVENUE FROM SAND MINING IN STATES / UTs

(Rs. in crores)

Sl.No, STATE / U.T 2012 - 2013 - 2014 - 2015
2013 2014
Gl Andaman & Nicobar 0.073 0 0
02 [ Arunachal Pradesh 7 8
03 [ National Capital Territory 0 0
of Delhi
04 [ Himachal Pradesh 0.70 0.35 0.07
05 [ Jharkhand 4.25 3.04 0.07
6 | Karnataka 23.74 15.33 25.99
07 | Madhya Pradesh 184.93 179.41 172.53
08 | Meghalaya 14.50 15.88 [15.50 (as forest royalty from govt.
contractors)
09 | Mizoram 0.018 0.0475 0.0861
10 | Puducherry 0.80 0.20 0.03
11 | Rajasthan 173.36 | 252.06 134
12 | Tamil Nadu 188.50 117.73 109.10
13 | Uttar Pradesh 097.27 166.45 168.38

* States/UTs not mentioned have not provided the data.
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APPENDIX: TABLE - 2

_! NUMBER OF MINING LEASES IN STATE

SL.No STATE/U.T In Flood | Sea | Agricul- | River | Total

stream Plain | Shore |tural field
Ol | Andaman & Nicobar Nil
02 | Andhra Pradesh Nil
03 | Haryana 5 12 7 31
04 | Jammu & Kashmir 650 650
05 | Tharkhand 10 387 397
06 | Lakshadweep 1090 1090
07 | Manipur NIL
0% | Meghalaya NIL
09 | Odisha NIL
10 | Punjab 2+80 73 155

Temporary
Working

Permit
11 | Sikkim 85 I 85
12 | Tripura 21 244 || 5 270

* States/UTs not mentioned have not provided the data.

200




201

4

APPENDIX: TABLE -3

AVERAGE SIZE OF SAND MINING LEASES IN
STATE / UT: 2014-15

(In Hectare)

SL.No, STATE /U.T AVERAGE SMALLEST LARGEST
SIZE MINING MINING
| LEASEAREA | LEASE AREA
0l | Andaman & Nicobar NOT APPLICABLE
02 | Arunachal Pradesh ONLY MINING PERMITS
03 | Himachal Pradesh 1.20 0.25 4.09
Jharkhand 0.25 0.13 87.38
05 | Karnataka 5 ) ] 19.42
06 | Madhya Pradesh 8.52 0.30 306.98
07 | Meghalaya Mostly < 1.5 ha.
08 | Mizoram NA
09 | Puducherry NA
10 | Rajasthan 2 24.82 1901.89
5 in Bikaner |2 in Bikaner 5 in Bikaner
I1 | Tamil Nadu 29 leases < 10 ha. ild leases of 42 leases
10- 15 ha. > 15 ha.
12 : Uttar Pradesh 25 3 200

* States/UTs not mentioned have not provided the data.
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APPENDIX: TABLE - 4
AVERAGE PERIOD OF SAND MINING

LEASES IN STATE / UT
(In Hectare)
SLNo.! STATE/U.T AVERAGE MINING LEASE PERIOD (YEARS)
0t | Andaman & Nicobar Not Applicabie
02 | Arunachal Pradesh Only mining permit is given
03 | Himachal Pradesh 5
04 |} Jharkhand 3
05 | Karnataka 2
06 | Madhya Pradesh 5 to 10
07 | Meghalaya Nao lease :n operation currently
08 | Mizoram No mining leasi in operation currently
09 ! Puducherry O_nel year permit
10 | Rajasthan 5
20-30 years in Bikaner
11 | Tamil Nadu 3
12 | Unar Pradesh 3

l i
|

{ * States/UTs not mentioned have not provided the data.
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APPENDIX: TABLE -5

COMMON METHOD AND PRACTICE OF
SAND MINING IN STATE /UT

SL.No.|STATE / U.T

COMMON METHOD AND PRACTICE OF SAND
MINING

01 Andaman & Nicobar

2

The Apex Court in its order dated 7.5.2002 in LA. No. 502 in
WP (C ) No. 202 of 1995, had directed that extraction of sand

_be phased out @ minimum 20% per year on reducing balance

basis to bring the sand mininy to a level of 33% of the present
level of mining within a ma» :mum period of five years.
Since the level of extraction v sand in the territory in the year
2001-02 i.e. the base year, was 68909 cubic meter, the quantity
of extractable sand is fixed «t 22581 cubic meter.

. The quantity of sea sand s¢ sllowed by MoEF is extracted

from the identified and approved sites having such deposits
on the sea beaches (identificd accreting area) with adequate
environmental safeguards sc as to prevent any damage to the
sensitive coastal eco-system including corals, turtle/ bird
nesting sites and the protected areas.

The allotment of sea sand iz fnade to the individuals by the
Sand Allotment Committee fonstituted by the Lieutenant
Governor under the Chairmanship of Chief Secretary who also
heads the A&N CZMA. The quantum of sea sand allotted is
fixed by the Committee on the basis of availability of sea sand
and the number of applicants (local) applied for their bonafide
use.

5 a2 Arunachal Pradesh

. Mining of sand restricted to foothills only that too for a very

short period. Grant of mining lease is kept in abeyance, short
term mining permits are issuad to various Central and State
agencies for carrying out developraental works under the strict
supervision of the departmen:al officers.

# Stutesf[_@,s,nﬁﬁieﬁiﬁ?@y_ave not provided the data.
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COMMON METHOD AND PRACTICE GF SAND
MINING

Himachal Pradesh

03 Manual. The mining lease areas are sanctiones on the river bed if
the area is approved in survey document. The mining activities
are allowed strictly in accordance with the approved working cum
Environment Management Plan and after the environment
clearance,

04 | Jharkhand Manual

05 | Karnataka Manual

| 06 |Madhya Pradesh Manual

07 | Maoghalaya Hill quarrying in private areas

08 | Mizaram Extraction of sand limited main’y for domestic purpose in the
state. The produce extracted illegeiiy is seized as per the Mizoram
Forest Act, 1955. Mining is oriv limited to river banks and
riverbeds with improvised equipiments like spade, shovel, small
canoes, ete.

09 | Puducherry Manual

10 |Rajasthan InRajasthan sand is available in seasonal streams and rivers except

Chambal which is perennial but mining is banned because of
Chambal Crocodile Sanctuary. M'ning is done up to 3 meters and
is open cast. It is filled in trucks either manually or semi
mechanized method. In Bikaner d} river exists and mining for
sand is being done from palaeo-:kannel. In this palaeo-channel
the sand deposit occurs at the depth of 5 meter to 20 meter below
ground level with an over burden of 5 to 20 meters. The mining
here is done open cast benching method, where overlying blown
sand, gravel, pebble etc. is removed. the sand is further sieved,
graded and washed upto 12 to 18 mesh size.

1]

Tamil Nadu

Manual mining is carried out in certain quasries. In most of the
sand quarries two poclains are used by the PWD.

12

Uttar Pradesh

Manual and Semi-mechanised

* States/UTs not mentioned have not provided the data.
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APPENDIX: TABLE - 6

[SUGGESTIONS / RECOMMENDATIONS FROM STATES / UTs)
FOR ENVIRONMENTALLY SUSTAINABLE SAND MINING

.

SLNo. | STATE / U.T SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

01 | Andaman & Nicobar | The quantum of extractable sand fixed at 22581 cubic meter should
be enhanced. This limit has been fixed by the orders of Hon'ble
Supreme Court subject to study by Nuationul Institute of
Oceanography.

02 | Arunachal Pradesh 1. For environmentally sustainable sand mining a strict and
comprehensive sand mining policy need to be framed.

2. River sand is becoming a scarce commodity and hence
exploring alternative to it has become imminent. Manufactured
sand is a good alternative both “or fine as well as coarse sand
used in concrete.

3. Sand mining should be restricte:d to surface collection only
without the use of heavy machinery.

4. Due to turbulent and inaccessible nature of rivers flowing in
the hilly terrains of the state, deposition of the sand in the river
bed is very negligible and except for few quarries in the foothills
and plains, most of the notified quarries are boulders and
mining of sand is very negligibie.

5. Inview of environment related iujues the grant of mining lease
for river bed minor mineral viz. a#d gravel, shingle, aggregate,
boulder are kept in abeyance and'extraction of these minerals

is regulated only by grant of mining permits, that too not

exceeding 3000 cubic meter in one permit.

6. For scientific mining of sand and other minor minerals
Guideliness has been prepared and accordingly Geo-Technical
Committee has been constituted under the chairmanship of
ADC/SDO in the district level to determine the quantity of
quarriable mineral that can be safely removad and also to give
technical clearance for notification of quarries of smaller size,
preferably within one hectare.

03 [Chhattisgarh 1. While attempting to prepare a imodel Guidelines / policy for
the country, the differences that exist in different states may
. .. be taken into account. It may be wied to take all stakeholders

- t—
j.)”” P‘;&_\ ahapg.

# States/UT: %ti&cdﬁ‘#fz not \idcd the data.
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Si.Nu. |STATE ' U.T

SUGGESTIONS / RECOMMENDATIONS FUR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

2

To ease the process of EC granting, SEIAA mey have benches
across the State with each bench having a SEA{ under it. Time
bound clearance with ease of access and grant.

Sand mining with use of machinery should be allowed.

Road construction material like murram should be exempted
from EC considering their local / pocket occurrences and
impossibility of obtaining EC.

Considering the traffic issue at urban ureas and to reduce
intermediaries like storage point dealers. night mining with
adequate lighting should be allow:d.

To make the availability of sand 1om local rivulet / streams
the river bank to in-stream mine are a distance shoeuld be reduced
from 10 meter to 3 meters.

04 | NCT of Delhi

. Location of sand mining should ke identified by a committee

comprising of revenue deptt., rigai:on Deptt., CGWB, SPCB,
Forest Department and mining depa-tment. Mining area should
distinctly be marked at site, before allowing mining.

Depth of mining should be restricted to 3 mtrs or water level,
whichever is less and that to from aggradation areas. The side
slope of excavation should be less than 3:1.

Requirement of sand and gravel should be reduced by
utilization of construction and demolition waste. It requires
not only legislative support but Jlso awareness campaign
among the society. |

Guidelines should be distinctly cizar and easy to understand
covring do’s and don't during mining operation.

Sufficient safe distance should be !sft between mining site and
adjoining engineering structures like embankment, spurs, bed
bars, bridges, reservoir and regulaior ctc.

Security amount should be sufficient enough to compel the
agency o carry out rehabilitation, cosrzctive measures and to
ensure strict compliance of conditi »ns of lease. S.D. should be
released after inspection of corimittee and recording of
certificate that agency complied v ith the lease conditions.

Mining may be carried out by stat: agency instead of private
agaencies.

* States/UTs not mentioned have not provided the data.
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SLENo. | STATE 7 U.T SUGGESTIONS / RECOMMENDATIONS FOR

ENVIRONMENTALLY SUSTAINABLE SAND MINING
05 |Himacha: Pradesh 1. Working cum Environment Management Plar: has been made

mandatory. The mining activities are allowed aiter submission
of environment clearance.

g

. In compliance of order of Hon'ble Supreme Court dated
27.02.2012 in Deepak Kumar case, the Himachal Pradesh has
repealed its rules called the Himachal Pradesh Minor Mineral
(Concession) and Mineral (Prevention of iliegal mining,
transportation and Storage) Rule, 2615 in accordance to the
recommendation of the Ministry of Environment & Forest and
rules circulated by the Ministry of Mines. Hence the State of
Himachal Pradesh has complied wiih the above directions of
the Hon'ble Apex Court,

3. Therefore the condition of appli-ability of Environment
Clearance on the area less than 5 hectare shall be exempled.

4. Further keeping in view, the peculiar topography, geography
and socio-economic fabric of the Stute, the condition for the
minimum size of the lease should be exempted as the rivers
are in youth stage forming different land forms, land holdings
are less, population is thin and scatiered and the demand of
minor mineral is limited, which could be met out locally by
exploiting local resources on the small scale.

06 |Jammu & Kashmir | 1. Uniform Guidelines be framed for sand mining and river bed
mining as they cannot be segregated §

2. Identification of sand belts be made in gonsultation with CGWB
and while framing Guideliness CGW B may be taken on board.

3. Sand mining leases less than 5 hecrare be exempted from EC
and comprehensive policy may be made for hilly states for
easing the process of grant of lease.

07  |Jharkhand 1. Machine should not be used in sand mining. Only manual
mining should be done.

2. The depth of mining shall be restricted to 3 meter/ water level
whichever is less.

3. No mining should be carried out in proximity of any bridge /
embankment.
4. In-stream mining should not be allcwed.

5. Mining should be done in accordance with an approved mining
plan.

* States/UT \/Dﬂkfﬁl%ﬂ:d have not provided the data.
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Si.No. | STATE /L. T SUGGESTIONS / RECOMMENDATIGNS FOR

ENVIRONMENTALLY SUSTAINABLE SANE MINING
6. EC should be valid for settlement period subject 1o ceiling of
five years.

08 | Karnataka l. Undertaking sand mining activity through a {iovernment
agency to be governed by District Level Sand Monitoring
Committee headed by Deputy Commissioner.

The area should be properly surveyed and mapped with the
help of GPS to assign geo coordinates and accordingly erect
boundary pillars so as to avoid illegal and unscientific mining.

&)

3. Depth of sand available may be indicated in a contour map
using suitable drilled holes to ensure siind mining do not exceed
i one meter depth.

4. Once thickness is established sand 11ning may be permitted
i to one meter depth where the thickress of sand 1s more than
'F three meter deep. If the thickness ¢f sand is less than three
; meter, sand mining shall not be permitted.

5. Sufficient spacing shall be ensured frem one block to another
block and sufficient time gap shall be provided for
replenishment before undertaking mining activity in the same
block.

6. Mining activity shall be restricted to cnly non-monsoon season
and in the area that is exposed.

7. No in-stream mining shall be permitted.

8. No stream should be diverted for the njurpusc of sand mining.
No natural water course and/ or water tbsources are obstructed
due to mining operations.

9. Site specific plan with eco-restoration should be in place.

10.Sand mining shall be undertaken only by manual method
without use of earth moving equipment such as JCB ete. Use
of mechanized boats for sucking sand from in-stream area shall
be strictly prohibited.

11. Appropriate safety zones shall be mainta ned in proximity to
! any bridge / and / or embankmen: and other permanent
structures. No sand mining shall be undernaken in such safety
/ buffer zones. Guideliness issued by the Ministry of Mines in
this regard shall also be adhered to.

* | 12.The quarrying activity shall not intersect subterranean water
level and ground water table.




Si.No.

STATE / U.T

SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

13.The top soil in case of surface land mining shall be stored
temporarily in an earmarked site and concurrentiv used for
land reclamation,

14.Use of alternate material such as M-sand in place of natural
river sand shall be encouraged in order to reduce stress on
natural eco-systemn.

09

Madhya Pradesh

Geographical location of the state should be taken care of.

Keep provision for extraction of sand from forest areas.

Expedite the EC process.

R ol L R

In inter-state boundary leases sand min:ng EC be gziver by the
SEIAA.

Clear Guidelines for B-1, B2 be issued.

Simplify cluster cases.

Exempt mining leases of less than 5 hecrare from EC.

10

Meghalaya

bl e B E=al A

No sand mining within 3 kilometer from Protected area and
Reserved Forest area.

2. Advance royalty etc for entire quantity of mineral be realized
in full.

3. Only loose boulder and sand are allowed to be removed from
the mid river stream leaving 15 meter on either side untouched.

4, No collection of sand is allowed on 15 meter of either side of
structures like bridge, culvert etc.

Nao blasting allowed.

No extraction of stone / boulder / sand 11 landslide prone areas.

No stacking allowed on road side along national highways.

No felling of tree near quarry is allowed.

ol ol Bl =28 B

No transportation of forest produce (sand from forest area) is
allowed after sunset.

10.Export fee realized if sand is sent outside the state.

11.Stone crusher cannot be installed without permission of DFO,

12.Tree should be planted at quarry after ccmpletion of mining.

13.Violation of above conditions will resalt in cancellation of
permit and forfeiture of advance royalt ' already paid.

11

Mizoram

—

1. Extraction of sand from the forest may be permitted strictly as
per mining plan approved by the Competent Authority and after
getting necessary clearance under various acts related to the

forest and environment,

* States/UTs mi

O
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Si.No.|STATE/UTY SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING
12 | Odisha |. EC may be exempted for leases less than 5 hectare.

2. EC should not be required for earth mining.

3. Minor minerals even close to inter-state borders should be
allowed to be cleared by the SEIAA.

4. In case a river is forming boundary of states and mechanized
mining of sand is causing tension in states it should be resolved
at the national level.

13 |Puducheriy 1. Environment Clearance is issued by SEIAA. Puducherry
strictly under the provisions of the EIA Notification, 2006 and
subsequent amendments.

l4 | R:jasthan 1. The bajari mined out from river bed is fi led back by the river
itself during the next rainy season. So, nature itself reclaims
the mined out area every year. The formation of bajari is a
natural process in the river and it is alsc 2ssential ro remove
bajari from the river bed to avoid silting. i/ the sand deposited
in the river bed is not removed, it may ca.se change of river
course and may also results in flood plains will be developed.

2. Price control system adopted in Rajasthan. Sand is a essential
commodity.

3. The depth of mining should be restricted to 3 meters or above
water table.

4. Machinery having boom height more thyn 3 meter shall not
be allowed in extraction of bajari. ‘

5. Size of mining leases be allowed below 5 hectare.

6. In streams with low deposit of sand and it use is mostly local
no mechanized mining should be allowed and EC should not
be required.

7. In larger deposits there should be semi-mechanised mining with
EC.

8. The sand (river and stream) in different categories. with their
availability, use and size of the deposit.

Category A: Small deposits in river and stream where thickness
of sand bed is very less and sand is used lozaliy in villages and
towns only and no mechanical mining is Jone, in such areas
restriction of obtaining Environment Clearznce can be relaxed

/‘*Mual mining.
- LY P-,
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Si.No.

STATE /U7

SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

Category B: Large deposits, where in rivers and streams having
thickness of sand bed is medium to large. sand mining, shall be
allowed with semi mechanized manner after obraining
Environment Clearance.

Bikaner District: Bikaner district is a desert terrain where ground
water table is very deep. Bajari is excavated above water table
and it does not affect the water table. In addition to this boulder,
gravel and waste generated due to bajari mining is used in
reclamation of pits. Hence environment is not adversely affected
due to bajari mining.

15

Sikkim

1. Forest department is the nodal department for sand and stone
extraction from the riverbed.

Use of machines is prohibited.

w |12

Quarrying sites are allotted to village youth cooperatives.

R

For bigger companies quarry sites in foresi area are allotted
after FC.

5. State Government has considerations for allorment of quarries
for Border Road Organization and MoD.

6. Gol can monitor mining in states through GIS.

16

Tamil Nadu

1. Excess sand deposits identified in the flood plains and in-stream
areas only to be mined in order to safeguard and maintain
ground water table. i

2. Sand mining operation has to be carried ou: Qelwccn Gamto7
pm.

3. Mining operation should be carried outin & systematic manner
without affecting environment and ecologv of the areu.

17

Uttar Pradesh

1. Depth of mining cannot be more than 3 meter or water table
whichever is less.

[

Mining can be done in slices forming benches where bench
height cannot be more than 1 meter and bench width cannot be
less than 10 meter.

3. A width of not less than 50 meter or 10% width of river can be
restricted for mining activities from river bank. A condition
can be imposed that mining will be done from river activities
from river bank.

e

4., SEIAA should be decentralized to expediie EC process. It can
}ﬁ decentralized to district or zonal level.

tﬁv_p‘rovided the data.
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SkNo. STATE/U.T

SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MININC;

)

Make EC conditions practical.

6.

Requirement of mining plan in river bed mining be done away
with.

7. There should not be requirement of EC for short term permit.

The quantity of sand should not be fixed in EC as it leads o
loss in revenue and illegal mining.

g,

Semi-mechanised form of sand mining be allowed.

10

.5and mining to be exempied from EC as it tukes 6-8 months

and environment department do not have requisite work force
to enforce EC conditions. A Guidelines for covironmentatly
sustainable sand mining be framed and it car. be complizd by
imposing it in the lease condition.

18 Uttare khand

. Area less than 5 hectare be exempted from EC.

(]

Use of machine be allowed for scientific minir.g and reducing
the cost of production.

. RBM deposition in the lease should not be fixed for the entire

lease period. RBM in lease area be assessed after rains every
year.

70% of leases in state not operating for want of EC and these
vacant lots are source of illegal mining.

* States/UTs nu’.lmcmi

*{3 data.

212



el

P S L o

M6

APPENDIX: TABLE -7

BEST PRACTICE OF SAND MINING ADOPTED IN

DISTRICT / STATE / UT

)

SLNo.|STATE / U.T DESCRIPTION OF BEST PRACTICES

01 | Andaman & Nicobar | Institute of Ocean Management has been entrusted the rask of
identification of sand accreting sites.

02 | Arunachal Pradesh | Mining of sand is restricted to foothills only that too for a very
short period.

03 | Nationa' Capital In Delhi sand mining lease is granted by Revenue department.

Territor of Delhi NOC from [&FC Deptt. Were issued with conditicn of limitaticn
of depth, area of mining, operation timing limitat-on and limited
period of NOC. Compliance of laid down conditions and
monitoring is ensured by collector. -
04 | Himachua' Pradesh I. The mining activities on river beds are allowed ‘trictly as per

the provisions of river / stream bed mining policy as under.

2. No river / stream bed mining shall be allowad without the
recommendation of the Sub Divisional Level Committee
constituted under the Chairmanship of Sub Divisional
Magistrate having XEN PWD, Irrigation and Public Health,
SPCB, DFO and Mining Officer as its membe; §

3. Norriver/stream bed mining shall be allowed '-.'\'ilhil‘l 75 meter
from the periphery of soil conservation waorks, nursery
plantations, check dams or within the distance as recommended
by the Sub-Divisional Committee whichever ix more.

4. Noriver/ stream bed mining shall be allowed within 1/10th of
its span or 5 meters from the banks or as specified by the Sub-
Divisional Level Committee, whichever is more.

5. Noririver / stream bed mining shall be allowsd within 200
meters upstream and downstream of water supply scheme or
as specified by the Committee whichever is mre.

-

6. Nor river / stream bed mining shall be allowed within 200
~ meters upstream and 200 to 500 meters downstream of bridges
\ depending upon the site specific conditions.
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7. No approach road from PWD road shall be allowed to lease
area unless lessee / contractor obtains written permission frem
XEN, PWD for making road leading to all intake places frem
the PWD road.

8. No boulders/ cobbles/ hand broken road ballast shall be allowed
to be transported outside the State from river/stream beds.

9. Nodigging for more than 3 feet shall be allowed in river/ stream
beds.

10.No blasting shall be allowed in river/stream bed.

05 |Madhya radesh 1. Insome districts the Cooperative Societies of Lal:our are doing
the sand collection, loading and unloading work.

06 [ Tamil Nadu Permission has been granted in favour of PWD for guarrying sand
in the river Poramboke lands in 16 districts in the state of Tamil
Nadu. Sand mining is being carried out by the PWE in the entire
State.

07 | Uttar Pradesh U.P. Minor Mineral Concession Rules, 1963.

* States/UTs not mentioned
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APPENDIX: TABLE -8
STATUS OF PROMULGATION OF RULE ON SAND MINING |
IN THE STATE /UT
SLNo. |STATE / U.T NAME OF RULE WITH YEAR OF PROMULGATION
01 | Andaman & Nicobar| Indian Forest Act, 1927 as sand has been included as forest
| produce,
02 |Arunachal Pradesh | APMMCR 2002 and made effective from 1.01.2003
03 | Himachal Pradesh i. River/Stream bed Mining Policy-2004.
2. Himachal Pradesh Minor Mineral Policy-2013.
| 3. Himachal Pradesh Minor Mineral (Concession) and Mineral
(Prevention of illegal mining, transportation ard storage)
Rule, 2015.
04 |Jharkhand Rule 12 of Jharkhand Minor Mineral Concession (Amendment)
Rule 2014.
05 | Karnataka Karnataka Sand Policy was brought out in the year 20101 and as

such amendment to the Karnataka Minor Mineral Conzession Rule
1994 were made in the year 2011 and a separate chapter [V B for
sand mining was introduced under Rule 31-R.
Further, as per the Hon'ble Supreme Court orders sated 27.02.2012
in SLP No. 19628-19629 between Deepak Kumar and State of
Haryana and others and as per the model Guidelinesy issued by
l the Government of India for Environmental Mar-:nEement of
Mining of Minor Minerals, amendment to the Karnathka Minor
Mineral Concessions Rule 1994 were brought out on 16.12.2013
incorporating a new chapter II A applicable to all minor minerals
on Systematic, Scientific Mining and Protection of Environment,
wherein Quarrying Plan, Environmental Management Plan and
Environment Clearance was made mandatory.
Amendments to Rule 31- R were also made wherein the
Government, PWD Department was entrusted with sind isining,
storage and transportation, under the District Sand Mornitoring
Committee and Taluk Sand Monitoring Committee.
06 |Madhya Pradesh Rules have been framed as per the orders of Hon'b'e Supreme
Court for sand mining under M.P. Minor Mineral Rules 1996 and
Sand Mining Policy 2015 is also formulated in the State.

ITs [{: inen?mpncd have not provided the data.
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STATE/U.T

I NAME OF RULE WITH YEAR OF PROMULGATICN

Meghalaya

M rules notified by the state on sand mining

Mizoram

Mizoram Forest Act, 1955, which came into force on 1.01.1956."

Puducherry

Fuducherry Minor Minerals (Concession) Rules, 1977.

Rajasthan

EMMCR. 1986 Notification dated 2.11.2012:

of Bajari Mining Leases is not allowed.
2. Rule 16(3) - Mining Leases of Bajari to be granted for 5 years.
3. Rule 18 (18) - Part surrender of lease area of Bajari not allowed.
Nenfication dated 3.4.2013 - (First proviso Rule 7 (1)- Mining
leases of Bajari to be granted only by way of tender or auction.
Notification dated 12.07.2013 - (First proviso Rule 11 (2)} -
Muximum area limit of 10 sq. km. not applicable for Ba ari Mining
Leases.
Bikaner District: Chapter IT of RMMCR, 1986 (last amended
12.07.2013).

i. First proviso of Rule 8(2) and first proviso of 17 (1) - Renewal :

11

Sikkim

Sikkim Forest (Allotment of Areas for Quarrying of Sand and
Stone}, 2006.

12

Tamil Nadu

1. As per GO. Ms. No. 95 Industries (MMCI) Deparrment dated
1.10.2003, a new Rule 38 A has been introduced in the Tamil
Nadu Minor Mineral Concession Rules, 1959. Accordingly
quarrying and sale of sand is being carried out by PYWD in the
state of Tamil Nadu since October 2003. i

2. Asper GO. Ms. No. 158 Industries (MMIC) Department cated

25.08.2008, a new Rule 38 B has been introduced 1 the Tamil
Nadu Minor Mineral Concession Rules, 1959, Accordingly
transportation of sand outside the state not to be made.
To regulate storage and transportation of sand a new Rule 38
C B has been introduced in the Tamil Nadu Mino: Mineral
Concession Rules, 1959 vide GO. No. 32 Industries (MMIC)
Department dated 11.02.2011.

* States/UTs not

»
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mepr mﬁﬂ"avot provided the data.
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APPENDIX: TABLE -9

NORMAL DATES OF ONSET AND WITHDRAWAL OF [
SOUTH-WEST MONSOON J

The India Meteorological Department, Nagpur, vide letter No. NAGPUR RMC /CS-312,
dated 18th January,2016 has provided the period of Rainy Season viz. Normal dates of Onset and
Withdrawal of Southwest Monsoan over India as state-wise and union territory- wise which are as
below:-

States Normal date of Onset of Normal date of Withdrawal
SW-Monsoon of SW-Monsoon
Andhra Pradesh Ist June 15th October
Arunachal Pradesh Sth June 15th October
Assam Sth June 15th October
Bihar 10th June 15th October
Chhattisgarh 10th June 15th October
Goa 5th June 15th October
Gujarat - 15th June 15th September
Haryana Lst July 15th September
Himachal Pradesh Lst July 15th September
Jammu & Kashmir Ist July 15th September
Jharkhand 10th June 15th October
Kamataka 5th June 15th October i
Kerala Lst June 15th October 1
Madhya Pradest: 15th June Ist October |
Maharashtra 10th June 1st October
Manipur Ist June 15th October
Meghalaya Lst June 15th October
Mizoram 1st June 15th October
Nagaland 5th June 15th October
Odisha (Orissa) Sth June 15th October
Punjab 1st July 15th September
Rajasthan Lst July I st September
Sikkim 5th June 15th October
Tamil Nadu 1st June 15th October
Telangana =~ . Sth June 15th October
Tripura \\ﬁ%\t\ June 15th October

)
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States Narmal date of Onset of Normal date of Withdrawal
SW-Moensoon of SW-Monsoon
Uttar Pradesh I5th June Ist October
Uttarakhand I5th June Ist October ’
West Bengal 10th June 15th October
Union territory Noermal date of Onset of Normal date of Withdrawal
SW-Monsoon of SW-Monsoon
Andaman and 20th May 15th October
Nicobar Islands
Dadra and Nagar Haveli 10th June Ist October
Daman and Diu ) 10th June Ist October
Lakshadweep Ist June 15th October
Delhi Ist July 15th September
Puducherry Ist June 15th October

Note: The District Envitonment Impact Assessment Authority (DEIAA) in consulation with
District Expert Appraisal Commitiee (DEAC) can make necessary changes as per local
meteorological variations in this period of rainy season with respect to prohibition of River Sand
Mining in the District.
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SAND MINING
'all) | i '

EVENES

e

A Major Initiative of Ministry of Env ronment, Forest and Climate Change for ensuring
Environmantally Sustainable Sand Mining and Prevention of illlegal Sand Mining.
Notification No: SO No. 141 (E) gated *5.0° 2013 and S.O. No. 180 {E) dated 20.01.2016 avalabie at wen envior nizin)

+ Llse of Satellite imagery 10 decide 1ha sile suitable for mining and quaniity of sand which can be mined
& Transit permit with mamper proof secrity features and tracking of mined out mineral

+ Mpnitoring of mined out minesal to prevent mining in excess of envircnmental clearance capacity.

B Detegaton of power to grant coseanemendal
clearanae for sand mimeg W a0 authority
headed by District Magisirate

* intergration of power with District
Authaorities to grant environmeanial
clearance and preve~t ifegal nening.




